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UNSTARRED QUESTION AND ANSWER.*

~ 244, Lala Girdharilal Agarwala: (a) Is it a fact that motor car
owners who purchase a car for Rs. 4,000 have to pay taxgs on it in the firs
year amounting to Rs. 1,207 and thereafter nearly 10 per cont. of the initial
cost every year subsequently as printed in the Pioncer of Allababad, dated
8th March, 1923, at page 14 ?

{5) Are the Government aware that the United Provinces Government
proposes to impose a further tax of Rs. 180 yearly on each motor car?

(¢) If the reply be in the affirmative, do the Government propose to do
anything in the matter ?

The Honourable Sir Basil Rlackett: (a) The Government of India
have seen the correspondence in question appearing in the Pioneer of the 8th
Maxch, 1928, but are not in a position to endorse the calculations given there-
in which are based on several hypothetical data.

(6) Yes.
() No.

* Vide Legislative Assembly Debates, Vol. T11, page 3731,

SUPII7-1-(#5&126)-14-5-23.—1,500.
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DEBATES OF THE LEGISLATIVE ASSEMBLY.

Volume III, Parts IT to V.

A

ABDUL QADIR, KuaN Sanm Mavrnvi—
Budget demands for grants. Delhi. 3650-3651.
Motion to consider Report of Select Committee on Mussalman Wagqfs Registra-
tion Bill. 3884-3886.
Motion for leave to introduce the Interest Act (Amendment) Bill. 4047-4049,

4050.
ABDUL QAYUM KHAN SWATHI--
Question re imprisonment of —— and Malik Khuda Baksh. 2280,

ABDULLAH, Saryep MUHAMMAD—
Question re aeropslanes in possession of Caleutta University Corps. 2233,
Question re registration of aeroplanes. 37:
Question re Seeret Service Department. "4&)
‘Question re statement relating fo aeroplanes vegistered in India. 3238.
ABDUL RAHMAN, MuNsHI—
Question by re dismissal of Munshi Tmam Ali of Chittagong Post Office.
1018. S
ABDUR RAHIM KHAN, Kuax BAHADUR—
Budget demand for Income-fax (Re-organisation of Department). 3289-90.
Budget demand under sub-head Foreign and Political Department. 3490-91.
Budget demand for Army Department (General Administration). 3559-60,
Budget demands ror grants for Delhi. 3653. 120
General discussion of the budget for 1923-24. = First stage.  3068-72.
Motion to refer to Select Comm1ttee the Legal Practitioners (Ameudment)
Bill. 2582.
Motion to ‘refer the Mussalman Waqfs Registration Bill to Select: Commxttee
2317-2318.
Motion that the Report of the Select Committee on the Indian Penal Code
(Amendment) Bill be taken into consideration. 2823.
Resolution re adequate class and communal representation in services under
the Government of Tndia. 3221-24.
- Resolution re change of method of examination for the Indian Civil Service.
- 1420-21.
Resolution re King’s Commissions for Tndians and Tndianiztion of Indmn
Regiments. 2434-2436, 2460. = LIRS
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'ABOLITION OF TRANSPORTATION BILL—

Motion to refer to Select Committee. 3830.
Adopted. 3830.

‘ABUL KASEM, Mavnvi—

ACCOMMODATION—

Question 7¢ insufficiency of seating —— on railways. 4013.
'ACCOUNTANTS—

Question re appointment of firms of —— for Tncome-tax aceounts. 4010-11.

Budget, general discussion for 1923-24. First stage. 2972-74.
. Budget demand for Income-tax (Re-organisation of Department). 3280-81.
Budget demand under sub-head Legislative Assembly- (conveyance allowance).
3453-54.
Budget. Demands for grants. Delhi. 3649-3650.
Motion to refer the Mussalman Waqfs Registration Bill to Select Committee.
2303-2305, 2320-2323.
Motion to consider the Report of the Select Committee and to pass Code of
Criminal Procedure (Amendment) Bill (Amendment of Section 4). 4038.
Motion to pass the Exclusion from Inheritance Bill. 4038.
Motion to refer to Select Committee the Code of Criminal Procedure (Amend-
ment) Bill (Amendment of Seetion 4). 2550-2552.
Motion to nominate members to Select Committee on the Mussalman Waqfs
Registration Bill. 2903.
Mussalman Wagfs Registration Bill—Motion to consider Select Committee
Report. 3872-3875, 3879-81, 3884, 3887, 3896. Motion to pass. 3898.
Prasentation of the Report of the Seleet Committee on the Mussalman Waqfs
Registration Bill. 3517.
Prosentation of the Report of the Select Committee on the Code of Criminal
Procedure (Amendment of Section 4) Bill. 3372.
Question re day for discussing non-official Bills. 3689.
Question re expenditure on old Mosques in and around Delhi. 3940-3943.
Resolutions re aholition of reserved compartments on Railways for particular
communities. 3180-82.
Resolution re adequate class and eommunal representation in services under
{he Government of India. 3196-98.
Resolution re despateh from Secretary of State re Indian Autonomy. 2729.
_Resolution re emigration of unskilled labourers to Manritius. 3160.
Kesolution 7¢ King’s Commissions for Indians and Indianization of Indian
Regiments. 2436-2438.

ACCOUNTANT GENERAT, PUNJAB—

Question re office order by Mr. Dewar ,re absence fromi office. 1528-

~

ACCOUNT BOORS—

See “Tncome-tax Officers.”

ACCOUNTS—

Question re cost of inquiry into —— system by Price Waterhouse & Co. 3437.
o

ACCOUNTS CLERKS—

Question re pay of —— in Burma. 3972-3973,

-
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ACT— 2.
Qeestion by Mr. K. C. Neogy re Indian States (Protection against Disaffec-
tion) —— (request for correspondence). 977.

ACT XIII OF 1859—
Question re recommendations of Assam Labour Inquiry Commiftee regarding
the repeal of —. 2153.
ACWORTH COMMITTEE—
See “Rates Tribunal.”
ADEN— \
Question re transfer of —. 1956.
N Question re administration of —— 2549,
ADJOURNMENT—
o Motion for' —— to discuss the situation caused by a matfer of public impor-
tance namely the decision of His Majesty’s Government to appoint Royal
Commission on Indian Services. 1543-1544, 1581-1600.
ADJUSTMENTS—

See “ Provincial Governments.”

Budget. Demands for Grants. Interest-free 3674,
Question re differentiation in grant of interest-free —— for passages to
Europe. 1887-88.
ADVERTISING AND CATERING DEPARTMENTS—
Discussion relating to 3390.
ADVISORY COMMITTEE (PUBLICITY)—
See “ Publicity Advisory Committee.”
AERONAUTICS—
Question re facilities for training in Ship-building and Marine Engineering.
1013.
AEROPLANES—
¢ Question re bombing the frontier from ——, 3687. >
Question regarding —— in possession of Caleutta University Corps. 3238.
Question re statement of registered in India, 3238. -
A Question re registration of ——. 3729.
| AGARWALA, Lara GIRDHARILAL— .
¥ Budget demand under sub-head Legislative Assembly (daily allowance).
3450.
4 Code of Crivil Procedure (Amendment) Bill.—Motion to refer to Seleet Com-
3 mittee. 3044.
Consideration of clauses 21 and 24 of the Code of Criminal Proeedure
(Amendment) Bill. 1385-86, 1477.
Consideration of the Report of the Joint Committee on the Indian Cotton
Cess Bill. 2752-2753.
Consideration of the Report of the Select Commitiee on the Indian Official
Secrets Bill. 2761.
« Exclusion from Inheritance Bill—Motion to re-cirenlate the ——. 4036-37.
Hindu Law of Inheritance (Amendment) Bill—Motion to eonsider Report
of Select Committee, 4039, Pk

:
1.
|
ADVANCES—
Budget. Demands for Grants. Loans and bearing interest. 3674.
L4
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AGARWALA, Lara GIRDHARILAL—contd.

General discussion of the budget for 1923-24. First stage. 2099-3000-

Introduction of Indian Evidence (Amendment) Bill, 4046.

Introduction of Indian Limitation (Amendment) Bill. 4046,

Introduction of the General Clauses (Amendment) Bill. 4050.

Motion to consider the Code of Criminal Procedure (Amendment) Bill.  1040.

Mussalman Waqgfs Registration Bill—Motion to consider Report of BSelect,
Committee. 3885-86, 3895, 3896. Y

Question re amendment of Code of Criminal Procedure extending the powers
of High Court. 1085.

Question re appointment of officers from cerfain Provinces in the superior
posts under the Government of India. 998.

Question re autumn session of the Legislature. 1616.

Question re¢ Bania Murder Case. 1846,

Question re ecattle deterioration and Government action (Letter by Marwari
Association). 1614-16.

Question re Cattle Improvement Bill. 3027.

Question re¢ Chakrata Cantonment Committee. 1847,

Question re China Murder Case. 1846.

Question re confiscation of property under Regulation ILI of 1818. 3172.

Question re Council Chamber, Lucknow. 1077.

Question re deaths in Delhi due to commission of an offence. 2221.

Question re designation of Legislative Assembly as “ Lower House.” 3937-
3938.

Question re Dr. Gowr’s Civil Marriage Bill. 1003, 1368, 2965,

Question re estates held under Regulation 3 of 1818. 38172,

Question re exemption from duty of petrol exported. 1018,

Question re exemption from Arms Act. 3974

Question re Government Commit and their findings. 994

Question re High Commissioner for India. 994,

Question re Indians as Secrefari Secretaries, efe. 3973-3974.

Question re interriediate and third class passengers travelling by mail trains
_1617.

Question re lcgislation for profection and fmprovement of cattle. 3027.

Question e licenses for vendors on railways. 1893.

Question r¢ medical vesearch by Indians. 2846-2847.

Question re nickel eight and four anna pieces. 1613-14.

" Question re servants travelling by mail trains. 1617.

Depu

Question by —— r¢ non-co-operation moverient, 1238,
Question hy ——#e the number of Indians and non-Indians as Governors,
Chief Justices and Judges, 995,

Question by —— 1 number of Indians and non-Indians in the
=t the Imperial Secvetariat. 996.

Question hy re a representation from the Parsee Centralr Association
against Civil Marriage Bill. 1004

Question by —— ¢ pay, ete., of High Court Staff, United Provinces, ~999-

- 1000. »

Question by —— e political prisoners and withdrawal of Criminal Law
Am.endm?nt Act during the Royal Visit. 998,

Questfon (Suppl entary) re promotions in Indian Medical Service, 4015.

Quesfion re protection of Cattle Wealth of India. 3027, ° e

superior posts
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AGARWALA, Lata GIRDHARILAL—concld.
(Juestion re rent and cost of:labour n Chakrata. 1847,

(Juestion re representation of owners on Cantonment Committees. 1847.

Question by —— re Resolutions passed by Legislatures and action taken by
4 Government.  990.
Question by re retréenchment proposals and lcetuuohment Commltbes
994,
Question re safeguard and protection of the position of the persons on whom
titles have been conferred. 2045.
Question re signature on currency notes of the value of Rs. 100 and less on
4 changing hands. 3172.
Question re slaughter of cattle. 3027, :
Question by re_State-owned Railways worked by companies. 999.
> Question re stoppage of Burma meat trade. 3026.
Question re taxes on motor ears. 3731.
Question by re telephone connections of provincial capitals with Delhi
and Simla. 998.
;‘ Question by re tolls on Muthra Railway Bridge. 998.

1418-19.

Resolution 7¢ change of method of examination for the Indian Civil Service.

Resolution re King’s Commissions for Indians and Indianization of. Indian

Regiments. 2457-2458.
Resolution re scholarships to Indians for research work. 1452-53
AGNIHOTRI, Mg. K. B. L—
Covi or CrimiNaL ProcEDURE (AMeENDMENT) Brun:
Consideration of—
Clause 10. 1114-15, 1118.
Clause 11, 1182-1184, 1185.
Clause 14. 1193, 1197, 1198,
Clause 15. 1212,
Clause 16. 1223, 1227-1228, 1239, 1246,
Clause 17. 1246-1247, 1254-1255,
Clause 18. 1278, 1279, 1280.
Clause 19. 1284.
Clause 33.  1572-1573, 1575-1576.
Clause 33. 1743, 1744.
Clause 34. 1745, 1747, 1748.
Clause 35.. - 1756.
Clanse 39. 1761-1762.
Clauses 47 and 49. 1805, 1806, 1811, 1817- 18, 1823.
Clause 50. 1823, 1824,
| Clause 51. 1824,
Clause 54. 1829, 1831.
Clause 55. 1834-35.
Clause 66. 1992-1993.
Clause 67-A. 1995, 1996, 1999-2000.
Clause 67. 2001.

- Clause 71. 2003-2004.
Clanse 76. - 2009-2010. -
Clause 85, 2012. a .
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AGNIHOTRI, Mg, K. B, L—contd. 2

Copn on CrMINAL PROCEDURE  (AMENDMENT) B @

Consideration of—

Clause 88. 2017-18, 2026-27.

Clause 99. 2060-61.

Clause 116. 2078, 2080. ¥

Clause 126. 2087-88, 2089. >
Clause 127-A. 2163.

Clause 180. 2170-71.

Clause 132, 2205, 2206, 2207, 2208, 2209.

Consideration of the Report of the Seleet Committee on the Indian Official
Secrets Bill. 2754-2755, 2756, 2760-2761, 2762, 2777, 2778.

Consideration of Indian Boilers Bill. 1629-30, 1631-32, 1633, 1934,

Consideration of Workmen’s Compensation Bill. 1861.

Cotton Transport Bill. 1707-1709, 1714-1715, 1716-1717, 1718, 1719.

Criminal Law Amendment Bill. (Consideration of ——). 2609-11, 2616,
2620-21, 2630-2631, 2633, 2630, 2640, 2642.

Further consideration of Indian Mines Bill. 1686-87.

Turther consideration of Workmen’s Compensation Bill. 1914-1915, 1917,
1930, 1938-1939, 1943, 1944-1945, 1949-1950, 1980-1981, 1982-1983, 1984,
1985.

Indian Income-tax Amendment Bill—Motion to take into consideration.
2860.

Indian Mines Bill. Consideration of Joint Committee’s Report. 1638-39,
1640, 1641, 1642, 1643, 1646, 1657, 1653, 1654, 1655, 1656, 1657, 1659, 1664,
1665, 1667.

Indian Official Scerets Bill. Consideration of Seleet  Conmittee Report.
2247-48, 2249, 2250-51, 2253-54, 2257-68, 2265-66, 2271-72, 2273, 22T4.
Motion to consider the Code of Criminal Procedure (Amendment) Bill. 1035,

1047, 1049, 1050. :

Motion to consider the Code of Criminal Procedure (Amendment) Bill as
passed by the Council of State. 1309, 1315.

Motion to postpone the consideration of the Code of Criminal Procedure

Y (Amendment) Bill. 1024

Motion to take into consideration the Criminal Law Amendment Bill. 2503-
9505, 2514, 2518-2519, 2521, 2530, 2531, 2542, 2543, 2644-45.

Motion to circulate the Indian Stamp (Amendment) Bill for opinion. 2831~
2832,

Question regarding discontent amongst the staff of the Bengal Nagpur Rail-
way workshop. 3234-35.

Question regarding number of Assistant District Traffic Superintendents on
the Bengal Nagpur Railway. 3235-36.

Question re retail price of pefrol in Delhi. 2341-2342.

Question (Supplementary) re advance of passage money. 1606.

Resolution re emigration of unskilled labourers to Mauritius. 3157-60.

Workmen’s Cempensation Bill. Consideration of amendments made by

. QCouncil of State. 2856-2857. - : “
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AGRA CANTONMENT— WH

Question re construction of latrines in private houses e 2737 |

AGRA FORT— . l
Question re historical buildings in —. 2221. B

AGRICULTURE— i

Budget. Demands for grants, —— 3670. ‘[

Resolution re profection of women wage-earners in —. 1793-1804. ;’

Resclutior »¢ Workmen’s compersation in 1784-93. !

l

|

{

AHMADPUR-KATWA RATLWAY—

| Question by Mr. N. M. Joshi re (ke reduction of working expenses of the —.

1 1295.

AHMED, Mg, K—- S |
~ Budget demands for grants. Conamercial Intelligence. 3626-27. |
Budget demand ; Customs (Pay of establishment). 3247-48. ” , {
Budeet. Demands for grants. Delhi 3654, 3655, 3656. 3
Budge! Yemand for Department of Education and Health. 3530. |

5 - Budget demand for Finance Department (Pay of officers). 3539,
: Cope or Crrmivan ProcepUrRe (AMENDMENT) “BILL : s
Consideration of—

Clanse 19. 1282-83.

Clause 20. 1372-74, 1377-78.

Clause 21 as pagsed by the Council of State. 1400-01.

Clause 54. 1826-27.

Clause 93. 2036.

Clause 94. 2036-38.

o Clause 96. 2038-40.

Clanses 127-A and 127-B. 2089, 2090. !
* (feneral disenssion on Budeet of 1923-24. TFirst stage. 3076-78. :
" Indian Official Secrets Bill. Consideration of Select Committee Report.

‘
‘
]
j

2267.
Motion to consider the Code of Criminal Procedure (Amendment) Bill. 1022, ;
1023-1024, 1025. e ;
Motion to consider the Code of Criminal Procedure (Amendment) Bill as ;
passed by the Council of State. 1307, 1310-11; 1321, 1324-25. — .J
| Motion that the Code of Criminal Procedure (Amendment) Bill as ded be :
‘\;’ passed. 2798-2799. ‘
\ Motmn to refer the Mussalman Waqfs Registration Bill to Seleet Committee. 1
1 2306-2310
i Mussalman Wagqfs Recistration Bill.—Motion' to consider Report of ‘Select ,
Commjittee. 3876, 3878, 3880. ;
5 Motion to cirenlate the Indian Stamp (Amendment) Bill for opinim:; 2836-
2837. :

Postponement of resolution re separation of railway from general finance. w
2021-2922. |
Question (Supplementary) re abolition of Divisional Commissionerships. "‘1‘
29, ;
Question ( '%mﬂovnenfmﬂ re abolition of the posts of Divisional Commxs- ]
sionerships in Bengal. 3101 \
Question re access to the platforms in the Howrah Railwa$ Station. 1336.
Qnuestion re accommodation for Taseazs ' at the London Docks. 13%6;
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AHMED, Mg, K.—concld. 8

Question (Supplementary) re witnesses examined by the Incheape Committee.
2410-2411.

Question (Supplementary) re old Mosques in and around Delhi. 3940-3943.

Resolution re emigration of unskilled labourers to Ceylon. 2108-2111.

Resolution re emigration of unskilled labourers fo Straits Settlements and
Malay States. 2144-45. 2

Resolution re protection of women wage-earners in agriculture. 1795-1797.

Resolution re railway concessions and reductions in faves, 3946-3947, 3048,
3949, 3950, 3952, 3953,

AHMED BAKSH, Mr.—

Question re bombing on North-West Frontier. 1769.

Question re the election to the Council of State for the %nd Muhammadan
Constituency. 2413-2414.

Question (Supplementary) re pxomotmm in Indian Medical Service. 4015

Question re the Report of the Arms Rules Comittee. 2347,

Question re training of Indians for Commissions in Arfillery Engineering,
Air Force and Royal Marine. 2479.

Question re arrest in North-Wst Front
Congress and Khilafat agitation.

Question re conviet Ghulam Rasul ]\Imn ut Safeda. 2279.

Question re imprisonment of Abdul Qayum Khan Swathi and Malik Khuda
Baksh. 2280.

Question re Khilafaf prisoners in Peshawar jail.

Question re Martial Law in Mansehra Tehsil. 2

Question re treating of Congress and Khilafat nmta(mn prisoners as political
prisoners. 2280.

» Province of persons connected with

2970,

AHSAN KHAN, Mr. MOHAMMAD—

Question re number of Memhers of Legislatures and local Councils who are
recipients of titles. 3929. \

AIR FORCE—
Question re admission to Nayy and —. 1012,
Question re admission of Indians into the Royal ——. 1097.

Question re recruitment of Indians for Marine and

2347.

AIYAR, Mr. A. V. V—

AIYER, Sm P. S. SIVASWAMY—

Budget demand ; Cusfoms. (Leave allowance for Bombay). 3262.

Budget demand for Income-tax. (Re-organisation of Department). 3275-76.

Budget demand for Tncome-tax. (Reduction in provision for Bombay).
3294. A

Blgdrvz? demands for grants. Tnterest on Debt and Sinking Funds. 3622,

General diseussion of the budget for 1923-24. Tirst stage. 3042-3044,

Ingiszgi Incomo-tax Amendment Bill—Motion to take into consideration. 2860-

Motion fo circulate the Indian Stamp (Amendment) Bill for opinion. 2835.
Oath of Office. 955, 2341, 2785,

Budget demand- for Army Department (Standing Army). 3552-53.
Bu‘]get demand for general admihistration as a whole. 3531-32.

~
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AIYER, Sig P. SaSIVASWAMY—=contd.

Budiget. Demands for Grants. Miscellaneous (Publie Services Commission).
3633-3634.
General discussior: of the budget for 1923-24. Tirst stage. 3028-31.
Motion to consider the Finance Bill. 3691-95.
Motion to adjourn the discussion of the consideration of clause 2 of the Finance
Bill relating to enhanced salt duty. 3720-21. :
Point of order raised as to whether annuities for purchase of Railways are
votable or non-votable under Section 67-A. of the Government of India Act.
Question re report of North-West Frontier Committee. 3871.
Special Marriage Bill—Motion fo pass. 3923-24.
AJMER AND MERWARA— °
Budget. Demands for Grants. —— 3673
AKRAM HUSSAIN, Prince A, M. M.—
Resolution re adequate ¢ and communal representation in services under the
(toyernment of India. 05.
ALIGARH MUSLIM UNIVE ITY—
Question re Government control over the Benares Hindu University and the
——.  3100.
ALLEN, Mg. B. C—
Budget demand under sub-head Legislative Assembly (conveyance allowance).
3454,
(onsideration of c¢lause 2 of the Finance Bill. 3747.
33 of the Code of Criminal Procedure (Amendment)

Consideration of clause
Bill. 2241,

Purther consideration of Workmen's Compensation Bill, 1945-1946.

Indian Mines Bill, Consideration of Jointg Cormmittee’s Report. 1650.

Motion fo consider the Code of Criminal Procedu® (Amendment) Bill. 1057.

Resolution se despateh from Secretary of State re Indian Autonomy. 2729-

2781.
ALLOCATIONS— o
Question by My, K. C. Neogy re — made to different Railways. 1014.
ALLOWANCES—
Yuestion re marriage paid to familics of British personnel serying in India.
2414-2415.

See * Exchange Compensation.”
ALLOWANCES, TRAVELLING AND HALTING—

Question 7¢ —— of members of Indian Legislature. ~ 1090.
AMBALA CANSONMENT—

Question re disposal of land used by milk sellers in — to Pandit S. Resulal.
i 062, !

Question 12 electric installation af ——. 2064.

Question e transfee of land to Messrs, Somdatt Ramlal. 3122,
AMBALA CORRUPTION ENQUIRY— :

Question re article relating to —— as published in Cantonment Advocate.
- 3121.°

Question re——. 2843, : .
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AMBALA MALPRACTICES— s
Question re Question of amnesty. 2843-2844.

AMBULANCE CARS—

Question re the use of military and ——on the Great Indian Peninsula
Railway. 1290.
AMENDMENT—
Iinling by the President of the Legislative Assembly that a proposed —— i8

out of order if it attempts to bring in an Aet which is not to be amended
by the original Bill under discussion. 2502.

AMENDMENTS—
See “Bills.”

AMENDMENTS TO BILLS— ‘ !
Decision that —— not entered in the Agenda will be taken up and considered

on their merits. 1179-1181.
AMIR CHAND, PANDIT—
Question re conviction of —— and Hakim Abdul Jalil, Peshawar. 3931-
3932. &
AMJAD ALI, Kiax Bamapur Movnvi—
Consideration of clanse 2 of the Finance Bill. 3751-52.
Mussalman VWaqis Registration Bill—Motion to consider Report of Select
Committee. 3878-82, 3887-91, 3893.
AMRITSAR GRIEVANCES—

Question re ——. 1896.
ANDAMANS AND NICOBAR ISLANDS—
Budget. Demands’ for Grants. ——. 3673,

ANGLO-INDITANS—

Question re number of —— in Government of India Departments, 1108.
ANNUITIES IN PURCHASE—

Question re 1297. \
ANNUITIES IN PURCHASE OF RAILWAYS—

Foint of order raised as to whether should be freated as vofable or non-

votable under Section 67-A of the Government of India Act. 5340-43.

APPRAISERS, BETC.—

Question re promotion of ——and examiners of the Karachi Customs
= House. 3117,
ARCHAEOLOGY—
Budget. Demands for Grants, . 3670,
ARMS ACT—
&uestion 7 discussion of resolution re cxemption of members of Legislatures
from ——. 3687. .
Question re exemption from 3074.
Ql:lzessfison 7e position of vetainers of Raju's, ete, utider Indian ——, 3857-
3858.
Statement 7e report of Committee on —— Rules. 2672,

ARMS ACT COMMITTEE—
. Question re publication of Repogt of the——. 1085,

-
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ARMS RULES, COMMITTEE—
aQuestion re submission of report of —— 1176
Question re recommendations of 3930.
Question re the action taken by Government on the recommendations of the
——. 247475,
Question re the report of the —. 2347,
ARMS RULES REVISING COMMITTEE—
Question by Mra Mohammad Faiyaz Khan re publication of report of —.
1017.
ARMY—
See “ Western Command.”
ARMY AND AIR SERVICE—
Question by Mr. B. Venkatapatiraju re appointment of Indians in high ——.
1007.
ARMY DEPARTMENT—
Budget demand for ——. 3542-3562
ARMY HEADQUARTERS—
Question by Rai Bahadur Bakshi Sohan Lal re Sergeants in —. 984.
ARMY IN INDIA—
Statutory authority for maintenance of —— Discussion in Budget debate.
3542,
ARMY IN INDIA, PURPOSE OF—
Question re 964. %
ARMY IN INDIA, AUTHORITY FOR MAINTENANCE OF—
Question re ——. 964
ARMY, OFFICERING OF—
Question re——by Indian officers. 1178.
ASAD ALIL K. B. MIR—
Question re Muhammadan representation on the proposed Royal Commission
on the Public Services. 3120. SIERy
Question re re-introduction of the issne of Return Tickets on Railways.
8120.
Question 7e running of a through express train from Madras to Delhi.

8120,
Motion for adjowrnmient to diseuss the appointment of a Royal Commission

on Indian Services. 1590,

ASJADULLAH, MavLy: MiyAx— (the Member spoke in vernacular).
Genersd discussion of the budget for 1922-23. Tirst stage. (See Appendix
to Debates).
Legal Practitioner (Amendment) Bill.—Motion to refer to Select Committee.
2581,
Motion to refer the Mussalman Wagfs Registration Bill to Select Committea,
(See Appendix o Dehates.)
Question 7e allowance drawn by the Right Hon'ble My, Sastri in connectiont
with tours and work on committees. 3680-81.
Question re attendance at meetings of the Legislature. 1606-07.
Question re double storied guarters in Raisina. 3960. °
-
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ASJADULLAH, Mavrvi Mivax— (the Member spoke in vernacular) —contd.
Question re election of officials to the Indian Legislature. 2152. o
Question re issue of free Railway passes and P. T. Os. to the staff of the
Railway Board. 3125-26. e

Question re political conference held by Mus. Besant and others at Delhi.
3681.

Question re stoppage of tongas outside Delhi Station.  3969-3970.

Resolution re supply of facilities to Members of Legislatures to discharge
their public duties. 1455.

ASSAM—
Question re amalgamation of —— with Bengal,  1102-03,
Question re appointment of two Commissioners in one Division in Assam.

1092,
ASSAM-BENGAL RAILWAY— ¥

Budget demand for Programme Revenue expenditure —. 3389, ;

Question re advantages secured to the through the development of Assam.
aBial

Question re concessions on—— 1171

Question re concessions to tea garden coolies by ——. 1888.

Question re electrification of’ coaching stock of ——. 4009,

Question re European officers in the Engincering Departuient of —. 988,

Question re filling of vacancies on——. 937.

Question re grant_of land supplied free to 1168.

Question re¢ improvements to rolling stock on —. 4017.

Question re Indian_probatiouers on——. 988.

Question re losses on the——. 2416,

“ASSAM LABOUR INQUIRY COMMITTEE—
Question re recommendations of regarding the repeal of Act XIIT of

1859. 2153.
ASSAULT—
Question re —— of coolie at Moghal Sevai. 117l

ASSEMBLY (LEGISLATIVE) 3
Quesfion’ by Mr. W. M. Hussanally re arrangements for non-official business
by — 970,
ASSENT TO BILLS, GOVERNOR GENERAL'S—
The Indian Extradition (Amendment) Act, 1922, 1034,
The Indian Museum (Amendment) Aet, 1922. 1034
The Negotiable Instruments (Amendment) Aect, 1022. 1034
The Court-fees (Amendment) Aet, 1922. 1034,
‘The Parsees Marriage art Divorce (Amendment) Act, 1922. 1034,
T];eo 5(:;ﬁicial Trustees ané Administrator General's (Amendment) Aect, 1922,
The Police Incitement to Disaffection Act, 1922. 1034
The Transfer of Ships Restriction (Repealing) Aect, 1022, 1034.
The Malabar (Completion ef Trials) Sutpl-menting Act, 1923, 3027,
The Cotton Transport Act, 1923. 3027, '
The Irdiza Mines Act, 1923, 3027,
The Indian Boilers Aect, 1923. 3027,
The Indian Factories (Amendment} Act. 1923. 3027,

e

P

-

i
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ASSENT TC BILLS, GOVERNOR GENERAL’S—contd.
The Indian Naval Armaments Aet, 1923. 3027,
The Indian Paper Currency Act, 1923. 3027,
The Repealing and Amending Act, 1923. 3027.
The Cantonments House Accommodation Act, 1923. 3027.
The Workmen’s Compensation Aet, 1923. 3027.
The Indian Cottol Cess Act, 1923. 3815. *
The Indian Income-tax’ (Amendment) Aet, 1923. 3815.
The Government Savings Banks (Amendment) Act, 1923, 3815,
The Prisoners (A.nendment) Aect, 1523. 3815,
The Criminal Law (Amendment) Aet, 1923. 3815,
Criminul Tribes (Amendment) Act, 1923. 2011.

AUDIT—

Budget. Demands for Grants. 3668.

Question re railway —— systems. 2852,
AUDIT DEPARTMENT-—

Question re employment of officers of Tndian —— under the Central Govern-

ment, 1166.

AUDIT OFFICERS—

Question re —— in Railway Secretariat. 1534,
AUSTRALTA—

Question re settlement of Tndian Army Officers in — -, 1006.
AUTONOMY, INDIAN—

Question re the statement of New India re——. 2409.

Question re despateh from Secretary of State re Indian — -, 2715-273A,
AULUMN SESSION— £

See “ Legislature.”
AVIATION— =

Budget. Demands for Grants. ——. 3671. ; =5
AYYANGAR, Mr. M. G. M.— 3

Charitable and Religions Trusts (Amcndment) Bill—DMotion to consider and

pass. 4044-45.
Consideration of Schedule II[ of the Finance Bill. 3802-03.

Exclusion from Inheritance Bill—Motion -to re-circulate the —. 4025-?6,
4035-36.

Hindu Law of Inheritance (Amendment) Bill—Motion to consider. 4042-
43.

Question re exemptions from Incon.e-tax of Mutual Benefit Societies. 3729.

Question re income-tax liabilities of Mutual Societies in Madras. 3728.
AYYAR, Mr. T. V. SESHAGIRI—

Budget. Demands for Grants. Delhi. 3649, 3656.

Budget demand fur the Department of Edueation and Health, 3523-24.

‘Budget demand under sub-head Foreign and Political Department. 3494.

Budget demand for general administration as s whole. 2523-33. -

Budgef. Demands for Grants. Interest on Debt and Sinking Funds. 3622-

23.
Budget demand under sub-head Legislé¥ive Assembly. 3463,
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AYYAR, Mz, T. V. SESHAGIRI—contd.
Budget. Demands for Grants. Miscellaneous (Public Services Commission).
£ 3635-3636.

5 Budget demand for railways. Motion for reduction. 3%02. £
Budget demand for Legislature under General Administration (Hill Journey
Charges). 3427. "

Code of Criminal Procedure (Amendment) Bill (Ameﬂdmeut of Section 4)
— Motion to refer to Select Committee. 2552.
Uope o Crirvar, Procepure (AxenpyeNt) B @
Consideration of—
Clauses 10 and 11. 1115, 1116, 1125, 1126, 1159, 1160, 1184.
Clause 12  1188-1189, ;
Clause 1+ 1200.
Clause 15, 1214.
Clause 1€. 1223, 1224, 122€G.
Clause 16. 1241-42.
Clause 17. 1253. A
Clause 18. 1278.
Clause 20. 1376.
Clause 2. 1403-1404.
Clause 21, as passed by the Council of State. 1394.
Clause 24. 1476.
Clause 25-A. 1486-87, 1488-89.
Clause 26. 1496, 1514-15.
Clause 27. 1552-1553, 1554-15655.
Clause 28. 1562, 1563. -
Clause 29. 1564-1565.
Clause 33. 1737-38.
Further consiferation of—
Clause 33. 2227, 2231, 2232, 2
Consideration of—
Clause 37. 1757-1758.
Clauses 43 and 47. 1764-1765, 1812.
New Clause 71-A. 2006.
Clause 88. 2034.
« Clause 111. 2076.
Clause 117-A. 2085.
Clanse 129. 2168-69.
Clause 131. 2171-72, 2173.
Consideration of the Renort of the Joint Committee on the Tnfian Cotton
Cess Bill. 2748-2749, 2750, 2751, 2752.
Consideration of Indian Finance Bill. 3981, 3982. ,
Consideration of clause 2 of the Finance Bill. 3758-59. :
Consideration of the Report of the Select Committee on the Indian Official
& Secrets Bill. 2769-2770, 2782.
Consideration of Workmen's Compensation Bill. 1858, 1859, 1860.
Criminal Taw Amendment Bill. (Consideration of —). 2617-18, 2628,
2644.-45. . |
Discugsion on nominal cuts relating to non-votable expenditure, general |
questions velating to votable expehiditure. 3377,

£

™~
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»
AYYAR, Me. T. V. SESHAGIRI—contd.

ExcrLusioN oF INHERITANCE BInn— e
Motion to consider the Report of Seleet Committee on——. 4018-19.
Motion to circulate. 4022-23, 4028, 4033, 4034-35, 4036.

) Motion to pass. 4038.
Further consideration of Workmen’s Compensation Bill. 1909-1910.
General discussion of the budget for 1923-24. First stage. 3035-3038.
Hinpu LAw oF INHERITANCE (AMENDMENT) BInr—

Motion to censider Report of Select Committee. 4039.

Motion to re-circulate, 4041.

Motion to consider. 4043.

Motion to pass. 4044.
Indian Cdtten Cess Bill. (Consideration of Report of Joint Committee).
. 2662-53, 2054-50. 2662,
Indian Mines Bill. Consideration of Joint Committee’s Report. 1658.
Indian Official Secrets Bill. Adjournment of debate. 2275.

Indian Penal Code (Amendment) Bill. Consideration of ——, 3833.
Messages of congratulation on the birth of H. R. H. Princess Mary’s son.
2091.

|

Motion for adjournment to diseuss the appointment of a Royal Commission
on Indian Services. 1544, 1581-83.

Motion to adjourn the consideration of clause 2 of the Finance Bill, relating
to enhanced salt duty. 3721-22.

Motion to consider the Code of Criminal Procedure (Amendment) Bill
1036-37.

Motion to consider the Code of Criminal Procedure (Amendment) Bill as
passed by the Council of State. 1312, 1315-16, 1318, 1321.

Motion that the Code of Criminal Procedure (Amendment) Bill as ded be
passed. 2792-2794, 2797, 2801.

Motion to take into consideration the Criminal Law Amendment Bill. » 2492~
93.

Motion te consider the Finance Bill. 8702-03.

Motion to fake into consideration the Report of the Select Committee on

Married Women’s Properly (Amendment) Bill. 2283-2284. -
Motion for introduction and eirveulation of Prevention of Deferred Rebates
Bill. 4047,

Motion to defer the consideration of clause 127 of the Code of Criminal
Proceddre (Amendment) Bill. 2090.

Motion re Demands for Supplementary grants. 3109-10. o

Motion that Sir Campbell Rhodes and Maunlvi Abul Kasem be added as
members of the Select Ci ittee on the Exclusion from Inheritance Bill
and the Hindu Law of Inheritance (Amendment) Bill. 2784, .

Motion that the Malabar (Completion of Trials) Supplementing Bill be taken
- into consideration. 2160-61.

Motion to pass the Indian Penal Code (Amendment) Bill. 3134
Motion to postpone the consideration of, the Code of Criminal Procedure Bill
10; ;

Ly s =
L49LD 3

™

.~
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AYYAR, Mg, T. V. SESHAGIRI—conid.
Motion to reler the Exclusion from Inhéritance Bill to Select Committee

= 2291,
> Motion to refer the Hindu Law of Inheritance (Amendment) Bill to Select 5
Committee. 2303,
Offers crificism of a ‘départment after the budget demand for that depart- 9

‘ment has been sancfioned. 3591. o
Point raised as to the transference of items from votable fo non-votable list.

3483.
Postponement of resolution re separation of railway from general finance.

2914, 4
Presentation of the Report of the Select Committee on Exclusion from In-

heritance Bill. 3372, -8
Question re allotments for the repair of the Lady Hardinge Medical College d
, and buildings, 3112, ; ‘

Question 7e annual maintenance grant to the Lady Hardinge Medical

College. 3114 2
Question re the anthority under which the Standing Army in the Colonies

is maintained. 2481.

Question re the composition of the Shipping Committee. 2153-54.

Question by ——re constitutional reforms in India (R. B. Muzoomdar’s
Resolntion). 1071.
Question by —— re discussion of the reports of the Committees appointed by

the Legislative Assembly. 1073.
Question 7¢ discussion on Incheape Committee’s Report by the Assembly.
2965.
Question re exercise of franchise by Indians in Kenya. 1353-55.
Question (Supplementary) re Gold Standard Reserve. 30938-3940.
Question re grant by Government to the Lady Hardinge Medical College.
.., 3113.
Question (Supplementary) re Indian Troops in Irag, Palestine and Persia.
_ 3934-3935. ; : 3
Qtestion re Indianisation of 8 units of the Indian Army. 3363-3372. !
Question re maintenance of the Science Department of the Lady Hardinge
Medical College. 3114,
Question re Members of the governing body of the Lady Hardinge Medical
o College. 3112.
Question, re placing minutes of the Central Railway Aldvisory Couneil on the
table. 2741.
Question re procedure in regard to the Indian Finance Bill. 3846.
Question (Supplementary) re Secret Service Grant expended by Central
<Bureau of Information. 1771-72.
Question re steps for refrenchment and inerease of income of the TLady
_Hardinge Medical College. 3115-16.

Sup'}'i‘_leii:?ntary question 7e the termination of contract with the East Indian
Railway. 1338.

‘Question by re terms of recent appointments to Medical ‘Service in.

India. 1070-71. ;
Sup]lylemcnt-ary quesﬁi911 by —— re thirty new appointments in the Indian
Medical Service. 981 e

&
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AYYAR, Mr. T. V, SESHAGTRI—concld.

Question re tombs and mosques in Delhi (article in the “Muslim”). 1956-

1957.

Resolution e adoption of a policy of protection. 2382-2386, 2398,
Resolution re emigration of unskilled labourers to Ceylon. 1780-81.
Resolution re King’s Commissions for Indians and Indianization of Indian

Regiments. 2418, 2419-2423.

Resolution re State management of railways in India. 2047, 2886, 2890-

2891.

Gfatement re attitude of Government towards certain Bills introduced by

Non-Official Members. - 4051.
Statement of Business. 2147.

Statement re Report of Committee on Avms Act Rules. 2672,

B

BACTERIOLOGICAL DEPARTMENT—

Question by Mr, B. Venkatapatiraju re appointment of Indians fo ——.

1010.
BAGDE, Mg, Ks Gi—

Budget demand under sub-hend Home Department. -3508-09.
Budget demand under sub-head ordinary expenses under Railways (Traffic

Department). 3386.

Consideration of the Report of the Nelect Committee on the Indian Official

Secrets Bill. 2780.

Question re employment of Professor Rushbrook Williams. 1770.
Question (Suppleinentary) re mission of Mr. Sastri. 2548.

Question re Moral and Material Progress Report of India. 1770-71.
Question re the Publicity Bureau of the Government of India, 2925,
Question re railway expenditure on education. 4008, ;

Question re Railway Hill Schools. 4008,

Question re re-employment of pensioners. 1772-73.
Question re Secret Service Grant expended by Central Burean of Informa-

tion. 1771-72. -

Question re tours of officers of Central Bureau of Information. 1771. =
Resolution re emigration of unskilled labourers to Ceylon. 2119-2120. .,

BAKSHI SOHAN LAL, RAt BAHADUR—

Question by —— re Staff Selection Board examination. . 982

BALUCHISTAN—

Budget. Demands for Grants. ——. 3673.

¢BANDARYA WALIL’ MOSQUE—
Question re in Pakargunj. 2745.
BANTA MURDER CASE—
Question re ——. 1846.
*BANNU—
Question re compensation to villagers in

-

972 =
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BARISAL—
Question by Mr. K. C. Neogy re withholding of Press Telegmms at Telegraph
Office. 1080. .

BARODAWALLA, Mr. S. K—
Mussalman Waqfs Registration Bill—Motion to consider Select Committee’s
Report. 3894, 3896.
BARRISTERS AND VAKILS—
Question by Mr. K. C. Neogy re removal of dl:hnetxons between
BARUA, Rar Bamaour D. C—
Consideration of clause 17 of the Code of Crimina Procedure (Amendment)
Bill. 1250-1251.
Consideration of clause 117-A of the Code of Criminal Procedure (Amend-
ment) Bill. 2085-86.
Consideration of Workmen’s Compensation Bill. 1862.
Question re Extra Assistant Commissioners as Tneome-tax Officers in Assam.
2664-2665.
Resolutions re adequate class and communal representation m services under
the Government of India. 3219-20.
Resolution re King’s Commissions for Tndians and Tndianization of Indian
Regiments. 2440.
BASAL STATION—
Question re. ——, North-Western Railway. 1618
BASU, Mr. J. N—
Oath of Office. 955.
Question by re appointment of 30 new 1. M. S. Officers. 1280
Question re Cotton Committee. 3936-3937,
Question re establishment of a Military College in Burma. 3171-72
Question by re establishment of Juvenile Conrts. 1295.
Question re fixing of scale of election expenses. 3171.
Question re output of Salt in Bmma. 3170-71.
Question re pay of Accounts Clerks in Burma. 3972-3973.
Qneshon re provision of inter class compartments by Burma lewav Company
in Burma. 3171.
Qnuestion re repeal of frontier crossing regulation in Upper Burma. 3170.
Special Marrage Bill—Motion to ecireulate for opinion. 3908-09, 3919.
BED ACCOMMODATION—

1099.

Question re —— in Military Hospitals. 1845.
BEDI, BABA UJAGAR SINGH—
Consideration of clause 2 of the Finance Bill. 38748-51. <

Question re recommendations of Arms Rules Committee. 3930.
(hestion re serutiny of proposals for expenditure on the Finance Depart-
ment by a Denartment other than the Finance Department. 3020, '
Resolution r¢ wiping out of Provincial contributions. 2693-2694.
BENARES HINDU UNIVERSITY—
Question re Government control over the —— and the Aligarh Muslim
University. - 3100.
BENARSI DASS HIGH SCHOOTL—
Question re , Ambala. - 1894
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BENGAL— .
Floods in North —. 3872,
BENGAL-NAGPUR RAILWAY—
Question re coaching traffic earnings of the
Question re expenditure on stoek.  4009.
Question re mileage of —— running through Oriya speaking countries. 3859.
Question re the number of Assistant Distriet Traffie Superintendents on the
3235-36.
Question re number of men in the service of the ——. 3860.
Question re reduction of staff of —— at Kharagpur. 1893.
Question re reduction of staff of ——. 3865.
See “Railway Workshop.”
Question re Catering Department. 1609-10.
See “Railway Workshop.”
BENGAL axp NORTH-WESTERN RATLWAY—
Question re lighting on ——. 1605,
Question re unsatisfactory working of the ——. 38021-22
BESANT, Mgs.—
Question re political conference held by —— and others at Delhi. 3681.
BHARGAVA, Rar Banapur Paxmr J. Li—
Consideration of clause 21 of the Code of Criminal Procedure (Amendment)
Bill as passed by the Council of State. 1402.
Consideration of clause 2 of the Finance Bill. 3737. .
Yeneral discussion of the budget for 1922-23. Tirst stage. 3003-3005.
Special Marriage Bill—Motion to circulate for opinion. 3902-03.
Question by —— re the amount realised on post cards, stamps, ete. 1176 *
Question by re demolition of Hindu temples in connection with the new
Railway Ststion at Delhi. 1175,
~ Question by re enhancement cf free luggage allowance. 1021.
Question by re export of wheat from Tndia. 1175.
Question by ze inter class accommodation on railways. 1175,
Question by re suhmission of the report by the Committee on Arms
Rules of 1920. 1176. 2 3
BHATKAL RAILWAY—
Question re extension. 3857.
BHURGRI, rar Hon’pir Mr— =
Question re resignation of —— of his membership of the Counecil of State.
1346.
BICYCLES AND TRICYCLES—
Question r¢ the number and value of motor cars and —— imported. 2416-
2417.
BIHAR AND ORISSA—
Question by Mr. B. N. Misra e the formation of the “Province.  1061.
Question by Mr. B. N. Misra re extension and opening of Railways and Posts
in —. 1061
BIJLIKHAN, SarpAr GULAMJITLANT—
Question re administration of Aden. 2549.
Question re Diwan Bahadur Vijiaraghava Chariar’s work n Empire Exhibi-
tion. 2549. . : »

3859.
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BIJLIKHAN, SaupAR GULAMJILANT—contd
Question 7¢ mission of Mr. Sastri. 2548. n
Question re Princes Protection Bill. 2547. |
Question re publication of Report of Military Requirements Committee. 2547.
" Question re publication of Report of Racial Distinctions Committee. 2547.
Question re report of the deputations te Fiji and British Guiana. 2548,
BILL(S)—
AzBorLrTION OF TRANSPORTATION—
Motion to refer to Select Commiftee. 3830.
Adopted. 3830.
CANTONMENTS (HOUSE ACCOMMODATION)—
Presentation of the Report of the Joint Committee on —— by Mr. 1. Burdon
1021.
Motion to consider Report of Joint Committee. 1691
Adopted. 1691.
Consideration. 1691-1706.
Motion to pass. 1706. :
Adopted. 1707. « 4
——as passed by Legislative Assembly and amended by the Couneil of State
laid on table. 2280.
Motion for consideration of amendments by Council of State. 2649.
Adopted. 2650.
. Motion to pass. 2650.
CANTONMENTS—
Motion for leave to introduce. 4002.
€ Adopted. 4003. i
Introduced. ~ 4003.
Motion for eirculation. 4003.
Adopted. 4003.
CASTE DISABILITIES REMOVAL (AMENDMENT)—
Motion for leave to infroduce. 2583.
Adopted. 2586.
Introduced. 2586, ° |
OHARITABLE AND REnirous TRUSTS (AMENDMENTS)— |
Motion to teke into consideration. 4044, |
Adopted. 4045. /
=Motion to pass. 4045.
Adopted. 4045. 5
CopE or Crvit, Procepure (AmenpMENT) (Dr. GoUR) :
Presentation of the Report of Select Committee on the —. 2549,
Cope oF Crvi PrROCEDURE (AMENDMENT) (MUNSHI TSHWAR SARAN) :
Statement by Mr. President that the Standing Order do not provide for the
moving of the Bill by any one but its introducer. 2598.
Cope oF Crvin ProrEDURE (AMENDMENT) (LALA GIRDEARITAL AGATE“V’ALA) p
Motion to refer to Select Committee. . 2044.
Adopted. 4044.
Cope oF CRIMINAL PROCEDURE (AMENDMENT) &
Motion to postpone the consideration of —. 1022-1034, |
Negatived. 1034. Sy |
Motion to consider. Adopted. 1034
[
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»
BILI(S)—contd.
Copk 0F CRIMINAL PROCEDURE (AMENDMENT) :
Consideration of the——. 1035-1059, 1119-1162, 1182-1232, 1239-128b, 1300-
1330, 1372-1412, 1472-1524, 1545- 1081 1722-1751 1751-1707 1804-1840,
1991-2010, 2011-2043, 2051-2090, 21(\'2—2219, 2223-2244.
Motion to pass the —. 2788-2802,
Adopted. 2802. o
Consideration of (Further amendments by Couneil of State). 3815-29.
Cope oF CriMiNAL Procepure (AMENDMENT) (AMENDMENT OF SECTION 4):
Motion to refer to Select Committee. Adoptea. 2550-2563.
Motion to consider Report of Select Committee. 4038.
Motion to pass. 4038.
Adopted. 4038.
CorroN TRANSPORT—
Presentation ol the Report of the Joint Committee on the — by the Hon’ble
Mr. C. A. Innes 1021,
Motion to corsider Report of Joint Conimittee. 1707.
Motion to re-commit to Joint Committee. 1707.
Motion to re-commit to Select Comuwittee. 1710.
Negatived, 1713.
Consideration. 1714-1720.
Motion to pass, as amended. 1720
Adopted. 1720.
CrRIMINAL LAw (AMENDMENT) * (RACIAL DistINCrIoNS IN TRIALS) @
Introduction. 1897-1899.
Motion to take into consideration. 2486-2502.
Adopted  2502.
Considerafion of ——. 2609-2642.
~ Motion fo pass. 2642.
Adopted. 2649.

Motion to consider the —— as passed by Legislative Assembly and amended
by Council of State. 3131. =
Adopted. 3131 >

Considerations 3132-33.
ExonusioN ¥rROM INHERITANCE—
Motion to refer to Select Commitice. 2291-2303.

Adopted. 2303, >
Motion that Sir Campbell Rhodes and Maulvi Abul Kasem be nﬂded as
meinbers of the Select Committee on the —. 2784,

Adopted. 2784.

Presentaion of the Report of the Select Committee on the ——. 3372.

Motion to eonsider Report of Select Committee. 4018, .

Motion for re-cirenlation. 4019,

Motionto pass. 4038.

Adopted. 4038.

G ENERAL CLAUSES (AMENDMENT) —

Motion for leave to introduce. 4050,

Adopted. 4050.

Introduced. 4050.

Message from the Council of State re ———, 2881. -
(1) GoversMENT PAPER CURRENOYS-
(2) REPEATING AND AMERDING— \ .
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GOVERNMENT SAVINGS BANKS (AMENDMENT)—
_ Motion for leave to introduce. 2485.
Adopted. 2485
Introduced. 2485.
Motion to take into consideration the ——, 2838-2842.
Adopted. 2838. :
Consideration. 2838-2842,
Motion to pass the —. 2842
Adopted. 2842,
Hinou COPARCENERS LIABILITY—
Moticn to refer to Seleet Committee. Negatived. 2563-78.
Hinpu LAw 0F INHERITANCE (AMENDMENT)—
Motion to refer to Select Committee. 2303.
Adopted. 2303.

Motion that Sir Campbell ledes and Maulvi Abul Kasem be added as

members of the Seloet Committee on the ——. 2784
Adopted. 2784,

Presentation ¢f the Report of the Select Commitiee on the——. 3436

Motion to cousider Report of Select Committee. 4030
Motion for re-circulation. 404l.
Motion to take into consideration. 4042.

Adopted. 4042,
Motion to pass. 4044.
Adopted. 4044,

ILLEGITIMATE SON’S RigHTS—

Motion to refer to Select Cowmittee. 4045,
Adopted. 4045.

INDIAN BOILERS—

Presentation of the Report of the Jomnt Committee on the ——. 1022

‘Motion to take Report of Joint Committee inte consideration. 1628.
Adopted. 1629,
Consideration. 1629-35.
. Motion that the Bill, as amended, be passed. 1635.
Adopted. 1636.
Inpiax Corron Cmss—
"~ Motion for leave fo intioduce the —. 1369-72.
Adopted, 1372.
Introduced. 1372.
Motion to refer to Joint Conunittee of both Houses. 1621-28.
Adopted. 1628,
Presentation of Report of Joint Committee. 2222,
Motion to corsider Report of Joint Committee. 2650.
Adopted. 2653.

Consideration of the Report of the Joint Committee on the —=.

2754, -
Motéon that the ——, as amended, be passed. 2754.
Adopted. 2764, <

2748 -
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¢ BILL(S)—contd."”
INDIAN EvipeNcs (AMENDMENT) ==
Motion for leave to introduce. 4046, s
Adopted. 4046. :
Introduced. 4046.
INDIAN FACTORIES (AMENDMENT)—
Motion for leave to introduce. 1774-75. 1
Adopted. 1775, °
Introduced. 1775.
Motion to take into consideration —-~. 209, L
Adopted. 2094.
Consideration. 2094-2103,
Motion to pass the —, 2103,
Passed. 2103,
INDIAN FINANCE—
Motion for leave fo introduce the —. 2945,
Adopted. 2945.
Introduced. 2945,
Motion to take into consideration the ——, 3691-371G.
Adopted. 3716.
Consideration of the
Bill passed. 3812-13.
Procedure r¢ the —— after it has heen laid in the Council of State ag a
recommended Bill. 3846,
Message from His Excellency the Governor General recommending fo the
Legislative Assembly o pass the in the form in which it was passed
by the Council of State. 3945-3946.
Consideration of the as passed by the Council of State. 3974-4002,
INDIAN INCOAE-TAX (AsrENDMENT)—
Motion for leave to introduce. 2747,
Adopted. 2747,
Introduced. 2747.
Motion to take into consideration. 2850, =
Adopted. 2859,
Consideration. 2859-61,
Motion to pass. 2861.
Adopted. 2861. 25
INpAN Livrmanion (AMENDMENT)—
Motion for leave to introduce. 4046,
Adopted. 4046.
Introduced. 4046
INDIAN MERCHANT SHIPPING— °
Consideration of —. 3830-32, sl
Motion o pass. 3533,
Adopted. 3833.
InprAN Mines—
Motign to present the Report of the Joint Committee on the—. 1113,
Motion fo take Report of Joint Committee into consideration. 1635,
Adopted. 1637.

Consideration. 1687-67. I
TFuarther consideration of ——. 1670-1690, : & 4
L4LD " 2

3717-3725, 3733-3813.
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BILL(S)—contd.
INpIAN MINES-—conid.
Motion to pass. 1690. : 1
= Adopted. 1690.
= Inprax Navan ARMAMENT—
Motion to take into consideration. 1722,
> Adopted. 1722,
Consideration. 1722,
Motion to pass, 1722
Adopted. 1722, i
INDIAN OFFICIAL SECRETS—
Presentation of Report of Select Comwittee. 1752
Motion to take Report of Select Committee into consideration. 2244
Adopted. 2253.
Consideration of the Report of {he Select Committee. 2754-2784.
Motion that the as amended he passed. 2784
‘ : Adopted. 2784, :
Consideration of ——. (Amendments by Council of State). 3829.
IxpiAN PapEr CURRENCY—
*  Motion for leave to introduce the - —, 2103-2104.
Adopted. 2104,
Introduced. 2104.
Motion to take into consideration. 2485.
Adopted. 2485,
Motion to pass the —. 2485,
Adopted. 2485.
IxpiAN PENAL CODE (AMENDMENT) — 2 5
Motion fo nominate Rao Bahadur T. Rangachariar as member of the Select

Committee on the 1113-14.
Adopted. 1114.
i Motion to present the Report of the Select Committee on the —. 2051
| Motion that the Report of the Select Committee be taken into consideration.

= 2802.
Adopted. 2803.
Consideration. 2803-2828.
Consideration of 2833-45.
~ Motion to pass. 3133,
Passed. 3138. 2
IxpiaN Stamp (AMENDMENT)—
Motion for leave to introduce. 2090,
Adopted.. 2094. =
Introduced. 2094. :
Motion to take into consideration. 23829.
Motion to circulate the —— for orinion, 2829-2838,
Adopted. 2838.
Ixmer-castE Hixpu MARRIAGE—
Motion for leave to introduee. 2598-2€00.
Negatived. 2600, e
InmerEST ACT-(AMENDMENT)— ok
Mo#on for leave to introduce (withdvawn). 4047-4050,
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BILL(S)—contd. »
Lawp AcQuisITION (AMENDMENT)—
Motion to refer to Seleet Committee, 2325-2339,
Negatived. 2339.
LeGAL PRACTITIONERS (WOMEN)-—
Motion for leave to introduce. 3852,
Adopted. 3853.
Introduced. 3853. s
Motion to pass. 3853. .
Adopted. 3854.
LeGAL Pracrrmioners (Asexpyent) (Dr. Gouvr)—
Motion to refer to Select Committee. Adopted. 2579-83.
Leasn Pracrivioners (Asexoment) (Mr. Neogy)—
Motion to*refer to Select Coramittee. 4046.
Adopted. 4046.
ManeNDrA PArran Sivar (EsTATE)—
Laid on the table. 4017.
Manaear (CoypPLETTON OF TRIALS) SUPPLEMENTING—
Motion for leave to introduce. 2092.
Adopted. 2093.
Introduced. 2093,
Motion that —— be taken into eonsideration. 2158-62.
Motion that —— be passed. 2162,
Adopted. 2162.
MALKHARODA AND GAONTIA VIILAGES LAWS—
Motion to take info consideration, 5846-52.
Adopted. 3852.
Motion to pass. 3852,
Adopted. 3852.
MArrED WoOMEN’S PROPERTY (AMENDAENT)—
Nomination of Mr., Rangacharviar on Select Committee. 1620.
Presentation of the Report of the Select Committee on the ——. 2046.
Motion to fake the Report of the Select Commiftee into consideration. » 3280-
2290.
Adopted. 2200.
Consideration. 2290.
Mofion to pass. 2291.
Adopted. 2291.
Message from Council of State re Cantonmen.s (House Accommodation) ——
and Cotton Transport 2247.
Message from Council of State re Indian Factories (Amendment) —— and
Workmen’s Comvensation ——. 2700-2701.
Mess.ige from Council of State re the Indian Finance —— as passed hy® them
with amendments. 3945,
Message from Council of Statesre Tndian Cotton Cess

1751-52.

Message from Council of State re Naval Armaments 2609,
Mox~EY LENDERS—

Motion for leave to introduece. 2586-93.

Negatived. 2593.
MussanmaN WAQrs REGISTRATION— S

Motion to refer to Select Commitiee. 2303-2825, N
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BILL(S)—contd.
Adopted. 2325.
Addition of names to Select Commitiee. 2903.
Presentation of the Report of the Select Committee on ——. 3517.
MUSSATMAN WAQES REGISTRATION—
Motion fo consider report of Select Committee. 3873,
Adopted 3880.
Motion to pass. 3898.
Adopted. 3898.
PREVENTION OF DEFFRRED REBATRS—
Motion for leave to introduce. 4047
Adopted. 4047.
Introduced. 4047.
Motion for civculation. 4047.
Adopted. 4047,
PrisoNErs’ (AMENDMENT)—
Taid on the table. 2905.
Motion to consider
‘Adopted. 3108.
Motion to pass —. 3108,
Considered. 3108.
Passed. 3108.
Question re Cattle Tmprovement —=-. 3027.
Question re discussion on non-official Resolutions and ——. 3689.
Question re Dr. Gour’s Civil Marriage 1368.
Question by Mr. K. C. Neogy re relating to employment of firearms fo
dispersing assemblies. 1079.
Question re lapsing of official and non-official —— on the dissolution of the
Tegislature. 3230.

3108,

Question re Princes Protection 2547, :
Remarks by President of the Tiegislative Assembly as to desivability of giving
as long notice as possible of amendments to — 1860.

REPEALING AND AMENDING— :
Motion for leave to introduce. 2222. .
‘Adopted. 2222.
Tntroduced. 2222.
~ Motion to take into consideration. 24&2.
Adopted. 2483.
Motion to pass. 2484
Adopted. 2484,
Ruling by President that the Legislative Assembly is compectent to restore

celanses of - — exeised by J oint Committee. 1858,
SPECIAL MARRIAGE-—
Presentation ¢f the Report of the Select Committee on the — '3436.

Motion fo ale into eonsideration the Report of the Select Committee on tha
3898. s

Motion to re-cireulate for opinion, 2902,

Motion to pass. 3919.

Adopted. 3927. :

Stptement re attitude of Clovernment towards certain —— introduced by
non-official memkters. 4050-4051, : >
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BILL(S)-—concld® A v
WorkMEN’S BREACI 08 CONTRACT REPEALING—
Motion for leave to introduce, 2504-98.
Negatived. 2598.
WoRKMEN’S COMPENSATION—
Presentation of Report of Joint Comunittee. 1415,
Motion to take the Report of Joint Committee into consideration.  1850.
Motion adopted. <1860. . :
Further consideration of ——. 1899-1954.
Further consideration of ——. 1957-1987.
Motion to pass. 1987.
Bill passed as amended. 1991,
as passed by Legislative Assembly and amended by Comncl of State
laid ol takie. 2747.
Consideration of amendments made by Couneil of State. 2853-2859.
BIRKMYRE BROTHERS—
Question re goods supplied to Govermnent by ——. 3679-80.
BIRKMYRE'S CONTRACT—
Question by Mr. Manmohandas Rinji re commission allowed on purchases
under ——. 1094
BLACKETT, Hox’sre Stz BASIL—
Budget demand ; Customs. (Reduction by 4 lakbs). 3269. 2
Budget demand for Deparfment of Tdueation and Health. 3529-30.
Budget demand for Finance Departuient.- (Pay of officers). 3539.
Budget demand for General Administration. 3569-70.
Budget. Demands for Grants. Civil Wor 3658-3659.
Budget demand for Income-tax. (Reorganisation of Department). 3286-87,
. Budget demand ; Tneome-tax  (Reorganisation of Department). 3274-75.
- Budget. Demands for Grants. Interest on Debt and Sinking Funds. 3619,
3620, 3621.
Budget demand under sub-head Legislative Bodies. 3468.
Budget demand for opium. 3417.
Budget. Demands for Grants. Miscellaneous. 3627. . "
Budget. Demands for Grants. Miscellaneous. (Miscellancous and unfore-
seen charges), 3627-3628.
Budget demand for Railways. (Motion for lump reduction). 3403.
Budget ‘demand for Railways.—Motion for reduction. 3400-01.
Consideration of clause 2 of the Finance Bill. 3736.
Consideration of Indian Finance Bill. - 3974-3975, 3981
Consideration of Sehedule ITT of the Finance Bill. 3803-04. >
Discussion on nominal cuts relaiing o non-votable expenditure, general ques-
tions relating to votable expenditure. 3376-3377.
Extension of time for discussion cr: demands for grants, 3596-97.
General diseussion on Budget of 1923 24, 3085-93.
Indian Income-tax Amendment Bill—Motion to take into consideration.
2859,
Motion to pass. 2861.
Modification of Procedure in resard to discussion on List of Demands. 3230-
40. ;
Motion to cirenlate the Indian Stamy: (Amendment) Bill sfor opinion. 2833.
Motion for leave to infroduce the Tnd®in Finance Bill. 2945, -
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RBLACKETT, Hox’srr Stz BASIL—contd.
Motion to consider the Finance Bill. 3691, 3708-3716.
Motion fo pass the Finance Bill. 3811-13.
Motion for the election of Members of the Public Accounts Committee. 38109,
= Motion for leave to introduce the Indian Income-Tax (Amendment) Bill
& 2747,
Motion for leave to introduce tlie Indian Paper Curreney Bill. 2103-2104,
Moticn te take inte consideration the fadian Paper Currency Bill. 2485.
Motion for the trarsference of tle gaving under eertain items of expenditure
to meet the excess expenditure on other heads. 3109-10.
Oath of Office. 935.
Point of order as to whether annuities for purchase of Railways are votable
under Section 67-A of the Government of India Act. 3340, 3343.
Point of order whether Railway Sinking Fund can be discussed daring Budgeb
demands. 3344,
Prosentation of the Budget for 1822-23 by the ——, Finance Member. 2926-
45.
Remarks on positiou created by Tegistative Assembly under the item “General
5 Administration.” 3569.
Resolution re adoption of a policy ot protection. 2386-2389.
Resolution ¢ wining out of Provmicial Contribution for six years. 2697-

‘ 2698.
| Question re procedure in regard to the further progress of the Indian TFinance
Bill. 3846,

Statement of demands refused by tle Legislative Assembly and restored by
the Governor General in Council. 3845.
Statement of the lump retrenchment figures under items of the Budget.
3130.

Summary of euts in demands. 3674-75.

BOILERS BILL (INDTAN)—
Presentation of the Report of the Joint Committee on the —. 1022,
Motion to take Report of Joint Committee into consideration. 1628.
Adopted. 1628 >
Consideration. 1629-35.
Motion that the Bill, as amended, be passed. 1635.

=R Adopted. 1636.

BOMBAY AND KARACHI—
Question re Broad Gauge Railway. 2962.

BOMBAY, BARGDA AND CENTRATL INDIA RATLWAY—

S Question re inter class compartment cn 3727,
BOMBAY PORT ESTABLISHMENT—
: Queatmu by Mr. Manmchandas Ramji rc European Doorkeeper in -—. 1077,
*  BOOKING OFFICE—

Question #e inconvenience at 8rd elass

BOTANICAL SURVEY—

at Ghaziabad. 1617.

~ Budget. Demands for Granis. 3669.
BOUNTIES—
Question re grant of —— to Indian National Shipping firms. 1890.

BRAY, Mr; DEN¥S—
Budget. Demands for Guants. Egdneation. (Chiefs’ Colleges). 3646-3647.
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BRAY, Mn. DESY S—contd. il
Budget demand under sub-head Tloreign and Political Department. 3470-72,
3480-81, 3493. 3
General diseussion of the budget for 1922-23. TFirst stage. 3008-3014.
Report of North-West Frontier Committee. 3871,
BRAYNE, Mr. A, F. L—
Budget demand ; Customs. (Reduction by 4 lakhs). 3268-69.
Budget demand for General Administration. 3568.
Qath of Office. 3111.
BRIDGE, Mg, G.—
Consideration of Sehedule I of the Finance Bill. 3792-93.
BRIDGES—
Question® re watehmen on ——. 1618.
BRITISH GUIANA— e B
Question re report of the deputation tc Fiji and ——. 2548,
BRITISH GUIANA DEPUTATION—
Question by Mr. Jamnadas Dwarkadas re Mr. Keating’s minute of dissent fo
1076.
BRITISH INDIA STEAM NAVIGATION COMPANY— .
Question by Mr. Jamnadas Dwarkadas re the limited responsibility assumed

towards passengers by 977,
Question onfract with —— for carriage of coal from Caleutta to Rangoon.
2737-2739.
Question e trade of ——. 1890-C1.
BRITISH TROOPS—
_Statement relating to the reduction of -— in India. 3732-33.
BUDGET—

General’ discussion of the for 1623-24. 3028-3093.
Message from Governor General r¢ period appointed for discussion uf =
1721.
Message from the Governor (feneral re diseussion of the 1()40.
Modifieation of Procedure in regard to diseussion of List of Demands. 3239,
Presentation of the for 1923-24 by the Hon’ble Sir Basil Blackett,
TFinance Member. 2926-45.
Question re period allowed for discussion of ——. 1529-30.
For discussion on different demands for grants see under detailed heads.
BUDGET DEBATE—
Diseussich on question of debating swall demands after larger dcmdud (on
same subject) has been moved and voted on. 3382-83.
BUDGET GRANTS—
Question re curtailments in —— and Government expendituve, 1848,
BUDGET (VOTABLE AND NON-VOTABLE ITEMS)—
Powers on of the Indian Legislature. 3372-80.

* BUILDINGS, ANCIENT— : f

.
Question 7¢ expenditure on the upkeep Of the —— of interest af Del®i. 3098- .
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BUNGALOWS (DELHI)— 7
Question re lease of ——- in Civil Lines, Delhi. 2668.

BURDON, Mgz, E—

Cantonments Bill. Introduction of 4002-4003.

Budget demand for Department of Fducation and Health (Medical). 3537-
38. =

Cantonments (House Accommedation) Bill. Consideration of — 1691,
1692, 1693, 1694, 1697-98, 1699, 1701-1702, 1703-1704, 1705, 1706, 2649,

Genoral diseussion of the budget for 1923-24. First stage. 8065-3068.

Indian Naval Avmament Bill. 1722,

Presentation by —— of the Report of the Joint Committee on Cantonments
(House Accommodation) Bl 1021, 2

Resolution re King’s Commissions for Indians and Indianization of Indian
Regiments, 2447-2448, 2457, 2458, 2463-2464.

Statement of committee meetings held between Tth October 1922 and 6th
January 1923 laid on the table. 20690.

Statement re India’s contribution {o the Great War. 3870.

Statement relating to the reduction of British troops in India. 3732-33.

BUREAU OF INFOLRMATION--

Budget demand under sub-head Home Department (——). 3612-13.
BURMA—

See * Frontier Crossing Regulation.”
BURMA MEAT TRADE-—

Question re stoppage of the —.  3020.
BURMA PETROL—
Question re the quantity of —— iwported info India. 2342,

BURMA RAILWAYS—
Question re provision of intev class compartments by — Company. 3171,
BUSINESS—
See “ Statement of ——"
RUSINESS (GOVERNMENT)—
° Statement of ——. 1471.22, 1620-21, 1669, 2381-2382, 2672, 2609-2700,
3855. 2
BUSINESS OF ASSEMBLY—
Question by Mr, W. M. Hussanally re arrangements for non-offictal —. 979,
== ¢
CABLE, MR. W, H. L—
Qath of Office. 955.
CALCUTTA PORT—
Question 7¢ opening of the — for Hedjaz Pilgrims. 2960, 3024.
CALCURTA PORT TRUST—
Question re the amendment of the constitution of the —, 2411,
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CALCUTTA UMIVERSITY CORPS— , 3
Question regarding aeroplanes in possession of —. 3238,
CANDIDATES—

Statement (laid on the table) of passed and unpassed- --—of the Staff Selee-
tion Board. 2905-2913.
CANTONMENTS—
Question re-the lesse of the extended portion of a house in —. 2788.

CANTONMENTS (HOUSE ACCOMMODATION) BILL—
Presentation of Report of the Joint Committee on
1021.
Motion to consider Report of Joint Committee. 1691,
Adopted, 1691.
Consideration. 1692-1706.
Motion to pass. 1706.
Adopted. 1707.
Messages from Cownreil of State re and Cotton Transport Bill.  2247.
s passed by Legislative Assembly and amended by Council of State laid
on table. 2280.
Motion for consideration of amendments by Council of State. 2650
Adopted. 2650.
Motion to pass. 2650.
CANTONMENTS BILL—
Motion for leave to introduce. 4002.
Adopted. 4003.
Introduced. 4003.
Motion for cirenlation. 4003.
Adopted. 4003.

CANTONMENT ADMINISTRATION—
Question re civie—— 1895.
CANTONMENT ADVOCATE—
+  Question re letter in re official autocracy. 2845-2846.
CANTONMENT COMMITTEE(S)—

by Mr. E. Burdon.

Question re non-officials on ——. 1895-96.

Question re refusel of Ambala to permit construction of upper storgys.
1894.

Question re representation of owners on——. 1847,

CANTONMENT COMMITTEE, NEEMUCH—

Question,re Lalla Gulzari Lall of 1896.
CANTONMENT HOSPITALS— 0
Question re fee for professional services in —. 2155.

CANTONMENT MAGISTRATE, AMBALA—
Question re treatment by —— of a Pleader. 1533, 2669.

CANTONMENT SUBORDINATES, AMBALA—

Question re allegations of corruption against——. 1533-34.

CANTONMENT SUBORDINATES— .
Question re allegations of corruption ggainst—— Ambala. 2669-2670.
I4pLDA i .
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CAPITAL COST GF RAILWAYS— G

Question by M. Joshi re interest on unproductive. 1292, 0
CAPITAL EXPENDITURE—

Question re —— on Railways. 1168. .

See “Railways.”
CAPITAL GRANT—
Question by Mr. N. M Joshi re spent in England. 1291
Question by Mr. B. Vnkatapatiraju re amount of —— paid to War Office for
soldiers sent to India. 1011
CARRIAGES (RAILWAYS)—
Question re overcrowding in third class 4013.
CASTE DISABILITIES REMOVAL (AMENDMENT) BILL— °
Motion for leave to introduce. 2583.
Adopted. 2586.
Introduced. 2586.
CATERING ARRANGEMENTS—
Question re -——— of Western Fostel, Raisina. 1534-42.
CATERING DEPARTMENT—
Question re on Railways. 1609-10.
Question r¢—-—m the Bast Indian Railway and Eastern Bengal Railway.
2155-50.
CATERING AND ADVERTISING DEPARTMENTS, BENGAL-NAGPUR
RAILWAY—

Discussion relating to ——-. 3390,
CATTLE—
Question re legislation for protection and improvement of —— in India. 3027.
Question re protection of 1773-74.
Question #e slaughter of 3027.

CATTLE DETERIORATION—
Question, re and Government action. 1614-16.

CATTLE IMPROVEMENT BILL—
~ Question re Mr. Agarwala’s proposed —. 1773.
Question re 3027.
CATTLE WEALTH—
Question re protection of —-—of India. 3027.
CEMETERY (MUSLIM)—
Question re in New Delhi. 3104. =
CENSUS— g
Budget. Demands for Grants. ——. 3671
_CENTRAL BURFAU OF INFORMATION—
Question re Secret Service Grant expended by ——. 1771-72.
177,

Question re Tomrs of officers of
A8 *

"
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CENTRAL INDIA—
Budget. Demands for Grants. ——. 3673,

CENTRAL RAILWAY ADVISORY COUNCIL—
Question re the recommendation of the on the future management of
State-owned Railways. 2741-2742.
CENTRAL STORES DEPARTMENT—
Question re¢ the purchase of stores through the —. 2785-2787.
CEYLON—
Resolution re emigration of unskilled labourers to-—-- . 1775-83, 2104-2143,
See * Emigration.™
‘CHAHAR BUNJ’ MOSQUE--
Question re ——. 2745-2746.

CHAKRATA—
Question re rents and cost of labour in——. 1847,
CHAKRATA CANTONMENT COMMITTEE—
Question re ——. 1847.
CHARITABLE RELIGIOUS TRUSTS {AMENDMEN'l') BII.L~—
Motion to consider. 4044
Adopted. 4045.
Motion to pass. 4045.
Adopted. 4045.

CHARITABLE EXPENDITURE—
See “ Crippi
CHARTERED ACCOUNTANTS—
* Question by Mr. Venkatapatiraju re Institutes of — -in India. 1014,
CHATTERJEE, Hox’sie Mr. A. C—
Budget. Demands for Grants. Delhi. 3649, 3653, 3656.
Budget. Demands for Grants. Education. 3646-3648.
Budget demand for Department of Education snd Health. - 3524-25, 332%.
Budget demand for Department of Education and Health (Medical). 3537.
Budget demand for Railways (working expenses). 3311-13.
Budget demand for salt. 3414.
Consideration of clause 33 of the Code of Criminal Procedure (Amendment)
Bill. 2242-43.
Consideration of Workmen's Compensation Bill. 1864-1865, 1871, 1873, 1874,
1885. 5
Indian Mines Bill. Consideration of Joint Committee’s Report. 1650, 1665~
66.
Further consideration of Indian Mines Bill. 1682-83. .
The Indian Factories (Amendment) Bill under consideration. 2102-2103.
Indian Official Secrets Bill. Consideration of Select Committec Report. 2272~
2274.
Resolution re adoption of a policy of protection. 2400.
Resolution re protection of women wage-earners in agriculture. 1800-02.
Resolution re scholarships to Indians for research work. 1446-49.
Workmen’s Breach of Contract Repealing Bill—Motion for leave.to intro-
duce. 2596-98. -
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CHAUDHURI, Mz. J.— 2
Budget demand for Department of Education and Health. 3828-29:  ©
Budget demand for expenditure of Railway Board under Railways. 3395.
Cantonments {House Accommodation) Bill. 1706. -
Code of Crininal Procedure (Amendment) Bill. (Amendment of Seetion 4).
Motion to refer to Select Committee. 2562-63.
Gobe or CrnuNAL Procepure (AMENDMENT) B @
Consideration of—
(lause 11. 1153, 1156, 1184, 1285.
Clause 15. 1214,
Clause 16. 1221.
Clause 17. 1263-64, 1272,
Clause 26. 1501
Clause 33. 2241-2242.
Clause 99. 2059. =
Consideration of the Report of the Select Committee on the Indian Official
Secrets Bill. 2763.
Consideration of Workmen’s Compensation Bill. - 1859, 1861-1862, 1867.
Criminal Law Amendment Bill. Consideration of 2631, 2637-2638.
TFurther consideration of Workmen's Compensation Bill. 1980.
Discussion on nominal cuts relating to non-votable expendituie, general ques-
tions relating to votable expendilure. 3378, 3379:
General diseussion of the budget for 1923-24. Tirst stage. 3005-3908.
Tndian Factories (Amendment) Bill under consideration. 2100.
Indian Mines Bill. Consideration of Joint Committee’s Report. 1642, 1651.
Indian Official Scerets Bill. Consideration of Select Committee Report
2251-2252.
Indian Penal Code (Amendment) PRill. Consideration of 3840.
Motion to consider the Code of Criminal Procedure (Amendment) Bill as
passed by the Conneil of State. 1310.
Motion to tak: into consideration the Criminal Law Amendment Bill. 2542,
Motion that the Malabar {Completicn of Trials) Supplementing Bill be taken
snto consideration. 2158-2160, 2162.
Motion to fake into consideration the Report of the Seleet Committee on the
Married Wemen's Property (Amendment) Bill. 2284,
Moticn to postpone the consideration of the Code of Criminal Procedure
(Amendment) Bill. 1024, 1027, 1033.
Motion to refer the exclusion from Inheritance Bill to Select Committee.
92297-2208. -
Motion to re-cireulaie the Exelusio

n from Inheritance Bill. 4038.

Motion ¢ refer the Mussalman Wagfs Registration Bill to Seleet Commitice.
’23}3-2317.

Motion that the Report of the Select Commitiee on the Indian Penal Code
(Amendment) 3ill be taken into consideration. 2814-2815, 2822,

Point of order raised whether votable items may be transferred to no=-votable.
3482-3485, 348T. =

Question (Supplementary) re attendance at meetings of Legislature. ;
1606-1607.

Question by —— re breaches cavsed by floods in: Bengal. 1234.

Questiﬁn by —— re bridge over D¥pashar River, Bengal, 1235,

s
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CHAUDHURI, Mm J.—contd. L2

Qestion {Supplementary) regarding Devolution rules relafing to Caicutta
University. 3237.

Question by —— re expenditure on N.-W. F. Expeditions, 1920-1922. 1237.
Question by re flood water channels on Sara-Sirajgunge Railway.

1234.
Question (Supplemgniary) re Hindu temples at Brindaban and Muttra.
3940-3943.

Question by —— re India’s war dues. 1237.

Question by re msufficiency of accommoaution of Imperial Library,
Calcutta, and its transfer to Government of Bengal. 1087.

Question (Supplementary) re lighting on the Bengal and North-Western Rail-
way. 1505,

Question by re operations on North-West Frontier and personnel of forces
employed. 1238.

Supplementary question by —— re railway concessions. 1164.
Question re report on Railway embankments and floods in Bengal. 1233.
Question by re Reverse Council Bills. 1236.
Question by re 30 special appointments recently made to the I. M. S..an
during the war. 1235. ,
Question by —— re waterways and embankments on Sara-Sirajgunge Rail-
way. 1235.
Remarks orn question re position of Members of the Indian Legislatures in
the Warrant of Precedence. 2951.
Statement re Repert of Committee on Arms Act Rules. 2672.
CHECK OFFICE—
Question by Mr. K. Ahmed re Upper Division {ime-scale of pay in—
1106.
CHIEF'S COLLEGES—
Budget. Demands for Grants. 3646.

CHIEF INSPECTOR OF MINES— =
Question re Report of ——. 1956.

CHINAMEN—
Question re in railway workshops and the exelusion of Indians. 1613~

CHINA MURDER CASE—
Question re ——. 1846. =
CHIT ASSOCIATIONS—
Question re tle modification dP the Indian Companies Act to suit theeonsti-

tution of —— and Nidhis. 2475.
Question re withdrawals from and loans on share cavital to Nidhis and o
2475.
CHUMMERIES— : ;

Question se occupation of bachelors —— at Raisina by Indians. 2045,
CHUMMERIES AT RAISINA— =
Question by Rai Bahadur Lachmi Prasad. Sinha r¢ ——. 1109. ~
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CINCHONA BARK—
Question by Mr. M. K. Reddi Garu re stocks and prices of —— and quinine.

1068.
CINCHONA BARK AND QUININE—
Question by M. K. Reddi Garn re purchase of — 1066.
CITY CIVIL COURT— P
Question by Mr. K. C. Neogy re establishment of & —— in Calcutta. 1099.

C1VIL DEPARTMENTS—
Question by Mr. B. Venkatapativaju 1e reduction in
diture. 100c.
CIVIL LINES, DELHI—
Question re lease of Bungalows in ——. 2668.
CIVIL MARRIAGE BILL—

Question re Dr. Gour's ——. 1003,
Question by Lala Girdhari Lal Agarwala re a representation from the Parsec

and Military expen-

Central Association against ——-. 1004
CIVLL MARRIAGE BILL (DR. GOUR'S)—
See “ Bill.”

CIVIL SERVICE—
Question re power of the Legislative Assembly to reduce the pay of officers
of the —— or the Army. 3857.
CIVIL VETERINARY SERVICES—
Budget. Demands for Grants ——. 3671.
CIVIL WORKS—
Budget. Demands for Grants ——. 3657-3662.
CLARKE, Mg, GEORGE SAMPSON—
Qath of Office. 2467.
CLERGY—
Question re expenditure on ——- and religious buildings. 2345.
CLERKS’ QUARIERS—
Question re provision of doors wnd windows in the Indian —— at Raisina.
3170.
CLERKS, UPPEE DIVISION—
Question by Mr. K. Ahmed re grievances of —in Telegmpﬁ Check Office.
T106-1108.
CLOW; Mr. A, G—
Consideration of Workmen’s Compensation Bill 1884-1885.
Turther consideration of Workmen’s Compensation Bill. 1916-1917, 1939,
1949, 1950-1951, 1978-1979, 1981-1982.
Oath of Office. 1841.
‘COACHING STOCK—
Question re clectrification of —* of Assam Bengal Railway, 4009.

5
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COAL— > % . ¢

Question re auction sale of wagons of unclaimed —. 2953.

Question re ccusumption of Indian on railways. 1019.

Question re difference in rates for carringe of —— on Home and Foreign

Railways. 3169. 5

Question re d:fferential rates for carriage of ——. 1020,

Question re prices of on different railways. 1295.

Question re the rafes charged for the earriage of

Question re raies for earriage of Railway 2964-65.

Question re sale of unclaimed by anction at Kalyan. 1290.
COAL CONTRACT—

1296-97.

Question re —— for carriage of coal from Cal=utta to Rangoon. 2737-39.
COAL MINE ACCIDENTS--

Questions re ——. 1608.
COAL RATES—

Question regarding reduction of —— on Railways. 3232.

COBRA ANTIVENINE—
Questior. hy Rai Bahadur G. C. Nag re manufacture and wider distribution
of 1094.
CODE OF CIVIL PROCEDURE (AMENDMENT) BILL (Dr. GOUR)—
Presentation of Repoit of Select Committee. 2549.
CODE OF CIVIL PROCEDURE (AMENDMENT) BILL (MUNSHI ISWAR
SARAN)—
St{\tcuZ(\nt. by My, President that the’Standing Order do not provide for the
moving of a Bill by any one but its introducer. 2598.

CODE OF CIVIL PROCEDURE (AMENDMENT) BILL (Mr. AGARWALA )-—
Motion to refer to Select Committee. 4044.
« Adopted. 4044.

CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL—

Motion {o postpone the eonsideration of Negatived. 1022-1034.

Motion to consider. 1034. 33

Motion adopted. 1034. 7

Consideration of rlauses 1-10 of the——. 1034-1059.

Motion to consider clause 10 of the ——. 1114-1118.

Motion fo eonsider clause 11 of the ——. 1119-1162.

Consideration of clauses 1-10 of the 1034-1059. =

Consideration of clauses 16 (1)-19. 1239-1286.

Consideration of clanses 19-20 (3). 1300-1330

Consideration of clauses 20 (3)-23 (3). 1372-1412.

Consideration of clauses 23 (3)-26 (iv). 1472-1524.

Consideration of clauses 27 (1)-33 (1). 1545-1581.

Consideration of clauses 33 (1)-46. 1722-1751, 1752-1767.

Considération of clauses 47-61. 1804-1840.

Consideration of clauses 62-76 (1). 1991-2010.

Consideration of clanses 77-99. 2011-2043

Consideration of clauses 99-127. 2051-2090.

Consideration of clauses 99-127-A.-159. 2162-2219.

R ideration of el 11, 33, 162. 2223-2244.

Renumberine of clauses in consecutive order. Title and® ,Pream‘ile added.
-
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CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL—contd.

Motion that —— as passed by the Council of State and amended Dy the
1.egislative Assembly be passed. 2788-2802.
“onsideration of ——— (Further amendments by Couneil of State). 3815-3829.

CODE OF CRIMINAL PROCEDURLE (AMENDMENT) BILL (AMENDMENT
OF SECTION 4)—
Motion to refer to Select Committee. Adopted 2550-2563.
Motion to consider Report of Select Committee. 4038.
Motion to pass. 4038.
Adopted. 407%8.
COLLEGE AND SCHOOLS—
Question re number of at Delhi and grants made. 3099.
COMMANDER-IN-CHIEF, HIS EXCELLENCY THE—
Criminal Taw Amendment Bill. (Consideration of —). 2638-30.
general discussion of the budget for 1923-24. Tirst stage. 3031-34.
Motion fo consider the Finance Bill. 3698-99.
Resolution re King’s Commissions for Indians. 1460-65.
Resolution 2 King’s Commissions for Indians and Tndianization of Indiam
Regiments. 2417-18.

COMMERCIAL INTELLIGENCE—

Budget Demands for Crants —. 3623-27.
COMMISSARTAT DEPARTMENT—
Question re ecorruption in ——. 1359,
COMMISSION-- - .
Question re the constitution and functions of the Public Services 2158,
COMMISSTIONS (MILITARY)—
Question re training of Indians for —— in Artillery, Tngineering, Air Force
and Royal Marine. 2479.
COMMISSIONERS—
Question re appointment of two —— in one Division in Assam. 1092.
Question re of Feudatory States, Orissa. 3937.
COMMISSIONERSHIPS DIVISIONAL, CENTRAL PROVINCES—
" Question by Rai Bahadur G. C. Wag, re abolition of ——. 1102.
COMMISSIONED OFFICERS IN THE ARMY IN INDTA—
Question by Mr. B. Venkatapatiraju re — 1011.
COMMITTEE— y
Amnouncement re personnel of Publie Accounts 3873.
Announcement by the President of the election of members fer the Publie
Accounts 3854. e
Election of membhers for the Public Accounts —. 3845-54.

See “Fublic Accounts”

Statement laid on the table re sittings and costs thereon. 3690,
Statement r¢ report of on Arms Act Rules. 2672,

Question regarding Cotton ——,  3936-3937.
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COMMITTEES- - * : .

Quedtion re Government —— and their findings., 994.

Question re the report of the Arms Rules ——. 2347.

Question re report of Military Requirements ——. 2547.

Question re veport of North-West Frontier 2672,

Question re report of Racial Distinctions 2647,

Question re work and cost of —. 1295.
COMMITTEES OF LEGISLATIVE ASSEMBLY—

Question re discussion of the-report of the —. 1073.

COMMUNAL AND CLASS REPRESENTATION—
Resolution re in services under the Government of India. 3192-3227,
COMMUNICATION—
Question by Mr. N. M. Joshi r¢ means of
1297,
COMMUNITIES, REPRESENTATION OF—
Question by M. K. Reddi Garu re adequate —— in Publie Services, Madras.

between passengers on Railways.

1069.
COMPANIES (RAILWAY)—
Question re rule of —— Working State Railways. 2149.

COMPANIES (INDIAN)—
Question re separation of the Tndian Department from the Provm('n] Registra-

tion Departme -+ in Madras. 3129.
COMPENSATION—
Question re grant of —— to villagers in Bannu. 972
Question re payment of -—— to Rohilkhund and Kumaon Railway in connection
with wood fuel. 1167.
CONCESSIONS—
Resolution re railway —— and reductions in fares. 3946-53.

Question re to tea garden coolies by Assam Bengal Railway. 1888.
CONCESSION TICKETS—

Question re issue of first and second class—— on Railways. 3023. 2
CONFERENCE, "MPIRE— -
Question by Dr. H. S. Gour re —. 1089.

Question by Mr Seshagiri Ayyar re Indian representative on ——. 1089.
CONFISCATION »f PROPERTY—

Question by Mr, Agarwala ro —— under Regulation TIT of 1818. 3172.
CONGRESS— - 3

Question  re arvests in North-West Frontier Province of persons  connected

with and Khilafat agitation. 2278-79

CONGRESS AND KHILAFAT—

Question ré treating of —— agitation prisoners as political prisoners. 2280,
CONSTITUTTIONAL REFORMS IN INDIA—

Question hy Mr. T. V. Seshagivi Ayyar re (R. B. Muzoomdar’s Resolution).

1071.
CONTINGENCIES—
Question re expendifure on the, heads of “Supply and Servicds?” and —.
2052, 2
L49LD . - <6
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CONTINGENT EXPENDITURE— 2
Question 7¢ —— on the Government of India Departments. 3105-06.
CONTRACT— z
See “Bast Tndian Railway.” 1337-38.
CONVEYANCE ALLOWANCE—
Budget demand for —— of members of the Council of State. 3466-68.
Question re grant of Motor Haulage and — to members of the Indian Legis-
lature in Delhi. 2411-12, >
See “ Legislative Assembly.”

CONVIOT ~SETTLEMENTS—

Budget. Demands for Grants. Jails and —. 3669.
COOLIES— 5

Question re concessions to tea garden — by Assam Bengal Railway.

1888.

COORG—

Buduet. Demands for Grants —. 3673

Question re memorial for the amalgamation of —— with Madvas. 3126.
COPARCENER—

Hindu —— Liability Bill.
Aotion to refer to Select Committee. Negatimed. 2563-78.

CORRUPTION ON RAILWAYS—

Discussion relating to ——. 3383-88.
CORRUPTION IN GOVERNMENT DEPARTMENTS—
Question re ——. 1359. ;

({OTELINGAM, Mg. J P.—

Budget demand under Depm(mﬂnt of Education and Health. 3525-27.

Bnrlrrot demand under sub-head ordinary expenses under Railways (Traffie
~ Department}. 3386.

letonments. (Flouse Accommodation) Bill. 1699-1700, 170

Alotion to adjourn the consideration-of clause 2 of the Finance Bill re enhanced

__salt duty. 3723.

Motion to take into consideration the Glovernment Savings Banks (Amend—
ment) Bill. 2839-40.

Motion that the Report of the Select Committee on the Indian Penal Code
{Amendment) Bill be taken into consideration. 2807.

Question re —- — the purchase of Stores through the Central Stores Depart-
ment. 2785-87.

Resolutions re adequate class and communal representation in services under
the Government of India. 3225.

Resolution re adoption of a policy of protection. 2363.

Resolution 7¢ cmigration of unskilled labourers to Ceylon. 2110, 2111,
2138. =

COTTON— =
Question regardmg Committee. 3936-37.

Messages £rom Council of State re Cantonments *(House Aommmodatmu)
Bill and — Transport Bill. D947, 3
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Sea “ Indian —”
Motion to cousidex Report of Joint Commitiee. 2650.
Adopted. 26563.

COLTON TRANSPORT BILL—

Presentation cf the Report of the Joint Committee va the — by ttie Hon’ble
Mr. C. A. Ipnes. 1021

Motion to consider Report of Joint Committee. 1707,

Motion to re-commit to Joint Committee. 1707.

Motion to re-commit to Select Committee. 1710.

Negatived. 1713

Consideration. 1714-1720.

Motion to pass. 1720,

Adopted. 1720,

COUNCILS—

Question re Local adyisory — on Railways. 4014

COUNCIL BILLS—

{uestion r¢ ——. 2670-71.

COUNCIL CHAMBER, LUCKNOW—

Question by Lala Girdharilal Agarwala re——. 1077,

COUNCIL OF INDIA—

Question by Mr. K. C. Neogy and Mr, Seshagiri Ayyar re appointments to

—. 1287.
COUNCIL OF STALE—
Budget cemand for conveyance allowance ol wembers of the —. 3466-68.
Budget demand for travelling allowance of members of the ——. 3465-66.
Message from the —— re the Criminal Tribes Act, 1911. 1653.
Message from -——— re Indian Coftton Cess Bill. 1751-52.
Message from the —— Indian Mines, Indian Boilers and Malabar Comple-

tion of Triats Bills passed by that Chamber. 2348.

Message from re Naval Armaments Bill. 2609.

Messages from —— 7e Indian Kactories (Amendment) Bill and Workmen’s
Compensation Bill. 2700-2701.

Messages' from re Cantonments (House Accomnmodation) Bill and Cotfon
Transport Bill. 2247.

Message from —— re Paper Currency and Repealing and Amending Bnl&
2881.

Message from the —— re Code of Criminal Procedure (Amendment) Bill
2965. .

Message frqm the —— re the Married Women’s Property Act. 3028. >

Messages from the —— re passing of certain Bills by it.  3130.

Message from the —— re turther amendwents to the Code of Crimina® Pro-
cedure {Amenament) Bill as ded by the Legislative Assembly. 3439.

Message from the ——- re the biil for the suppression of traffic in women and
children. 3556.

Message from —— re the Indian Finance Bill as passed by them with amend-
ments. 3945

Messages from —— r¢ Legal Practitioners (Women) Bill and Merehant Ship-
ping Bill. 4017. = S

-

]
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COUNC1L OF STATE—contd. a
Question re the eleetion of Mr. A. B. Muhammad Hussain to the ~— 1% for the
Sind Muhammadan Constituency. 2413-14.

I Statement (laxd on the table) re amounts drawn by Members of the — and
Legislative Assembly on account of travelling and halting allowance.
1602-04.

COUPE COMPOSITES— s
Question re expenditure on ——. 4008-09.

CRIMINAL LAW AMENDMENT ACT—
Question re withdrawal of —— during the Royal visiti . 098,
CRIMINAL LAW AMENDMENT BILL (RACIAL: DISTINCTIONS IN
TRIALS)— c
Introduction. 1897-99.
Motion to take into consideration. 2486-2502.
Adopted. 2502.
Consideration. 2502-2545. =
Further consideration of 2609-42
Motion to pass. 2642
Adopted. 2649.
Motion for consideration of ——~-. (Amendments by Council of State). 3151
Adopted. 3131
Consideration. 3132-33. <
Motion for agreement. 3133. A
Pagsed. 3133. .

Assent of the Governor General to —-. 3815,
CRIMINAL PROCEDURE CODE—
Question by Mr. Girdharilal Agarwala re amendment of —— extending the

powers of High Court. 1085. |
See “ Code of Criminal Procedure (Amendment) Bill.”
CRIMINAL TRIBES ACT—
»Message from Council of State re , 1911,  1653.
CRIMINAL TRIBES (AMENDMENT) ACT, 1923—
Assent to the -——— by the Governor General. 2011. .
CRIPPLES— '
Question ¢ expenditure on persons unable to earn their livelihood.
2343-44.
CROOKSHANK, Coroxer S SYDNEY—
Budget demands for grants. Civil Works. 3657.
Tudget demand for Indian Postal and Telegraph Department. 3573-74.
Pudget demand for Indo-European Telegraph Department. 3593-94.
Budget demand for Legislature under General Administration (Hill Journey
Charges). 2431,
Bxplanation given by —— of the present position of the Tmperial Wireless.
3865-67. =

Motion for,leave to introduce the Government Savings Banks (Amendment)
- Bill. 2485,

n

~
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CROOKSHANX, Covoxer Sik SYDNEY—contd. "

! » (overnment Savings Banks (Amendment) Bill. 2838-39, 2841-42.
! Resolution re King’s Commissions for Indians and Indianization of Indian
Régiments. 2444-45.
CURRENCY—
Budget demands for grants, ——. 3672,
CURRENCY NOTRS—
Question re signature on —— of the value of Rs. 100 and less changing
hands: 31¢2.
CUSTOMS—
Budget demand ——. 3240-74.
Question re increase in the prices of foodstuffs and increase in the pay of
J cusfoms establishment at Karachi. 3117.
CUSTOMS (KAKACHI)—
Question re appomtment to post of Assistant Collector of ——. 3438.
Question re increase of assessment work of parcels received from England.
3118.
CUSTOMS ASSISTANT COLLECTOR, KARACHI--
Question by Mr. S. C. Shahani r¢ the appointment of a third——. 1019,
CUTS IN DEMANDS—
Statement of

3674.

CUTTACK-TALCHER LINE—
Question re completion of —. 3859.

D
DACCA—
Question r¢ head Post Offices in ——. 2848-2840).
DACOITIES—
See “Raisina Quarters —” . -
DAIRY FARMS—

Question by Mr. B. N. Misra r¢ appointment of Indian Supervisor of =
Military —. 967,

DAKRA— 2
Question re inclusion of villages of Garhi and —— in Dehra Dun Canton-
ment. 2845, N
Qm.stion re income of nullah near Garhi and —. 2846.

DALAL, SARDAR B. A—
Budget demand under sub-head ordinary expenges under Rzul\\ay (Traffic
Department supply of wagons). 3385. -
Budget Demands for Grants. Stamps. 3618.
Question regarding confract for Refreshment Rooms at Railway Stations.
3234. :
DAS, Baeu BRAJA SUNDAR—
Budget demand ; Customs (Reduction by 11 lakhs). .3263-65.
Budget demand for salt. 3416-17. -
Budget. Demands for Grants. Columercial Intelligence. 3626.
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DAS, Basy BRAJA BUNDAR-—-contd. z

Budget. Demands for Grants. Delhi. 3653-3654.

Malkharoda and Gaontia Villages Laws Bill. Consideration of —. ° 384748,

Question re coaching traific earnings of the Bengal-Nagpur Railway. 3850.

Question re Cominissioners of Feudatory States, Orissa. 3937,

Question re completion of Cuttack-Talcher line. 3859.

Question re Government consultation on changes in law affecting the Hindu
Society. 3864 =

Question regarding lac-research work. 3232-33.

Question re mileage of Bengal-Nagpur Railway running through Ooriya
speaking countries. 3859

Question r¢ number of men in the service of the Bengal-Nagpur Railway.

3860.

Question re Political Agent of Feudatory States, Orissa. 3937.

Question re Passenger Superintendents on Bengal-Nagpur Railway. 3860-
3861.

Question re Rajkumar Colleges for arvistoerats. 3864-3865.

Question re reductions in staff of Bengal-Nagpur Railway. 3865.

Question 7e reduction under head Opium (Remarks by Retrenchment Com-
mittee). 3872.

Supplementary question by
of a port on Orissa coast. 1062,

Resolutions 7¢ adequate class and communal representation in services under
the Government of India. 3217-19.

re Mr. Arkwright’s report on the suitability

DEATHS—

Question re — in Delhi due to commission of an offence. 2221

DEBATES IN LEGISLATIVE ASSEMBLY—

Remarks by P. L. A. on Parliamentary courtesy in——. 3717,

DEBT—

See “ Sinking Funds.” 3

DEBT AND TAXATION—

Question by Mr. B. V enkatapatiraju re —= and expenditure on productive
pazposes. 1009,

DECK PASSENGER COMMITTEE-—

Question re the action taken on {he recommendlations of the ——. = 2478,

DEFENCE OF INDIA—

Question by Mr. B. Venkatapatiraju re expenditure on—. 1008.

DEFERRED REBATES—PREVENTION OF —— BILL—

Motion for leave to introduce. 4047.

Adopted. 4047.

Introduced. 4047.

Motien for circulation. 4047. -
Adopted. 4047. : .

DEFERRED REBATE SYSTEM—

1889.

Question re

DEHRA DUN AND PUSA INSTITUTES—

Question by Mr. B. Venkatapatiraju re rvescarch at —. 1009.

DEHRA DUN CANTONMENT—

Questien re inclusion of villages of’Garhi"and Dakra in ——. 2844-2845.

-~
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DE LA RUE STAMP PRINTERS— s
A Question ¢ continuance of contract. 2151.
DELEGATION—
Question re Indian —— from Kenya to London Conference. 3870-3871.
DELHI—
Budget. Demands for Grants. ——. 3649-3657.

Budget. Demarfds for Grants. New Capital at ——. 3674,
Question re comparison of electricity rates at 2667.
Question r¢ condition of Mosques in 2347.

Question re deatks in due to commission of an offence. 2221,

Question re electricity charges in ——. 3683.
Que<t10n re expenditure on the upkeep of the ancient huildings of interest
at 3098-99.

Question. re ol® Mosques in and around ——. 3940-3943.
Question re number of Art Colleges and Schools at —— and grants made
3099.
Question re recovery of rents of quarters in 3682.
Question e rent of Bungalows supplied to officers in ——. 3683-84.
See also “ Mosques.”
DELHT FORT—

Question re demoliti=n of historieal buildings in ——, 2221.
DELHT MURDER CASES—

Questions by Mr. Agarwala re ——. 71846,
DELHT, NEW—

Question; re income and expenditure on ——. 3682

Questicn re inecome of Munieipality. 3684.
DELHI, POLICE SERGEANTS— °
Question vezarding recruitment and pay of —. 3233,
DELHI, POLICE SUB-INSPECTOR—
Question regarding pay of ——. 3233-34. 2
DELHI, PROVINCIAL GRANT—
Question by Dr. H. 8. Gour as to effect of Assembly’s refrenchment in —.
1099.
DELHI, RAILWAY STATION—
Question re removal of 1st and 2nd class waiting rooms at — to npper
storey.  2150-51.
Question regarding rule relating to issue of Railway Reeeibts at —. 3231
Onestion re stoppage of tongas outside ——.  3969-3970.
DELHT UNTVERSITY— 7 -
Question re maintenance grant for- the——and affiliated Collezes, ete.
5099.
DELTT UNIVERSITY GRANT—
Question-by Mr. Jamnadas Pwarkadas re reduction in— 1102,
DELMT WORKS, TMPERTAT— ;
Question re tenders for ——. 2742-2743.
B
DEMANDS (LIST OF)— 3
Mmhﬁmhon of Procednre in regard to discussion of ——, 3239,
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DEMANDS— : '
Statement of —— refused by the Legislative Assembly and 1eslored by {he
Governor General in Council. 3845.
DEMANDS FOR GRANTS—
Discassion on question of debating small demands after larger demand (on
same subject) has been moved and voted on. 3382-83.

Tixtension of time for diseussion 3596.
Summary of cuts in —— 3674-75.
DEMANDS FOR SUPPLEMENTARY GRANTS—
Motion re 3109-10.
DEOLALI CANTONMENT—
Question e extension of the —. 2958

DEPARTMENTAL EXPENDITURE—

Question re during the last fortnight of March. 2953,
. DEPARTMENTS (GOVERNMENT OF INDIA)—

See “Contingent Txpenditure.”
DEPRECTA'TION FUND—

Queslion by Mr. N. M. Joshi re utilisation of ——on the Great Indian
Peninsula Railway. 1292,
DEPUTATION—
Question re report of —— to Fiji and British Gmana. 2548.
DEPUTY SHIPPING MASTER AND SHIPPING MASTER, CALCUTTA—
Question re complaint against —— 1351-52.
DEWAR, Mr—
Question re office order by—— A. G, Punjab. re absences from office
1528-29.
DILPASHAR RIVER BRIDGE—
Question re ——, Bengal. 1235.
DIRECTOR GENERATL, INDIAN MEDICAL SERVICE—
Question re functions of —. 4014

DIRECTOR GENERAL, POST OFFICES—

Question re Assistant to ——. 3929-3930.
DISSOLUTION OF LEGISLATURE—

Que:hon regarding lapsing of Bills on the :———.  3230.
DIVISTONATL, COMMISSTONERSHIP(S)—

Ouestion re aholifion of the nosts of

Question re aholition of ——. 1529,
DOOR-KBEPER. EUROPEAN—

Question hy Mr. Manmohandas Ramji re

in Bihar and Orissa. 3100-01.

in Bombay Port Establishment.

DRAFTSMEN (EUROPEAN)—
Question by Mr. Manmohandas Ramji re maintenance of six —— in Simla
Survey Drawing Office. 1077.
DWARKADAS, M. JAMNADAS—

Adjourgment of resolution re v‘espateh from Secretary of State re Indign
Autonomy. 2735,
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‘ DWARKADAS, Mg, JAMNADAS—contd.

’

Appomtment &Y a royal Comnussion on indian jservices. l‘.{JU

Bulget. General discussion of the — for 1923-24, First stage. 3049-3062.

Budget demand ; Customs (r'ay ol establishment). 35248-49.

Budget cemand ; Customs (eduction by 4 lakhs). 3270,

Budget demand for Railways (Miscellaneous expenditure), 3354-55.

Budget. Discussion on nominal culs relating to non-votable -expenditure,
general questions, relating to votable expenditure. 3374-75.

Budget demand tor Hauways. Motion for reduction. 3401-02,

Budget demand for Legislature under General Administration (Hill Journey
Charges). 3431-33.

Budget. Demand for the Oftice of the P. 5. V. 3442-43.

Budget demand for Industries Department. 8541,

Budget. Demands for Grants. Interest on Debt and Sinking Funds. 3620

Budget. Demands for Grants. Miscellaneous (Public Services Commis-
sion). 3631-3632, 3640, 3641.

Consideration of clause 2 of the Finance Bill. 3755-56.

Consideration of elauses 11 and 16 of the Code of Criminal Procedure (Amend-
ment) Bill. 1157, 1245.

Consideration of clause 22 of the Code of Criminal Procedure (Amendment)
Bill as passed by the Council of State. 1407.

Consideration of Indian Finance Bill. 3975-3977, 3978, 4000.

Consideration of Workmen's Compensation Bill. 1863-1864, 1877-1878.

Consideration of the Report of the Select Committee on the Indian Official
Secrets Bill. 2782, 2783.

Oriminal Law Anendment Bill. (Consideration of —). 2628-29, 2645.

Purther consideration of Workmen’s Compensation Bill. 1962-1963, 1964,
1989-1990.

Mgtion for adjournment to discuss the appointment of a Royal Commission
on Indian Services. 1596, 1597, 1598,

Motion that the Indian Faectories (Amendment) Bill be taken into consider-
ation. 2095,

Motion that the Report of the Select Committee on the Indian Penal Lede
(Amendment) Bill be taken into consideration.. 2811, 2817, 2818.

Motion to circulate the Indian Stamp (Amendment) Bill for opinion. 2836.

Motion to consider the Code of Criminal Procedure (Amendment) Bill.
1058-59. ~

Motion to pass the Finance Bill. 3809-11.

Motion to postpone the consideration of the Code of Cn.mmal Procedure
(Amendment) Bill. 1024, 1026, 1027.

Motion to rafer Indian Cotfon Cess Bill to Joint Committee. 1621.

Motion to refer the Hxclusion from Inheritance Bill to Select Comm¥tee.
2296-2297, 2298, 2299,

Motion to refer the Land Acquisition (Amendment) Bill to Select Committee.
2332, 2334-2335.

Motiou to take into consideration the Criminal Law Amendment Bill. 2510+

5 2615,
Motlon to take into consideration the Report of the Select Compmittes on the
Married Women’s Property (Amcu(lment) Bill, 2288, -
149LD 1
- -
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DWARKADAS, Mg, J AMNADAS—concld. <

Point of order whether sinking fund can be discussed during hudget demﬂa.nds.
3346.

Postponement. of resolution re separation of railway from general finance.
2919.

Question e Council Bills.  2670-2671.

Question by re development of Forest College at Dehra Dun into a
Research Institute. 1085. =

Question re elections to the Legislative Council in Kenya. 987.

Question re Imperial Wireless. 3865-3870.

Question re ! limited responsibility assumed by the British India Steam
Navigation Company towards passengers. 977.

Question re Mr. Keating’s minute of dissent to report of the British Guiana
Deputation. 1076. . 2

Question re uon-appointment of a Shipping Committee. 1075-76.

Question re opinions of the Local Governments on the O’Donnell Circular.

1075.
Question re procedure in regard to further progress of the Indian Finance
Bill. 3846.

Question re reduction in Deliii Uniy vant. 1102
Question re sale of Council Bills. 2278.
Question re statement of New India on the Resolution re Indian Autonomy.
2409,
Question (Supplementary) re importation of sleepers. 3128,
Question (Supplementary) regarding railway sleepers. 3
Report of North-West Frontier Committee. 3871.
Resolutions re abolition of reserved compartments on Railways for particular
communities. 3187-89.
Resolution re adeption of a policy of protection. 2348, 2356, 2363, 2370,
2401-2405.
Resolution re change of method of examination for the Indian Civil Service.
1425-27. :
Resolution re emigration of unskilled labourers to Straits Settlements and
"Nialay States. 2144.
Resolution re King’s Commissions for Indians and Indianization of the Army.
2429,
Resolution re statas of Indian settlers in Kenya. 2710-2711.
“Resolution re wiping out of Provincial confribution. 2673, 2691-2693.
Resolution re Workmen’s compensation in agriculfure, 1792.
Special Marriage Bill—Motion to cirenlate for opinion. 3906-08,
Statement of business by the Hon’ble Sir Malcolm Hailey. 2050.

3236,

”
E
FAST INDIAN RAILWAY— = A 2
Question re admission to Kngineering Service, ——.  4011-12
Question re Catering Departments in the — and Bastern Bengal Railway.
2155-56. <
Quegfion re claims made for goods lost against ——. 2739,
”
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BAST INDIAN RATLWAY—contd, .
Question re difficulties in getting reserved accommodation on ——. 3690.
Question r¢ expenditure on——and Great Indian Peninsula Railway. 1170.
Question re expenditure on —— stock. 4011.
Question r¢ management of — and Great Indian Peninsula Railway. 1355-
56.
Question re payment of compensation for income-tax to deferred annuitants
on —. 1208.
Question r¢ preferential employment of Ahglo-Indians on ——. 964
Question re reduction of rates and fares on —. 1295.
Question re reserving of 1st and 2nd class compartments on ——. 3023-24.
Question re termination of —— contract with the ——. 1337-38.

EASTERN BENGAL RATLWAY—
Question re Catering Departments in the Bast Indian Railway and —.

2155-56.
Qu‘ostinn by Mr. K. Ahmed re inconveniences to passengers on the 1112,
Question re insufficient time allowed for purchase of tickets on the —.
1336,

Question re recruitment of staff on —— 1338-39.
Question re travelling vestrictions on Inter and 3rd class passtngers on —.
1164.
BEDUCATION—
Budget. Demands for Grants. 3646-48.
Budeet Demand for Grants. Chiefs’ Colleges. 3646,
Question re railway expenditure on ——. 4

BDUCATION. AND HEALTH DEPARTMENT—

Budget demand for —. 3523-38.
EIGHT ANNA PIECES—
Question re nickel —— and fonr anna pieces. 1613-14.

FIGHT ANNA NICKEL PIECES—
Question re non-acceptance of nickel four anna and —— in Delhi. 1415.

ELECTION(S)—
Announcement re postponement of General —— in Kenya. 1695.
Announcement by the President of /the —— of Members of the Publie

Accounts Committee. 3854.
Question re the of officials to the Tndian Legislature. 2152.
Question regarding dates of — to central local legislatures. - 3231, « -
.

ELECTION EXPENSES— 3
Question e fixing of seale of ——. 3171.
FLECTORAL RULES— . -
Statement re conference to consider regulations under the ——. 2923
ELECTRIC INSTALLATION—
Question re —— at Ambala Canfonment. 2054.
ELECTRICITY RATES—
Question re ecomparison of —— at Delhi. 2667.

ELLAHAYA, SHEDMAN— - :
Question re withholding of gratuity due to — North-Western Railway.

* 2785, -

-~




5 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.
EMBANKMENT— P
See “ Trrigation.”
EMIGRANTS FOR FIJT—
Question by Mr. B. Venkatapatiraju re —. 1007. L
EMIGRATION— .
Notification laid on the table re of unskilled lahour to the Straits Settle-
ments, the Federated Malay States. 1332-33. 2
Notification laid on the table ye——of unskilled labourers to Ceylon.
1333-1334.
Resolution re of unskilled labourers to Ceylon. 2104-2143.
Resolution re —— of unskilled labourers to Straits Seftlements and Malay
States. 2143-46.
Resolution re
See “TLabourers.”
EMIGRATION (EXTERNAL)—

of unskilled labourers to Mauritius. 3138-68.

Budzet. Demands for Grants. ——. 38671
TEMIGRATION (INTERNAL)—

Budeet. Demands for Grants. —— 3671
EMPIRTE EXHIBITION—

Question re Dewan Babadur Vijiaraghavachariar’s work on ——. 2549.
EMPLOYEES—

Question re dismissal of railway —— and saving effected. 4006.

Question re extensions of services after 55 years of age of —— of North-

Western Railway. 2671.

EMPLOYERS IN THE GOVERNMENT OF INDTA SECRETARIAT—

Statement re Jaid on the table. 956.
ENGINFEERING SFRVICES— -

Question #e admission to —— East Tndian Railway. 4011-12.
EUROPEAN COMPARTMENTS— :

(}uas!i»nn re Tndians in Favonean costume travelling on Railways. 2278
BUROPEAN COMPARTMENTS ON RATLWAYS—

i - o Question re TAdians tiavelling in ——. 2045,
» EVIDENCE (AMENDMENT) BILL, INDTAN—-
5 ~Motion for leave to introduce. 4046.

Adopted. 4046.
Tntrodneed. 4046.
EXAMINATION, DEPARTMENTAL—
~ Question re candidature of temporary clerks for 1107.52
Qugstion 7z particulars of eandidates appearing in ——. 1107.
Question re passing of by ‘officers in Political Department. 974.
BXCHANGE COMPENSATION—-
Question 7o payment of —— allowances to Government employees. 3124,
EXCISE— {
Budget Demands for Grants. —— 3619.
EXCLUSION FROM INHERITANCE BILL—
Motn to refer to Select Commiftee, 2291-2303.
‘Adopted. 2303. e =
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EXGLUSION FROM INHERITANCE BILL—contd.
Motion that Sir Campbell Rhodes and Maulvi Abul Kasem be added as
members of fhe Seleet Committee on 2784.
Adopted. 2784.
Presentation of the Report of the Select Committee on the—. 3372,
Motion to consider Report of Select Committee. 4018.
‘Motion for re-circhlation. 4019. °
Motion to pass. 4038.
Adopted. 4058.
EXECUTIVE COUNCIT— 2
Budget demand for (tonr expenses). 344(6-3448.
EXECUTIVE COUNCTL MEMBERS—
Question re cost of carriages built for —. 3728.

EXODUS TO STMLA—

Question by Mr. B. Venkatapatiraju re 1005,
EXPENDITURE—
Ouestion re ——— on families of soldiers killed during the war. - 2345.
Question re Railway Revenue ——. 2278.
EXPENDITURE IN ENGLAND—
Budeet. Demands for Grants. —— under the control of the Secretary of
State. 3662.
Budeet. Demands for Grants. —— under the control of the High Commis-
sioner. 3663. 3
PXPENDITURE ON TNDTA OFFTICE—
Question re allocation of —— hetween Tndia and British: Treasury. 1078.
EXPENDITURE, REDUCTION OF—
Question re —— (Military) and total Tmperial revenue. 1008.

TXTRA ASSISTANT COMMISSIONERS—
Question re us Tndian Tax Officers in Assam. 2664-2665.

F
FACTORIES—
See © Tndian —— (Amendment) Bill.”
FATIYAZ KHAN, Ms. MOHAMMAD— 3
Question re additional District Macistrate, Delbi. 989
Question re appointment of “Whips” by Government. «3688.
Question re cost of hombing on the frontier. 3687.
Onestion re cost of earrinces built for Members of Fxecutive Couneil. - 3728
Question re demolition of historieal buildings in Delhi Fort. 2221.
Question re discussion of resolution re Avms Aet exemption of members.  3687.
Quesiion re elizibility of political prisoners to serve in Tegislatures. 1001.
Question re historieal buildings in Agra Fort. 2221.
Question re imports of motor cars and motor eyeles. 2222,
Question re instruetions for voting fo non-official nominated members. 3686.
Question re issue of free railway passes fo soldiers going on Teave. 3687. 3y
Question re operation of the Fareign Bmlistment Act, 1870, in Briti.sh India.
1000. ~

-
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FAIYAZ KHAN, Mr. MOHAMMAD—contd. i3

Question 7¢ payment of remuneration to Mz Rustomji for hig lectures in
America on India.. 1004. T

Question re political prisoners in Delhi Jail. 1001.

Question re power of free voting of the nominated non-official members.
3686-87.

Question re power of the Legislative Assembly to reduce the pay of officers
of the Civi! Service or the Army. 3857.

Question re publication of the Report of Arms Rules Revising Committee.
1017.

Question re special train for Prince of Wales. 3728.

Question re tenders for Tmperial Delhi Works. 2742-2743.

Question re treatment in Jail of Maolana Qutbuddin, Editor of the ¢ Congress.”
1001

FARES—
Resolution re railway concessions and reduetions in ——. 3946-3953.

FARTDOONJT, Mr. RUSTOMIT—

Consideration of clanse 17 of the Code of Criminal Procedure (Amendment)

Bill. 1273.
Oath of Office. 955.
FEE—
Question re —— for professional services in Cantonment General Hospitals
2155.

FEMALE TICKET COLLECTORS—

Question re on railways. 1358-59.
FEUDATORY STATES—

Question re Commissioners of —— Orissa. 3937.

Question re officers in , Bihar and Orissa. 3973.

Question 7¢ Political Agent of —— Orissa. 3937.
FIJI— SR

Question re emigrants for——. 1007,
Question re report of deputations to —— and B.itish Guiana. 2548.
FINANCE—
Postponement of resolution re separation of railway from general
2023
FINANCE BILL—
See “TIndian ——.
Question ré procedure in regard to further progress of the Tndian ——.
3846. :
FINANCE DEPARTMENT—
Budeet demand for (Pay of officers). 3538-39.
Question re serutiny of the proposals for expenditure on the—— by & Depart-
ment other than the Finance Department. 3020.
FINANCE MEMSER—
Presentation of the Budwet for 1922-23 by the Hon’hle Sir Basil Blackett.
2026-45. : S

FIRE ARMS— -~
Question re Rill relating to emplayment of —— for dispersing assemhlies.
1079. ; 2

2914-

1)
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FIRE ARMS—contd. J
Question re Bill and rules for use of —— for dispersing an assembly. 1176.

Q?leslion re wharlage charge on ——. 1066.
FIROZESHAHI MOSQUES, DELHI—

Question ¢ and other mosques on Qutab Road at Delln. 3108.
FISH CURING INDUSTRY—

Question re expenditure on galt in connection with——. 1069,
FLOODS— =

—— in North Bengal. 3872

Question re —— in Raj Shahi Division, 1165.
FLOODS IN BENGAL—

Question re breaches caused by and cost of diversions. 1234.

Question re report on Railway embankments and —. 1233.
FLOODS, NORTH BLNGAL—

Question re statement promised by Government in connection with the ——.

3689.
FLOOD WATER CHANNELS—
Question 7¢ —— on Sara-Sirajgunge Railway. 1234,

FLOUR MILLS—

Question re depreciation of ———. 4010,

Question re percentage of depreciation on a—— lor purposes of income-fax

collection. 2953,

FOREIGN AL PCLITICAL DEPARTMENT—

Budget dewcand fir ——.  3469-98.
FOREIGN ENLISTMENT ACT, 1870—

Question re the operation of —— in British India. 1000.
FOREST—

Budget Demands. ——. 2nd stage. 3605-15.
FOREST COLLEGE, DEHRA DUN—

Question re development of —— into a Research Iustitute. 1085.
FOREST RESEARCH INSTITUTE, DEHRA DUN—

Question re . 1009. s

Question re employment of Indians in the ~——1177.
FORESTRY SCHOLARSHIPS—

Question re the grant of —— by the India Office. 1009.
FOUR ANNA PIECES—

Question re¢ non-neceptance of nickel ——and eight anna pieces in Delhi.
- =

1415.

FRASER, SIR GORDON—

General diseussion of the budget for 1923-24. First stage. 3052-3055+

QOath of Office, 2601.

Resotution r2 wiping out of Proviucial contribution. 2677-2679.
FRONTIER CRIMES REGULATION—

Question 7e convictions under —. 3931,

~FRONTIBR-CROSSING REGULATION—
_ Question re repeal of —— in Upper Burma. 3170. A

-

-

..



56. INDEX 70 LEGISLATIVE ASSEMBLY DEBATES.

FURLOUGH AND LEAVE REGULATIONS—

Question re the differences in —— betieen: the Turopean and Indian Officers
on Railways. 1293.
FURNITURE—
2 Question re supply of Government——. 2668. :

FURNITURE DEPARTMENT—
Question re transfer of the——to a private ageney. 3683.

G
GAJJAN SINGH, SARUAR BAHADUR—

Tndian Cotton Cess Bill. Consideration of Report of Joint Committee, 2653.
Resolution re adequate class and communal representation in services under

the Government of India. 3195-3200. : :
Resolution re adeption of a policy of protection. 2379-2381.
GARDENS—
Question re maintenance of ——at Raisina. 2666,
GARHI—
Question re inclusion of villages of and Dakra in Dehra Dun Cantonment.
~2844-2845.
Question re income of nullah near —— and Dakra. 2846.
GARRISON IN INDIA AND HEADQUARTERS COMMAND—
Question re reduction in——. - 965.
GEARY, SIR WILLIAM—
Gift of books by —— to Legislature. 1721

GENERAL ADMINISTRATION—
. Budget demand under —. 3417-35.
i Budget—List of Demands for ——. 3439-3517.
Budget demand for the office of the P. 5. V. 3439-3444.
Budget demand for Staff and Hougehold of the Governor General. 3444-

; 3446.
f Budget demand for Executive Couneil —— (tour expenses). 3446-3448.
: Budgéy demand for Legislative Assembly —— (daily allowance of non-official
members). 3448-51.
= Budget demand for Legislative Assembly (motor haulage of members). 3451~
: 60.

Bredget demand for Council of State (travelling allowance). 3465-66.
Budget demand for conveyance allowance of members of the Couneil of State.

i
i
it

3466-68. =
Budget demand for Foreign and Political Department. 3469-98.
=N Budget demand for Home Department. 3498-3517. f

Budgef; demand for ——.  3523-3573.
Budget discussion. 3563

GENERAL CLAUSES. (AMENDMENT) BILL—

Motion for leave to introduce. 4050. 5
; Adopted. 4050. | 3
| Introduced. 4050 :
GEOLOGICAL SURVEY— TRa—————

Budget. Demands for Grants. 3669.
5
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GERMAN EASS AFRICA— 2
Question re d2aths of British and Indian soldiers in ——. 23452346,
GHAZIABAD—
Question r¢ inconvenience at 3rd class booking office at ——, 1617,
GHOSE, 8. K.—
Question re the appumtmeul of My, as a Shipping Droker in Bengal,
1349.

GHULAMJILANI BIJLI KHAN, Sarpip—
Resolution re King’s Commissions for Indiats and Indiadization of Indian
Regiments. 2431-2432.
GHULAM R.ASUL- KiIAN OF SAFEDA—
Question #g ——. 2279, 3

GIDNEY, Liruresant-CoroNsn H. A. J.—
Budget demand ; Customs (Pay of establishment). 3246-47,
Budget demand for Income-tax (Re-organisation of Departnient). 3291,
Budget demand [or Railways (Miseellaneous expenditure joint Couneils and
Boards). $549-50.
Budget: demand under sub-head Foreign and Political Deparvtment. 3492-93.
Bud demand for Department of Iducation and Health (Medical).

Budget cemand for General Administration. 3563-67.
Budget demand for Indian Postal and Telegraph Department. 3584-85.
Budgef. Demands for Grants. Miscellaneons (Public Services Commission).
3632-33. -
Further consideration of Workmen's Compensation Bill, 1909-29, 1968, 1972,
i 1974
Motion for adjournment to discuss the appointment of a Royal Comuission
on Indian Services. 1590-91.
Motion to take into consideration the Criminal Law Amendment Bill.
2500-01.
Question 7e condition of permanent quartéers at Raisina. 3861-62.
Question 7e differentiation in grant of interest-free adyances for passages to
Europe. 1887-58.
Question e cxtensions of services alter 55 years of age of unplu)ucs of
North-Western Railway. 2671,
Question r¢ grant of marriage allowance to Indian Medical Departiment.
1019. 2
Question re marriage allowance granted to Royal Army Medieal Cor Ps mfuscd
to I.DhD. 4016-17.
Question 7¢ probationary peviod for the Senior Branch of the Womens Medi-
cal Service. 2483.
Question s¢ registration of nurses trained in India, 2481-82,
Question re retirements on Great Indian Peninsula Railway. 3971,
Question ¢ reversion fo duty of men serving exr-India during the war.
2483.

it Sapplementary) re Esher Commitice’s recommendations relating
’ = to I.M. S. 4016.
Q Indian Medieal

uestion (Supplementary) re funchom of Director (.u,ncn]
Service. 414,

_L49LD" ' it Bt



58

GIDNEY, LIEUTEN;XN'P—COLONEL H. A. J—contd.

GINWALA; Mr. P. P—

INDEX TO LEGISLATIVE ASSEMBLY DEBATES. >
Question (Supplewentary) re transportation scheme on Great Tndian Penin-
sula Railway. 3970,
Resolution re abolition of reserve
commumties. 2183-86.
Resolution re adequate class and communal rey
Government of India. 3220-21.
Resolution re change of method of examination
1416-18, 1439-42.
Resolution re King's Commission for Tndians and Indianization of Indian
Regiments. 2427-2431

d compartments on Railways for particular
jresentation in services under

" T
for the Indian Civil Service.

Budget. General discussion of — for 1923-24. First stage.

Budget demand for Railway (working eNses ). 3304,

Budeet demand for Railways (motion for reduction by 1 crore and 14 lakhs).
3397-98.

Budget demand Zor the staff and household of the

Budeet demand under sub-head Executive Council. 3447-48.

Budeet demand under sub-head Legislative Assembly. 3460-61.

Budget demand under sub-head Foreign and Political Department. 3488-89.

Budget demand for Army Department (Standi ‘my). 2542-45.

Budget demand for General Administration. 3 71-73.

Budget. Discassion on the question raised whether a member will be in
order to criticise a department after the budget for that department bhas
been sanetioned.  3592.

Cons;deration of clause 33 of the Code of Criminal Procedure (Amendment)
Bill. 1730, 1731, 1732, 1733. 5

Consideration of Criminal Law Amendment Bill.  2647-49.

Motion to consider the Code of Criminal Procedure (Amendment) Bill. 1039.

Motion to consider the Finanee Bill, 3699.

Motion to take into consideration the Report of the Select Comuittee on the
Married Women's Property (Amendment) Bill. 2287-2288.

Question re authority for maintenance of Standing Army in India. 964

Question re the authority under which the Sranding Army in India is main-
tained. 2480-81, ¥

Question re the purpose of Standing Army in India. 9

_Question (Supplementary) re alleged resignation of Sei
passing of the motion for adjournment regarding Public Services Commission.
3230.

Resolution re adaption of a policy of protection, 2308-2401.

Resolution re King’s Commissions for Indians and Indianization of Indian
Regiments. 2440-2442. g

Resoiution re wiping out of Provincial contributions. 2688, 2680-2691,

Governor Gieneral. 3445.

4.
retary of State on

GIRDHARDAS, Mr. NARAYANDAS—

Question re agreement rvelating to Thirumalvasal Port. 3128.

Question re separation of the Indian Companies Department from the Pro-
vincial Registration Department in Madras. 3128-29.

Question re addition to list of Income Tax Auditors. 2475

Question re committee for selection of Income Tax Auditors. “2476-T6

Question re Tcome Tax Assessees and Income Tax Audifors. 2476.
Quetion re modification of the Jndian Companies Act {o suit the consti-
tution of Cbit Associations and Nidhis in Madras” 2475. e
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GIRDHARDAS, 3Ir. NARAYANDAS—contd. 9
Qu;s-tim\ re anmber of TInecome Tax Assessees in the Madras Presidency.
475,
Question re number of Tncome Tax Auditors in the Madras Presidency. 2475,
3 Question re rules for the enlistment of Income Tax Auditors. 2476.
Question re withdrawals from and loans on share capital to the Nidhis and
Chir Association. 2475.
GOLD STANDARD RESERVE—
Question re ——.  3938-3940,
GOODS RATES—
Question 72e preferentinl —— eranted by railways to Foreien Shipping
Companies. 1891,
i GOUR; DRSS~
Appointment of a Royal Commssion on Indian Services. 145%-90.
Budget. General discussion of — for 1923-24. First stage. 3038-3042.
Budzet demand for Railways (surplus profits). 3338-39.
Budget demand ; Customs (Pay of establishment). 3246.
> Budget demand for' Income-tax (Re-organisation of Department). 3278-79.
- Budget demand under Salt. 3413.
Budget demand for Legislature under General Administration (Hill Journey
Charges). 3434-35.
Budget demand uader sub-head Legislative Assembly (conveyazce allowance).
3454-50.
Budget demand under sub-head Home Department. 3506-07.
Budget demand for Edueston and Health Department. 3524,
Budzet demand for Army Department (Standing Army). 3545-46.-
Budget demand For Indian Postal and Telegraph Departricat. 3579-82.
Budget demands for grants. Forest (Allowances and Honoraria). 3606.
Budeet. Demands for grants. Stamps. 3616-17, 3618, 3619.
Budget. Demands for grants. Delhi. 3654,
Budget. Discussion on nominal cuts velating to non-votable expenditure,
ceneral que 2 to votable expenditure. 3376.
Copr or CIviL PR AMENDMENT) Brnr— -
Presentation of the Report of the Select Committee. 2549.
Copr oF CriviNan Procepvri (AsespyMeENT) BILL (AMENDMENT OF SECTION
4)—
Motion to refer to Select Committee. 2552-5. 3
Cobr 0F CriMINAL PrOCEDURE (AMENDMENT) BILL ¢
Consideration of— s
Clause 24 11475-76. )
Clause 26. 1517, 1518-20.
Clause 27. 1A 15817
Clause ¢ 1576-1577, 1581, 2225, 2226, 2231, 2234-36, 2237. ®
Clavse 34 3816-17. Sk
Clause 1760-1761.
Clause 1806-1808, 1809, 1810, 1813-1814, 1815.
Clause 54. 1825, 1826, 1831, 1832, 1833. 2
" Clause 1838-40,
S snesse"Clan 1991, 1992.
Clatze 66. 1993. aa s
Clause 67, 1993, 1098, 1999, 2004 2001. B
- = 5
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GOUR, Dr. H. S.—cuntd. ik
Cope 0oF CRIMINAT PROCEDURE (AmexpMENT) BULL
- Consideration of—
- New Clause T1-A. <2006.
Clause 73. 2007-2008.
Clanse 74. 2009.
Olanse 86-A. 2013. =
Clanse 87. 2014
Clause 88. 2019-20.
* Clause 99. 2041-43.
Clause 106. 2063-64.
(lause 107. 2072.
(lause 109, {Further smendnents by Couneil of State). -3817-19, 3820,
3824, :
Clause 114. 2076-2077.
Clanse 116. 2079, 2080.
Clanse 117-A. 2083-84.
Clauses 197-A. and 127-B. 2089, 2090.
Clanse 129. 2163-2166. =
Clause 182, 2177-79, 2183, 2104, 2195, 2196, 2203-04.
Consideration of ¢lause 2 of the Tndian Finance Bill. 3734, 3735
Consideration of sub-clause (2) of clanse 2 of the Finance Bill. 3777.
Consideration of Criminal Law (Amendment) Bill (Racial distinetions in
trials). 3133.
Consideration of Criminal Law Amendment Bill. 2612-13, 2617, 2618, 2621-
99, 9629, 2639, 2642.
Consideralion of the Report of Select Committee on the Tndian Official
Secrets Bill. 2762, 2763-2765, 2767, 2769, 2770, 2776, 2778, 2783-2784.
Consideration of the Report of the Joint Clommittee on the Indian Cofton Cess
Bill. 2749. 3
Consideration of Workmen’s Compensation Bill. 1862, 1878, 1880-1881, 1884.
Motion fo refer Hindu Coparcener’s Tiability Bill to Select Committee. 2563-
254 99572, 2078, 9574, 2575, 2576-78.
Tndizn Official Seevets Bill, Consideration of Select Commitlee’s Report.
a 9945.47, 2200-61, 2262, 2269-70, 2274.
Consideration of iieport of Select: Commitiee on Tndian Penal Code (Amend-
ment) Bill. 2835, 3836-38, 3842. S
Tnformation re mectings of the Legislative Assembly. 2923.
7 Motion to refer Legal Practitioners (Amendment) Bill {o Select Committee.
257 la
Tegal Practitioners (Women) Bill. 3853.
Consideration of Malkharoda and Gaontia Villages Laws Bill. “3849-50.
Motion for aij ment to discuss the appointment of a Royal Commuission
‘ = on Indian Services. 1543, 1544, 1587, 1588, 1589.
| Motion that the Report of the Select Committee on the Indian Penal Code
‘ (Amendment) il be taken into consideration. 2818-2821, 2826.
Motion to adjowmn the consideration of clause 2 of the Finance Bill, relating
to enhanced salu duty. 3723.
io cirenlate the Indian Stamp (Amendment) Bill for opinion. 2832

B e
Metion to consider the Finance Bill. 3696-98.
Motion to pass the Indian Penal Code (Amepdment) Bill. 3135,

i
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| GOUR, Dr. H. S—contd. 2
Mohon to refer the Exclusion from Inheritance Bill to Select Committee.
2300-2302.
3 Motion to refer the Land Acquisition (Amcndmeut) Bill to Select Committee.
9316, 2337.
Motion to refer the Mussalman Wagfs Registration Bill to Seleet Committee.
2313. 3
Motion to take into consideration the Criminal Law Amendment Bill. 2533-35,
2536, 2540, 2541.
Moticn to take into consideration the Criminal Law Ametdment Bill. 2496-99,
2506-08, 2522-2 28-29.
Motion to fake into consideration the Report of the Seleet Commiitee on
= the Mgrried Women's Property (Amendment) Bill. 2288-2200.

Nomination of members for the Select Committee on Dr. Gour's Code of
Civil 'rocedure (Amendment) Bill. 2046,
Point of order whether sinking fund can be disevssed during budget demands.
3345-6.
% Postponenent of resolution re separation of railway from general finance.
r 2915.
Presentation of the Report of the Select Committee on Special Marriage Bill.
3456, g
Question re ortion taken by Government on various recommendations of the
Legislalive Assembly. 1072
Question re amounts drawn by members of the Council of State on account
of reserved compartments. 1090.
Question ¢ sftifude of Whitehall towards reasonable demands of the
Lezistatare. 1073,
Question re authority under which the Standing Army in India is maintained.
« 2480-81.
uestion ¢ date for diseussing non-official Resolutions and Bills,  3689.
aestion 1¢ delay in publieation of Index of Debates. 1088.
Question »¢ cifect of Assembly’s retrenchment in Delhi Proviveial Grant.
1082.
Question 7¢ Empire Conference. 1089. =
Question re endituze in England on development of le\\.w 1089,
Question » [mperial Wireless. 3865-3870.
Question 1., 0’Dexnell circular, 1289,
Question re opeuing of a Taculty of Music m connection with fhe Delhi
University. 1088,
Question #e pablication of Report of the Arms Act Commitiee. 1085.
Question 12 purcliese of locomotives for Indian Railways.® 1289.
Quesiiont 7 :uil sleepers.  3943-3044.
Question e 1ecru-iment of 30 additional T. M. S. Officers on speei; u.l terms.
1170.
Question re a resolution hx the National Liberal Federation against the appoimt-
ment of a Roya ion on Publie Services. 1288,
Question ¢ vesolution passed by the National Liheral Federation relating fo
erant of complete self-Government. 1288 :
Question re retail price of peh‘ol in India. 2341-2342,
Question re Supreme Court in India. 1074
Question re demand ‘of the National Liberal Federatiors for Yndmmﬂa?mn
of the Army. 1388. -~

- - -
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GOUR, Dr. H. S.—ooneld. =

Question re the rezommendation of the Central Railway Advisory Couneil on
{he future management of State-owned Railways. 2742,

Question re transfer of Tmperial Library from Caleutta to Delhi.  1086.

Quesiion 7o travelling and halting allowances of the members of Indian
Legislature. 1090.

Question re Whitehall’s refusal of recommendations on Resolutions passed
by the Legislative Assembly. 1073. Sy

Question re withholding of oratuity due to Ellahaya, Shedman, North-
Western Railway. 2785.

Question (Supplementary) re cost of Military Services. 3863.

Question (Snpplementary) re Gold Standard Reserve. 3938-3940.

Question (Supplementany) re Tndian Troops in Iraq, Palestine and Persia.
3934-3935. "

Question (Supplementary) re incidence of cost per student of the Lady
Hardinge Medical College. 3113.

Question (Suppleraentary) re lapsing of Bills on the dissolution of a Legisla-
ture. 3230.

Question (Sunplementary) re price of imported Jarah sleepers by the Great
Tadian Peninsula Railway. 3128.

Question (Supplementary) re refail sale of postage stamps. 3935-3936.

Resolution re adoption of a poliey of protection. 2374.

Resolution 2 chauge of method of examination for the Indian Civil Service.
1419-20,

Resolution re concessions and reductions in fares. 3949-3950, 3952

Resolution re despateh from Secretary of State re Tndian Autonomy. 2731-
2735.

Resolation re emioration of unskilled labourers to Mauvritius. 3165-66.

TResolution re King’s Commissions for Tndians and Indianization of Indian
Regiments. 2445-2447. ;

TResolution re State management of Railways in India. 2048, 2866-2869, 2881-
2882,

Resoiution re status of Indian settlers in Kenya. 2708-2710, 2713, 2715.

Resolution re stoppage of recruitment for services outside India. 3965, 3966,
3967. > :

Tesolution re wiping out of Provineial contributions. 2674, 2686-2688.

SPRECIAL MAKRIAGE BILT-—

Motion to zonsider. 3898-3902.
Motion to circulote for opinion. 3917-18.
Motion to pass. 3919.

Statement re ontstanding resolutions of the Assembly. 3870.

Statement re Report of Committee on Avms Act Rules. 2672,

GOVERNMENT—-

Statement re attitude of —— towards certain Bills introduced by non-official

Members. 4050-4051.
GOVERNMENT OF INDIA--

Question re appointment of officers from certain provinees in the superior =
posts under the 998.

Quesfion re power of in railwey matters, 1169,

~




INDEX TO LEGISLATIVE ASSEMBLY DEBATES, 63
GOVFERNMENT®*OF INDIA ACT— 2
Despatch (laid on the table) re the policy of His Majesty’s Government with
reference to the —. 1413-14.
Question re rules under——. 1773,
GOVERNMENT OF INDIA DEPARTMENTS—
Question re appointment of Indians as Secrefaries and Deputy Secretavies in

Question re number of Anglo-Indians in ——. 1108.
GOVERNMENT OF iNDIA SECRETARTATS—
Question re the Clerical Estgblishment in the —. 971.
Question re number of Hindus and Mubammadans in the —— Departments,
3097,
GOVERNMENT PAPER—
Question re rehabilitation of ——.  3519-20.
GOVERNMENT SAVINGS BANKS (AMENDMENT) BILL—
Motion for leave to introduce. 2485,
Adopted. 2455,
Introduced. 2485.
Motion to take into consideration, 2838,
Adopted. 2838.
Consideration. 2838-2842,
Motion to pass. 2842,
Adopted. 2842,
GOVERNOR GENERAL—
Budget for stafl and household of (Tour expenses.) 3444-3446.
nt of —— to Bills see lead “ Assent.”
recommending the Indian Finance Bill as passed by the
Council of State. 3945-3946.
Message from re discussion of the Budget. 1670.
Message from —— re period appointed for discussion of Budget, 1721,
GOVI"[{\'(}R GENERAL IN COUNCIL—
' Statement of dewands refused by the Legislative Assembly and restosed by
the ——. 3845.
GOVERNORS, CHIEF JUSTICES, ETC.—
Question re Indians and non-Indians as——. 995.
GRAHAM, Mg, L— -
Consideration oL‘ the Report of Select Committee on the Indian Official
Secrets Bill. 2755-2756, 2761-2780, 2784.
Consideration of Select Committee’s Report on Indian Oﬂiuul Seuets Bill.
224445, 2252.53, 2254, 2256-57, 2258-59, 2262: 63, 2266 67, 2273-74,

22D, -
Oath of Office. 2221, 2737. )
GRANTS— =
Question re restoration of —— rejected by local Legislative Councils, 1079.
Question re vestoration of ——.  4005.
SGRATUITIES—
Question re ~——on Railways. 1612, o

Que:l fon re the grantof —— to member?® of the Indian Medical &eruuu 1362,
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GREAT INDIAN PENINSULA RAILWAY— -

by the State. 1299. o

Question re the purchase of

Question re elaims made for goods lost against 2739,

Question re deficit on——r-: 3970.

Question re espenditure on and Dast Indian Railway. 1170, 4
Question re management of Bast Indian Railway and . 1355-58. 1
Question re refirements on 3971. :
Question re tenders for Jarah sleepers by the —. 3127-28.

Question re transportation seheme on—— 3970.

Question re utilisation of depreciation fund of the —— on its purchase by

Government. 1292
GREAT INDIAN PENINSULA RAILWAY WEEKLY NOTES—
Question re paper called . 1613. =
GULAB SINGH, SARDAR—
Budget demand under sub-head Foreign and Political Department. 3493-04.
Question ¢ number of non-official resolutions admitted, discussed and pest-
poned. 3105.
Resolution re scholarships to Indians for research work. 1449,
Resolution re status of Indian settlers in Kenya. 2710,
GULZARBAGH STATION— e
Question re inconveniences caused by low platform at —- 1097-93.
GULZART LAL, Latua—
Question re abuse of
Committee. 962.
Question re—— of Cantonment Committee, Neemuch. 1896.

by Colonel Crofton, President, Neemuch Cantonmort

Question re term of appointment of —— 3121

s H
HABIBUR RAHMAN KHAN, Kuax BAHADUR—
Question re researches in Wireless Telegraphy and Telephony. 2956.
HAIGH, My, . B—
Budget demand for Income-tax (Re-organization of Department). 3285-86.
Cobx oF CRIMINAL PROCEDURE (AMENDMENT) BrLn :
~ Consideration of—-
Clanse 1z 1189-90.
Clause 16, 1244
Clause 22. 1406-07.
Clause 335. 1740-42, 2233-34.
2 Clause 106. 2064.
I 3 Clause 109. 2824-25, : : SN
Clause 132, 2182:83. - : e
Motion for lenve fo introduce the Intevest Act (Amendment) Bill. 4049,
Motion for leave to introduce the Money Lenders Bill. 2589-93.

Qath of Office. 955, <
. Resoluticn re wiping out of Provineial contribution for six years. 2680-2682;
295, 2697. - =
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HAILLY, HON’B'LE Stk MALCOLM—
Abolition of Transportation Bill. 3830.
Adjournment of resolution re despateh from Secretary of State re Indian

P Autonomy. 2736.

Amendment. of Standing Orders. 3854.

Appoiniment of a Royal Commission on Indian Services. 1484
Appointment of Select Comntittee for amendment of Standing Orders. 3873.
Budget demand for Avmy Department (General Administration). 3560-61.
Budget demand for Department of Education and Health. 3531

Budget demand for General Administration. 3572-73.

Budgef.. Demands for Grants. Delhi. 3649.

Budget. Demands for Grants. Miscellaneous (Publie Services Commission).
3620-3631, 3643.
Budget demand for legislature under General Administration (Hill Journey
, Charges). 3427-30, 3435.
4 Budget demand for Railways (motion for lump reduetion). 3405-7.
Budget demand under General Administration. 3417,
Budget demand under sub-head Executive Council. 3448,
Budget demand under sub-head Foreign and Political Department. 3475-76.
Budget demand under sub-head Hill Journey Allowances under Gieneral
Administration. 3422-23.
Budget demand under sub-head Home Department. 3503-3505.
Budeet demand under sub-hend Home Department. 3507-08.
Budget demand under sub-head Home Department (Bureau of Tnformation).
3516-17. - !
Budeet demand under sub-head Home Depariment (Tnspector of Office
Pracedure). 3499-3500.
Budeet demand under sub-head Home Department (Staff Selection Board).
3512. =39
Clonsideration of clause 2 of the Finance Bill. 3770-75.
Copn or CRIMINATL, PROCEDURE (AMENDMENT) BInn :
Consideration of—
Clanse 10, 1116, 1117, 1118. £
Clause 11. 1119, 1121, 1139, 1140, 1144-47, 1150, 1159, 1162, 1184,
Clause 14, 1196, 1198, 1201.
Clause 15.- 1210, 1211, 1212. -
. Clauge 16. 1218, 1223, 1224-25, 1228, 1229, 1230-31 1232, 1239, 1241-44.
: Clause 17. 1254, 1264-65, 1266, 1272-1273.
Clause 18. 1278, 1279, 1280. s
Clause 14, 1284, -

Clause 21. 1387-89.

Clause 22. 1405.

Clause 23. 1411.

Clause 26. 1496-97, 1500, 1505, 1513-14.

2 Clanse 27. 1549.
Clause 28. 1562. %
Clause 31. 1568. = - =
2 Clanse 33, 1733, 1734-36, 1744, : :
» 149L.D . ==Y
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HAILEY, Hox’sie Sir MALCOLM—contd. o
= Cope oF CRIMINAL PROCEDURE (AMENDMENT) Biim
= Consideration of—
Clanse 34. 1745-1746, 1747-48.
Clause 35. 1754, 1755, 1756.
Clause 37. 1759.
Clause 47. 1805-1806, 1818.
Clause 49. 1823.
Clause 54. 1828, 1830-31.
Clanse 67. 1997, 2001.
Clause 87. 2014-15.
Clause 94. 2038. -
Clanse 99. 2062. /
Clause 104, 2063.
~(lause 149, (Further amendments by Couneil of State). 3819, 3820-23,
3820.
; Clause 116. 2079, 2080.
1_ Clanses 127-A and 127-B.  (Deferred). 2089-2090.
: Clause 132, 2199-2202, 2203, 2205
l Clause 144.
Clause 158. 2219.
Consideration of Indian Finance Bill. - 8989-3991, 8992-3995, 4000.
Consideration of Indian Official Seerets Bill (Amendments by Couneil of 2|
State). 35829,
Consideration of the Report of the Select Committee on the Indian Official
Seerets Bill. 2761, 2765, 2767, 2769, 2775, 2776, 2777, 2778-2779, 2781.
Criminal Law Amendment Bill. (Consideration of ). 2609-10, 2611-12,
2614, 2618, 2619-24, 2630-37, 2639, 2641, 2642-44.
Date of the Simla session of the Legislative Assembly. 3299.
Demand for the Office of the Private Secretary to H. . the Vieeroy. 3441-42,
344344,
Defmand for_the staft and houseliold of the Governor General. 3446.
‘: Despateh (laid on the table) re the policy of His Majesty’s Government with
i 2 yeference to the Government of India Aet. 1413
Election of Members to Publicity Advisory Clommittee. 4018,
“Tndian. Penal Code ~(Amendment) Bill. Consideration of ——. 3833-34,
1 3840-41, 3842, 3843.
Information rg meetings of the Legislative Assemblv. 2023,
Tnsertion of new clause 71-A of the Code of Criminal Procedure (Amendment)
G Bill. 2005. 2 i
Tniroduction of Criminal Law Amendment Bill. 1897-1899.
- Legal Practitioners (Women) Bill. 3852, 3853.
Malkharoda and Gaontia Villages Laws Bill. Consideration of ——. 2846-47,
2 3850-52.

Motion for adjournment fo discuss the appointment of a Royal Commission
on Indian- Services. 1544, 1588, 1591-96.
Motion for leave to introduce the Malabar (Completion of Trials) Supple--
menting Bill. 2092,
Motion te adjourn the consideration of clause 2 of the Finanee Bill re euhanced
~ . sslb duty. 3724 Spa
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, Notion to consider the Code of Criminal Procedure (Amendment) Bill,
| 1035-36, 1037, 1048, 1049, 1053, 1056.
Motion to consider the Code of Criminal Procedure (Amendment) Bill as
sod by the Couneil of State. 1300, 1303-4, 1306-7, 1312, 1316-19, 1322-23,
5, 1328,
Motion fo consider the Criminal Law (Amendment) Bill (Racial Distinetions
in Trials). 3131, 3133.
Motion to consider the Prisoners (Amendment) Bill, = 3108,
Motion to pass the Prisoners (Amendment) Bill. 3108.
Motion to nomirfate Rao Bahadur 1. Rangachariar as member of the Select
Committee on Indian Penal Code (Amendment) Bill. 1113-14.
Motion ty pass the Code of Criminal Procecar: (Amendment) Bill.- 2788-
- 2789, 2794, 2799-2802. 3
Motion to pass the Indian Penal' Code (Amendment) Bill. 3133, 3137-38.
Motion to present the Report of the Seleet Committee on the Indian Penal
Code (Amendment) Bill. 2051.
Motion to postpone the consideration of the Code of Criminal Procedure

’ (Amendment) Bill. 1023, 1024, 1026, 1028, 1030.

Motion {o take into consideration the <'riminal Law Amendment Bill. 2486~
2489, 2503, 2511-14, 2518, 2519-20, 2524, 2528, 2526, 2532, 2535-38.

Motion (hat the Malabar (Completion of ‘i'rials) Supplemeumw Bill be taken_
into consideration. 2158, 2161-62. -

Motion that the Report of the Select Committec on the Tndian Penal Code
(Amendment) Bill be taken into consideration. 2802-2803, 2803-2804, 2805,
2811-2813, 2814, 2817, 2818, 2827, 2828.

Motion to cousider Report of Select Committee en Mussalman Waqls Registra<:
tion Bill. 3877, 3881-82, 3885, 3886, 3890.

“Moticen to pass the Mussalman Wagqfs Registration Bill.  3898.

Nominal cuts relating to diseussion on non-votable expenditure and general
question relating to vofable expenditure. 3373, 3377-78.

Point of order re¢ motion affecting acts not mentioned in the Finanee Bill
ave in order. 3718. -

Point of order re motion for increase of taxation by non-officials. 3717, 3718,

Postponement of resolution re separation of railway from general finange.
2014.

Presenfation of Report of Select Committee on the Tndian Official Secrefs ] Bxll.
1752.

Question re proceiure in regard to the further progress of the Indian Finance
Bill.  3846.

Replies lp eriticism of a department after the hudget dem.md for that depart-
ment has been sanctioned. 3592.

Reply to point raised as to the transference of votable items fo the non-
votable side. 3482, 3483, 3484, 3485, 3480, 3487,

Report of North-West Frontier Committee. 3871,

Resolution re adequate class and communal representation in services under
the Government of India. 3205-12.

- Resolution re change of method of examination for the Tndian Civil Service.
1435-39. 5
Resolution re State management of RaQil\mys in India. 2049, 2000-2901, 2902.
AR 3 -
8 -
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HAILEY, Honx'sis Bir MALCOLM—concld.
Resolutlou re stoppage of recruitment for services outside ludm 3955, 3956,
3961, 3962-3964, 3965, 3966.
Resolution re supply of facilities to Members of Legislatures to discharge
their public duties. 1455-57.
Statement re attitude of Government towards cerfain Bills infroduced by non-
official Metnbers. 4050-4051.
Statement re Report of Commiitee on Arms Act Rules. 2672
Statemenh of Business. 2049-2050, 2146, 3363, 3813.

Statement of Govetnment Busi 1471-1472, 1620-1621, 1669, 2672, 2609-
2700, 3855.

btatement re conference to consider regulations under the Electoral Rules.
2523. i

Statement re discussion of the Incheape Commitfee’s Report. 'J'JGLIL
Statement of order in the discussion of demands. 3295-96.
Statement re outstanding resolutions of the Assembly. 3870.

HAJ—

Question re number of ludmn pilgrims travelling during last — seasons,
1096.
HAJ COMMITTEES—
Question re Distriet—— 2961,

HAJ PILGRIMAGE—
Question re
HAJ PILGRIMS—
Question re fund for ——. 1096.
HAJEEBHOY, Mgz, MAHOMED—
Question re delay in publication of Official Reporfs. 1955-1956.
Question re iutrodnetion of tariff valuations into Import Tariff Schedule 2.
1956. 5 :
Question re Report of Chief Inspector of Mines.  1956.
Question) re transfer of Aden. 1956.
HAULAGE CHARGE—
Question re incresse in the—— of postal vans. 1298
HEADQUARTERS COMMAND—

2346. Y

HEDJAZ—
See “ Pilgrims.”
HEDJAZ PILGRIMS—

2958-59.
Que" tion re opcmurr of the Caleutta Port for the —. 3024
Queshon re opening of the Port of Caleutta for the ——-, 2960,

Question re sufferings of the —. 3019-20.
HIGH COMMISSIONER—
Budget. Demands for Grants. Espenditure in England under the control
of the —— 3663. =
Statement e cases of tenders in respect of stores for India accepted by the
—n-,  2467-73.

L
”
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.
HIGH COMMISSIONER FOR INDIA— %
Qyestion re employees in the office of the ——  U78.
Question re ——. 994,

HIGH AND TRADE® COMMISSIONERS FOR INDIA—
Question re 1007.
HIGH COURT-- - |
Question re amendment of Code of Criminal Procedure extending the powers of

1085.
Question re Judges in Patna—— 3972, =
HIGH COURT JUDGES—
Question re number of —— in India and Burma. 3020.
HIGH COURT, PATNA—
Question ve appointment of Muhammadan Judges to ——. ~3020-21.

HIGH COURT STAFI—
Question re puy,
HILL JOURNEY ALLOWANCE—

rovinees. 999, 1000,

Budget demand under sub-head —— under General Administration. 3417-3435,
HILL JOURNEY CHARGES—
Discussion on —— incmrred by Legislature, 3427.

HINDLEY, Mz, €. D. M-—
Budget. Demands for Grants. Bxpenditure charged to Capital in respect
of Railways. 3666-67.
Budget demand for miscellancous Railway expenditure under Railways.
3396.
Budget demand for Railways (miscellaneous expenditure joint Counecils and
Boards). 3358-59.
Budget demand for Railways (surplus profits). 3334-35, 3337-38.
Budget demands for Railways (working expenses). 3327-31.
Budget demad under sub-head Catering and Advertising Department of the
Bengal-Nagpur Railway under Raxlwavs 3391-92.
Budget demand under sub-head Programme Revenue cvpeudlture Assum
Bengal Railway. 3389-90.
Budget demand for general superintendence under Railways, 3394,
Budget demand under sub-lead working expenses under Railways (Traffic
Department). 3386-3388.
Discussion on railway corruption and pilferage of fiuits, ete. 3386-88. «
Oath of Office. 955.
Resolution re abolition of reserved compartments on Raﬂways for particular
communities. 3186-87.
Resolutior re railway concessions and reductions in fares. 3950-3952.
Statement laid on the table ro ——. Railway Capital Expenditure. 1841,
HINDU COPARCENER’S LIABILITY BILL— S
Motion to refer to Select Committee. Negatived. 2563-78.
HINDU INHERITANCE BILLS—
Question re Hindu opinion on Dr. Gour's Marriage Bill and Mr, Seshagiri
Ayyar's 3172,
SHINDU LAW OF INHERITANCE (AMENDMENT) BILL—.
Motion to refer to Seleet Committce. 2303, 2
Adopted, 2303, . S .

-~

-
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HINDU LAW O ANMBRITANCE (AMENDMENT) BiLL—contd.
Motion; that Sir Campbell Rhodes and Maulvi Abul Kasem be added as

members of the Seleet Commiftee on the —. 2784,
Adopted. 2784, &
Presentation of ths Report of the Select Committee on the——. 3436.

Motion to consider Report of Select Committee. 4039
Motion for re-civeulation. 4041
Motion to take into consideration. 4042,
Adopted. 4042. -
Motion to pass. 4044
Adopted. 4044,
HINDU MARRIAGE BILL (JNTERCASTE)—
See “ Intercaste Hindu Marriage Bill.”
HINDU SOCIETY—

Question re Government consultation on changes in Law affecting 3864
HISTORICAL BUILDINGS—

Question re demolition of —— in Delhi Fort. 2221,

Question r¢ — i Agra Fort. 2221

HOLME, Mz, H. BE—
Consideration of clause 21 of the Code of Criminal Procedure (Amendment)
Bill. 1396.
Consideration of elause 99 of the Code of Criminal Procedure (Amendment)
Bill. 2056,
Consideration of clanse 132 of the Code of Criminal Procedure (Amendment)
Bill. 2190-91.
Oath of Office. 955.
HOME CHARGES— \
See “ Remittances {o England.”
HOSRIJAL(S)—
Question re bed accommodation in Military —— 1845
See *Lady Hardinge Medical College.”
HOSPITAL, INFECTIOUS DISEASES—
- Question re transformation of mosque into

at Delhi. 3025,

H)STELS— 1 =
Question re rents of —— in Raisina, 1531-32.
Question re oceupation of rooms in ——. 1532-33, v

HOSTELS (EASTERN AND WESTERN)—

~ Question e transfer of —— to the Postal anmd Telegraph Departments,

2415-2416.
HOWRAH RATLWAY STATION—
Question re access to the platforms of the —. 1336,
HULLAH, Mg, J— E)
Annotncement re postponement of General Election in Kenya, 1695. :
- Budyet. Demands for Grants. Forest. 3605, 3607,
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HULIMH, Mg. J.—cortd.

Budeet. Deivands for Grants. Fovest (Allowances and Honoraria). 3605-06.

Consideration of the Report of the Joing Committee on the Indian Cotton Cess
Bill. 2650-52, 2653, 2654, 2749-2751, 2753, 2753-2754.

Presentatiofi of Report of Joint Committee on Indian Cotton Cess Bill. 2222.

Motion to introduce the Indian Cotton Cess Bill. 1369-72.

Motion to refer Indian Cotton Cess Bill to Jommt Committee. 1621, 1627-
1628.

Resolution re emigration of unskilled labourers to Ceylon. 1775-79, 1780, 2104,

Resolution re emigration of unskilled labourers to Mauritius, 3138-42.

Resolution re emigration of unskilled labourers to Straits Settlements and
Malay States. 2143,

HUSSANALLY, Mg. W. M.— ;
Budget demand ; Customs (Leave allowance in Bombay). 3262
Budget demand ; Customs (Pay of establishment). 3245-46.

Budget demand ; Customs (Reduction by 4 lakhs). 3269-70.
Budget demand under sub-head Legislative Assembly (conveyance allowance).
3456-68.
Budget demand under sub-head ordinary expenses under Railways (Trafiic
Department). 3384-85.
Cantonments  (House Acecommodation) Bill.  1696-1697, 1699, 1700, 1702-
. 1703, 1706.
Clope oF CrIMINAL ProcEpURE (AMENDMENT) Biin
Consideration of—
© (Clause 11. 1140, 1141, 1149.
Clause 12. 1189.
Clause 14. 1206.
Clause 15, 1211, 1212, 1214-15.
(lause 16. 1244
Clause 21.  1395-96. 5

Clause 22, 1406. E
Clause 25-A. 1484, 1485
(lause 32. 1736-1737,
Clause 35. 1756.
Clause 47. 1809. -
Clause 54. 1834

Consideration of clause 2 of the Finance Bill. 3748. -

CriminalaLaw Anendment Bill. (Consideration of —). 2614-15, 2617.

Further consideration of Workmen's Compensation Bill. - 1064-1965.

Indian Mines Bill. Consideration of Joint Committee’s Report. TU:')L:;J'Z,
1666

Tnquiry r¢ business of Assembly. 3363.

Motion fo consider the insertion of new clause 9 in Code of Criminal Proce-
dure (Aumendment) Bill.  1049.

Motion fo postpone the eonideration of the Code of Criminal Procedure
(Amendment) Bill. 1029, B

Mofion_to refev the Land Acquisitisn (Amendment) Bill fo Seteet Com-
mittee, 2337, i
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w
HUSSANALLY, Mr. W. M.—contd. =
Motion to refer the Mussalman Wagqfs Registration Bill {o Seleet Committee,
2307, 2308, 2309, 2310-2313.
Motion to consider Report of Select Committee on Mussalman Waqfs Regis-
tyation Bill. 3876, 3879, 3886, 3895.
Question (Supplementary) re affiliation of the Lady Hardinge Medical College
to {he Delln University. 3113.
Question re acquisition of land attached to Mosques in Raisina. 2744-2745,
Question re aids to Tndian National Shipping firms. 1890.
Question re allegations of corruption against Cantonment Suhordinates,
Ambala. 1533-24, 2669-2670. =
Question re allotment of guarters to Members of Legislature. 1532
Question re appropriation of a part of a Mosque near Kothi ¥o. 27. 2746.
Question re area of land attached to Mosques in Raisina. 2745.
Question (Supplementary) re an article published in “ Canfonment Advocate”
31295
Quostion re British Tndia Steam Navigation Company’s trade. 1890-91.
Question 7e ‘ Bundarya Wali’ Mosque in Paharganj. 2745.
Question re © Chahar Bunj’ Mosque. 2745-2746.
Question re closing of Tansdowne Railway Bridge to traffic after 6 par. 2962,
Question re comparison of electricity sates at Delhi. 2667.
Question re comparison of rents at Raisina, Simla and Civil Lines. 2667.
Question re contrach of refreshment rooms on North-Western Railway. 2963-
c4. ~
Question re Deferred Rebates System, 1889,
Question (Supplementary) re demolition of old Mosque in and avound Delhi.
3940-3943.
Question re dismantling of Hindu Temples in Raisina. 27BT.
Question re effects cn traffic of the system of pooling of wagons.
Question re electricity charges in Delhi. 3683. .
Question re enhancement of vents of Hostels in Raisina. 1531-32.
Qustion re extension of the Deolali Cantonment. 2958.
Question re gardens at Raisina. 2666.
Question re guard over Tansdowne Bridge at Sukkur. 2061.
re honsing of Members ab Metealfe House and Windsor Place.

2057,

Question
- 2669.
Question re income of Delhi Municipalify. 2668.
Question re income of New Delhi Municipality. 3684.
) enditure on New Delhi. 3682,

Question re income and expe!
Question re income from jnereased postal rates and connected expenditure.

891,
Question re Indian Coastal Trade. 1889.
Question re Tndian Shipping Companies. 1889.
Question re Indian Troops in Irad, Palestine and Persia. 3034-3935.
Question re lease of hungalows in Civil Tines, Delhi. 2668."

Question re Jeave oyanted to Mr. J. K. N, Kabraji, an official under the,.

Bombay @overnment. 3730.
- <5 +
Question re linking of Bonibayeand Karachi by Broad Cange Railway.

2062, —
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HUSSANALLY,»Mr. W. M.—contd. "

Question re method of fixing rents in Raisina.  1530-31.

Question re Mosques in Delhi. 3684-85.

Question re Mosques within the Imperial Railway Avea. 2746.

Question re Mosques in New Delhi. 2743,

Question re Mosgues in Raisina repaired by Government. 2746,

Question re Mosques in Railway Area in New Delhi. 3685,

Question (Supplementary) re Mosques in vicinity of the Lady Hardinge Medi~

cal College. 3102-03.
, Question re Municipal Commiftee in Raisina. 1531,
Question (Supplementary) re the number of troops at Karachi and Sind. 3438,

Question re occupation of rooms in Hostels. 1532-33. :
Question re passing of tlfe new Qutab Road through a Mubammadan burial

= ground. 2787.

Question re percentage of rent ole by officers. 3681.

Question re pooled rents at I

Question re preferential goods rates granted by railways to Foreign Shipping
L Companies. 1891.

Question re profit or loss on rents at Raisina. 2666,

| Question re railway comnection (broad gauge) between Karachi and Delbi,
2962-G3.

Question (Supplementary) regarding Railway sleepers. 3236.

Question re rute war among Foreign Shipping Companies as against Indian
Companies. 1890.

Question re recovery of rent of quarters in Delhi. 3682

Question re refreshment rooms on North-Western Railway. 2963,

Question re rent of Bungalows supplied to officers at Delhi. 3683:

Question re rents of Government officials. 2665-2666.

‘Question re repair of Mosques in Raisina. 2744,

Question re researches in Wireless Telegraphy and Telephony. 2956.

Question re retail sale of postage stamps. 3935-3936.

Question r¢-roads, lighting, drainage, ete.,, in Raisina. 1531.

Question (Supplementary) re Secret Service Grant expended bz Central
Bureau of Information. 1771-72.

Question re special trains for English mails. 2152,

Question re stringeney in the money market. 2277-2278.

Question re supply of Government furniture. 2668.

Question re trewiwent by Cantonment Magistrate, Ambala, of a Plouder.
2669.

Question re tonnage of merchant marine. 1888-89. ».
Question re total cost for pooling of wagons. 2958.
Question re transfer of the furniture department fo a private agency. 3683.

Question re transformation of Mosque into Infectious Diseases Hospltal at
Delhi. 3025.

Question re treatment by Cantonment Magistrate, Ambala, of a Pleader.
1533.

Question re vendors on the North-Western Railway. 3519.
- Report of North-West Frontier Committee. 3871.

Resolution re abolition of reserved compartments on R'ul\'ays for p'utmulnr
communities. 3173 93T =il

L4Ln -~ , 10
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HUSSANALLY, M%. W. M.—concld. Sy 1
Resolution re King’s Commissions for Indians and Indianization of Tadian

Regiments. 2428, 2445.

Supplementary Question by ——re extension of time for non-official business.
a79. >
HYDERABAD—
Budget. Demands for Grants. ——. 3673.
I

IBRAHIM ALI KHAN, LisureNaNT NAWAB MOHAMMAD—
Question re position of refainers of Maharajas, ete., under Indian Arms Act.
3857-3858. ;
JLLEGITIMATE SONS’ RIGHTS BILL—
Motion to refer to Select Committee. 4045.
Adopted. 4045.

IMAM ALIL, MuxsHi—

Question re dismissal of —— of Chittagong Post Office. 1018,
IMMOVABLE PROPERTIES—
Question re registration of judgment and deceree in the case of — in India.
1112.

IMPERIAL INSTITUTE—
Question re grant to the —. 1842-43.
Question re oceupation for Indian purposes. 3861.
IMPERIAL SECRETARIAT— !
See “ Secretariat.”
Question re tenure appointments of some officers in the ——. 1368.
IMPERIAL SECRETARIAT STAFF—
Question re cost in granting P. T. 0.’s to the —. 3678-79.
Question re inability of the — to visit their Homes. 3678.
Question re travelling concessions to the 3678,
IMPERTAL SERVICES—
Question re British element in —— 1848,
IMPERIAL WIRELESS-—
Explanation given by Colonel Sir Sydney Crookshank of the present position
7 of the —. 3805-67.
INCHCAPE COMMITTEE—
Inquiry re date’of discussion of ——. 3363,
Question re expenses on —-. 1339-42. e
Question re instructions issued by the Secretary of State rg —-. 1344,
Qudition re the Report of the ——. 2409-2410.
“ Question re staff of ——. 2411,
Question re witnesses examined by ——. 2410-2411.
INCHCAPE COMMITTEE'S REPORT—
Question re discussions of ——. 1007.
Question r¢ discussion of the —— by the Assembly. 2965.
Question re expenditure incurred on -—. 3601-04.
_ Question re the scope of ——. 13-‘%3.

-

- -
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INCOME-TAX-—> L
Budget demand. 3274-95.
Question re Firms of Accountants for preparation of the profit and loss state

T
2

3 ment on —— collection. 2953,
Question re ber of —— A in the Madras Presidency. 2475.
Question' re payment of compensation for —— to deferred annuitants on

Bast Indian Railway. 1298.
Question re separate establishment for collection of ——, 2947-50.
See * India
INCOME-TAX ACCOUNTS—

Question re firms of Accountants for ——. 4010-11.
INCOME-TAX ACT— :
22 Question r¢ exemption under —— of Mutunl Benefit Societies. 3729.
Question re interpretation of “Principal place of business” used in ——,
1097.
Question re rules under the —— relating to Mutual Benefit Societies. 2150.
INCOME-TAX ASSESSEES—
r Question re and Income-Tax Auditors. 2476.
INCOME-TAX AUDITORS—

Question re Committee for selection of the ——, 2475-76.
Question 72 enrolment of 2475. Hoc
Question re Income-Tax Assessees and ——. 2476,
Question re the number of in Madras Presidency. 2475,
Question re rules for the enrolment of —— 2476,

INCOME-TAX COMMISSIONERS—
_Question re duties of 2277,

INCOME-TAX COMMISSIONER, (AssisTant)—
Question re appointment of Meerut. 1066.

Question re.—— appointed to the United Provinces. 1062.
INCOME-TAX DEPARTMENT— -
Question »¢ grant of house rent allowance to the men of the —— at Karaehi.
3119-20.
Question re pay of —— officers at Bombay. 3118-19.
Question re pay of officers of Bombay hefore the veorganisation of, their
pay. 3118.
Question re working of ——. 3032.
INCOME-TAX OFTICERS—- &
Question re Extra Assistant Commissioners as —— in Assam, 2664-2665.
Question 7e inspection of Acecount Books by ihe ——. 3522-23.
INCOME-TAX OFFICERS, (ASSISTANT)— ~
i - appointed to the United Provinees during 1921-22.
Question re examination of —— United Provinces. 1063-65.
INDEX OF DEBATES—
% Question re defay in publication of ——, 1088,
~ INDIA OFFICE—
Question r¢ allocation of expenditure on —— between *India and British
Treasur\' 1078, = - )
- -
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INDIANS— L) (=
Question 7e appointment of —— as Secretavies and Deputy Secretarfes in
4 Government of India Departments., 1111.
= Question re recruitment of —— for Marine and Air Forees. 2347,
S Question r¢ —— as Secrefaries, Deputy Secretaries, ete. 3973-3974,
INDIANS IN KENYA—
Question re the legal rights of ——. 2346.

TINDIANS ON INDIAN CIVIL SERVICE CADRE— !
Question ¢ appointment of as Secretary to Department of Revenue and
Agrieviture and Industries Department. 1111
INDIAN ARMY—

Question re cost of British and.Indian elements in ——. 1844,
i Question re —— expenditure on Stores. 1843, 3
Question re Indianisation of the —. 1847.
i Question re Indianisation of 8 units of the——. 3363-3372.
Question re sick bed aceommodation for ——. 1845,
INDIAN ARMY OFFICERS—
4 Question re settlement of —— in Vietoria. 1006
= INDIAN BOILERS BILL—

See © Boilers Bill.”
INDIAN CIVIL SERVANTS—
Question re passing loeal vernaculars. 2150.
INDIAN CIVIL SERVICE—
Question re memorials from members of the
Question re Royal Commission on the -——.  1955.

Question #z substitution of ‘Urdu’ for ‘Hindustani in —— examination
syllabus.” 1095. -
Resolution re change of method of ‘examination for the ——. 1416-1442,

INDIAN COMPANIES’ ACT—

Question re the modification of the —— to suit the constitution of Chit Asso-
“cration and Nidhis. 2475.
INDIAN COTTON CESS BILL—
Motion to introduce, 1369-72.
Adopted. 1372.
~Introduced. 1372.
Motion to refer to Joint Committee. . 1621-28.
Adopted. 1628.
Presentation of Report of Joint Committee. 2222, =
Motion fo present Report of Joint Committee. 2650. =
Copsideration of the Report of flie Joint Committee on the --—. 2748-2754.
~ Motion that the as amended be passed. 2754.
Adopted. 2754 .
Assent of the Governor General to the
T INDIAN ENGINEERS ON RATLWAYS—
Question re 1366.

INDIAN EVIDENCE (AMENDMENT) BILL—
. Rec “Evidence (Amendment) Bill” :

981.

3815.

” -

U e
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- - 2
INDIAN PACTORIES (AMENDMENT) BILL— )
Mbytion for leave to introduce. 1774-75.
Adopted. 1775. : 4
‘ Introduced. 1775.
3 Motion to take into consideration tae ———. 2094

Adopted. 2094.

Consideration. 2094-2103.

Motion that the be passed. 2103.
Adopted. 2103. -

| INDIAN FINANCE BILL—
Motion for leave to introduce the ——. 294
Adopted. 2045,
= Introduced. 2945.
Motion to iake into consideration the —. 3691-3716.
Adopted. 3716,
Consideration of the ——. 3717-3725, 3733-3813.
; Passed. 3812-3818,
5 Procedure re the —— affer it has been laid in the Council of State as a recom-
mended Bill. 3346,
- Message from His Excelleney the Governor General recommending that the
, as passed by the Council of State, be passed. 3945-3946.
Consideration of the as passed by the Council of State. 3974-4002.
INDIAN INCOME-TAX (AMENDMENT) BILL—
Assent of the Governor General to 3815.
Motion for leave to introduce. 2747.
Adopted. 2747.
Introduced. 2747.
Motion to take into consideration. 2859.
Adopted. 2859. :
Motion to pass. 2861,
Adopted. 2361
Assent of the Governor General to——. 3815, -
INDIAN LEGISLATURES—
Question re position of Members of the —— in the Warrant of Precedence.
2951.
INDIAN LIMITATION (AMENDMENT) BILL— =
See “ Limitation {Amendment) Bill.”
INDTAN MEDICAL DEPARTMENT— »
Questionre the grant of marriage allowance to ——. 1019.
INDIAN MEDICAL OFFICERS—

i

~
Question re strength of —— in regiments. 1845. ~
INDIAN MEDICAL SERVICE—
Question re appointment of 30 Europeans to —— on special terms. 1082-83.

Question re appointment of Indians to the
Question re sppointment of 30 new

980.
1289.

officers

3 Question re failures in —— through lengthened stay in Civil employ. 4016
Question re the number of officers -in Military empldy in the Nor{h-
West Frontier Province. 2740. o = »
s - -
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INDIAN MEDICAL SERVICE—contd. = :
Question re promotions in 4015. o
Question re selecticn of posts in— 4016, 4

Question e special recruitment for 1005.
Question re special appointments fo —— and during the war. 1235
Question re transfers from Military to Civil in 4015.
Supplementary question re recruitment to —— 1083.

INDIAN MEDICAL SERVICE OFFICERS—
Question re duties of 1845,
Question re —— numbers in Major-General and Colonel grade, 4041-15,
Question re recruitment of 30 additional —— on speeial terms. 1170.
Question re vetired —— re-employed. 1846.

INDIAN MERCHANT SHIPPING BILL—
See “Merchart Slipping Bill.”

INDIAN MINES BILL—

See  Mines Bill.”

INDIAN NAVAL ARMAMENT BILL—
See “ Naval Armament Bill”

INDIAN OFFICERS—

Question re training of ——. 1847-48.

INDIAN OFFICIAL SECRETS BILL—
See “ Official Seerets Bill.”

INDIAN PAPER CURRENCY BILL—

Motion for leave fo introduce. 2103-2104
Adopted. 2104

Tutroduced. 2104.

Motion to take into consideration. 2455,
Adopted. 2485,

NMotion to pass the ——. 2485.

Adopted. 2485.

INDIAN PENAL CODE (AMENDMENT) BILL—

Motion {o nominate Rao Bahadur T, Rangachariar as member of the Select
Committee in the — -

Adopted. 1113-11

" Motion to preseni the Report of the Select Committee. 2051.

Motion that the Report of the Select Committee be taken info consideration.
2802. -

Adopted. 2803.

Consideration. 2803-2828.

AMmtion to pass the —— (as amended). 3133,

~ Passed. 3138.

INDIAN STAMP (AMENDMENT) BILL—
Motion for leave to introduce. 2093.
Adopted. 2094.

Introduced. -2094.

Motion that the —— be taken into consideration. 2829.

Motion that The —— be circulated for opinion. 2829-2838. i
~  Adopted. 2838, -

-

o
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INDIAN TROOPS—
Question re in Iraq, Palestine and Persia. 3934-3935.
INDIANISATION—
» See “Indian Army.”
INDIANTSATION (ARMY)—
Question re —— of 8 infantry units. 3130.
' INDIANISATION OF THE ARMY— >
Question re National Liberal Federation Demand for —. 1288,
INDIANISATION OF INDIAN REGIMENTS—
Resolution re¢ King’s Commissions for Indians and ——. 2417-2465.
INDO-EUROPEAN TELEGRAPH DEPARTMENT-
Budget demand for ——. 3593-96.
INDUSTRIES—
Budget. Demands for grants. —— 3671
INDUSTRIES DEPARTMENT—
Bundget demand for 3640-42.
INHERITANCE BILLS—
See * Exclusion from Inheritance Bill.”
See “ Hindu Law of Inheritance (Amendment) Bill.”
INNES, Hox’sLe Mg, C. A—
Budget, Demands for grants. Comudercial Intelligence. 3623, 3627.
Budget demands for grants. Commercial Intelligence (Bureau). 3625-26.
Budget: demand (Customs). 3240.
Budget demand (Customs) Bombay. 3260.
Budget demand (Customs) (Leave allowance in Bombay). 3261-62.
Budget demand (Customs) (Pay®of establishment). 3243-44, 3249-50.
Budget demand (Customs) (Reduction by 11 lakhs). 3265.
Budget demand (Customs) (Reduetion by 4 lakhs), 3267-G8.
Budget demand (Customs) (Reduction by 4 lakhs). 3270-72.
Budget demand (Customs) (Travelling allowance in Madras), 3252,
Budget demand for Engineer-in-Chief, Vizagapatam Harbour, under :ub-head
Benﬂal Nagpur le\\n_\, 3393,
Budget demands for grants. Excise. 3619. »
Budget. Demands for grants. Expenditure charged to Capital in respect of
Railways. 3663-64.
Budget demand for Industries Department. 3542,
Budget demand for Railways (surplus profits). 8339-40, ~
- Budget demand for Railways. 3209. ~
Budget demand for Railways (working expenses). 3313-19.
Budget demand for Railways (miscellaneous expenditure). 3355-58,
Budget demand for Salf. 3410.
Budget demands for grants. Stamps. 3613, 3614-15, 3618,
Consideration of clause 2 of the Ilinance Bill. 3740-45.
Consideration of sub-clause (2) of clause 3 of the Finance BHl, 3782,

Consideration of Schedule I of the I"unuue Bill, 3701, 3794, 370%, 3197'
3798, -

=N 173
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INNES, Hox’sLm Mz, G A—contd. i
Consideration of Indian Boilers Bill. 1629, 1630, 1631, 1632-33, 1634,71635.
Cotton Transport Bill. . 1707, 1713, 1715-16, 1717-18, 1719, 1720.
Further consideration>of Indian Mines Bill. 1675-77, 1684-85, 1687, 1689,
1690. - =
Further consideration of Workmen’s Compensation Bill. 1902-1904, 1915-
1917, 1923-1924, 1928-1929, 1931, 1937-1938, 1940-1041, 1943, 1944, 1947,
1950, 1952, 1954, 1960-1961, 1966, 1969-1970, 1971-1972, 1973, 1975, 1978,
1983, 1984-1985, 1986, 1987.

General discussion of the budget for 192324, Fivst stage. 3058-3061.

Inprax Boirirs Brui—

Motion to consider Report of Joint Committee. 1628-29.
Motion to pass. 1634 “

Indian Merchant Shipping Bill. Consideration of —. 3830, 3831-32, 3833.

Consideration of Joint Committee’s Report on Indian Mines Bill. 1638, 1639,
1641, 1642, 1643, 1644-46, 1647-48, 1649, 1653-54, 1655, 135657, 1658, 1659,
1662-63, 1667.

Motion to consider Report of Joint Committee on Indian Mines Bill. 1635-
36.

Introduction of Indian Factories (Amendment) Bill. 1774-75.

Motion for adjournment to discuss the appointment of a Royal Commission
on Indian Services. 1599-1600.

Motion for leave to introduce the Indian Stamp (Amendment) Bill. 2093
2094,

Motion for leave to present the Report of the Joint Committee on the Indian
Mines, Bill. 1113.

Motion that clause 3 stand part of the Finance Bill. 3785-88.

Motion that the Indian Factorics (Amendment) Bill be taken®into consider-
ation. 2094, 2097-99, 2103. ! s

Motion to take into consideration tfie Indian Stamp (Amendment) Bill.
2829.

Motion to cireulate the Tndian Stamp (Amendment) Bill for opinion. 2830.

Presentation by —— of the Report of the Joint Commiftee on the Cotton
Transport Bill. 1021
_ Presentation of the report hy —— of the Report of the Joint Committee on

Indian Boilers Bill. 1022.
Resolution re abolition of reserved compartments on Railways for particular
commumitiey. 3182-83. >
Resolution re adoption of a policy of protection. 2356-2368, 2385, 2397-
2308, 2309, 2405, 2406, 2407.
- Resolution re King’s Commmissions for Indians and Indianization of Indian
Regiments. 2423-2424, s
Resolution re railway concessions and reductions in fares. 3952,
Resolution re State management of Railways in India, 2046-47, 2873-2881. .
Workmen's €ompensation Bill. Consideration of —. 1850-1851, 185 1
1863, 1865, 1866, 1871, 1876, 1882-1884. e
Workmen’s® Compensation Bill. Consideration of amendmen
! 5 2 ts  mad
Council of State. 2853, 28552856, 2850. % 42

=
=
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INNES, Hox'stk M. €. A—concld.
Workmen’s Compensation Bill. Presentation of Report of Joint Committee,
1415.
INSPECTOR OF OFFICE PROCEDURE-.
Budget demand uuder sub-head Home Department (——). 3408,
INTER CLASS—
Question r¢ want of —— accommodation on Madras railways. 8730-81.
INTER CGLASS ACCOMMODATION IN MATL TRAINS—
Question re 985.
INTERCASTE HINDU MARRIAGE BILL—
Motion for leave to introdnce. 2598-2600.
Negatived. 2600.
INTEREST ACT (AMENDMEN '[') BILL—
Motion for leave to introduce (withdrawn). 4047-4050.
Question re charging of against telegraph revenue for capital expendi-
ture. 3106-07.
Question re —— on unproductive capital cost of Railways. 1292.
INTEREST ON DEBT AND SINKING FUNDS—
Budget. Demands for grants. ——. 3619-23. .
INTEREST ON MISCELLANEOUS OBLIGATIONS—
Budget. Demands for grants. ——. 3668,
INTERMEDIATE CLASS ACCOMMODATION—
Question re —— on railways. 1363.
INTERMEDIATE CLASS ACCOMMODATION ON RAILWAYS—
Question re —. 1175.
IRRIGATION—
Budget demand for Public Works Dep'u-fment (Inspector General of ——).
3562.
TRRIGATION CHARGED TO CAPITAL—
Budget. Demands for grants. ——. 3674,
IRRIGATION, NAVIGATION, TEMBANKMENT AND DRAINAGE
WORKS—
Budget. Demands for grants. ——. 3668.
ISMATL KHAN, Kuax Bamapvr SAIYID MUHAMMAD—
Abolition of Transportation Bill. 3830,
Motion to re-cireulate the Exelusion from Inheritance BiM. 4037,
Motion to consider Report of Select Committee on the Mussalman Wagfs
Registration Bill. 3885-86. =
Question re abolition of the Divisional Commissionerships in Bifar and
Orissa. 3100-01. =
Question re Art Colleges and Schools at Delhi and grants made. 3099.
Question re compulsory purchase at Bombay of return tickets by pilgrims to
Jedda. 3025.
Question re establishment of a Rates Tribunal in accordance with the recom-
mendations of the commitfee, 3024
Question re expenditure of Governmeni in the up-keep of uneient Hlstoncal
Buildings at Delhx 3098-99. <

T49LD. ~ Ly
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ISMAIL KHAN, Kufx Bamapur SATYID MUHAMMAD-—conld.

Question re functions of Sanifary Cowmmissioner with the Governmenf' of
India. 3100.

Question re Government of India’s control over the Aligarh Muslim and the

Benares Hindu Universities. 3100.

Question r¢ High Court Judges in India and Burma. 3020.

Question re issue of first and second class concession tickets on Railways.
3023.

(uestion re maintenance grant for Delhi University and affiliated Colleges,
ete. 3100.

Question re management and wi oll\mg of the Tirhoot State Railway. 3022

Question re Muhammadan Judges of the Patna High Court. 3020.

Question e number of Muhammadans and Hindus in the Government of Indw
Secretariat Departments. 3097.

Question e number of Pilgrims to Hedjaz and number stranded. 3111.

Question re opening of the Port of Caleuntta for embarkation of the Hedjaz
Pilgrims. 3024,

Question re velease of political prisoners in the TUnited Provinces. 3097-
3098.

Question re 1 ing of first and second class compartments on Bast Tndian
Railway. 3023-24.

Ouestion re rolline stock of the Tirhoot State Railway. 3022-23.

Question re transformation of Mosques into Tnfectious Diseases Hospﬂ'\l at
Delhi.  3025.

Question re the unsatisfactory working of the Bengal and North-Western
Railway. 3021-22.

Resolution re railway eoncessions and reduetions in fares. 3949,

ISWAR SARAN, Munsur—

Budget demand for Aymy Department (General administration). S5656-57.

Budget demand under sub-head Executive Couneil. 3446,

Budget demand under sub-head Foreign and Politieal Department.

Budget demand under sub-head Hill Jowmey under General \dmxmsh.l!mn
3417-20.

Budget demand under sub-head Home Department (Inspector of Office Pro-
cedure). 3498.

Budget demand for Tndo-Emropean Telegraph Department. 3595,

Budget demand for Public Works Department” (Tnspector General of Trri-
‘zation). 3562. :

Budget. Demands for grants. Miscellaneous (Public Serviees (lommission).
3628-3629, 3637.

Budget demand for Railway (miscellaneons expenditure). 3350253,

Consideration of clause 18 of the Code of Criminal Procedure (Amendment)
Bil% - 1280.

Zonsideration of clause 19 of the Code of Criminal Procedure (Amendment)
Bill.  1285-1286.

Consideration of clause 21 of the Code of Cr=inal Procedure (Amendment)
Bill as passed by the Council of State. 13971,

Consideration of clanse 88 of the Code of Criminal Procedure (Amendment)
Bill. 2023-24.

Consideration of clause 109 of the Code of Criminal Procedure (Amendment)
~ Bill, '38"’6 27, ”

LS ~
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ISWALR SARAN, MuNsui—contd. E)

#onsideration of Criminal Law Amendment Dill.  2633-34.

Discussion on question ol debating smali demands after larger demand (on
same subject) has been moved and voted on. 3382

Further consideration of Indian Mines Bill. 1081-82.

Legal Practitioners (Women) Bill. 3853,

Motion that the Heport of the Select Committee on the Indian Penal Code
(Amendment) Dill be taken into ecnsideration, 2808, 2813-2814.

Motion to postpone the consideration of the Code of Criminal Procedure
(Amendment) Bill. 1052, 1035.

Question re bed accommodation in Military Hospitals. 1845,

Question r¢ vondemned Military Storves. 1844,

Question (Supplementary) re contracts for refreshment rooms at Railway
Station, 3234,

Question re cost of British and Indian elements in Indian Army. 1844

Question re dutivs of Indian Medical Service Officers. 1845.

Question re Indian Army Bxpenditure on Stores. 1843,

Question re Indian Army Stores Manufacturing Depots. 1843-4d.

Question ye Inter class compartments on Bombay, Baroda and Central India
Railway. 3727. z

Question re method of condieting University Elections. 1471.

Question re potato traffic srom Farrukhabad. 3727.

Question re rents in Delbi and Simla, 1470-1471.

Question re vetived Indian Medical Service Officers re-employed. 1846.

Question re sick bed accommodation for Indian Army. 1845.

Question re strength of Indian Medical Officers in regiments. 184

Resolution re change of method of examination for the Indian Civil Service.
1422-24.

“Resolution r¢ communal representation in services under Government of India.
3212-13.

Resolution re despateh from Secretary of State re Indian Aufonomy. 2721-
2723, 2

Resolution re profection of women wage-earners in agrieulture. 18920

Motion to circulate Special Marriage Bill for opinion. 3903-05.

z J

JAILS—

Budget. Demands for Grants. --- and Conviet Sculcmcnls. 3669,

JALIL, Hakine ABDUL—

Questior? re conviction of Pandit Awir Chand aml ——, Peshawar. 3931
3932,

JAMALL, Mg, A. O.— SIS
Budget. General diseussion of the — for 1923-24.  First stage. 3061.
Budget. Demands for Grants. Civil Works. 3658.

Consideration of Indian Finance Bili  3986.
Oath of Office. 2737.

JATKAR, Mr. B. H—

Budget demand for Foreign and Political Department. 3495, 3498,
Consideration of Ix:dinn Boilers Bill. | 1629, ) 5

-
& .
-
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JATKAR, Mg, B. He—contd. -
Cotton Transport Bill. 1716-1711. {4
AMotion to refer Indian Cotton Cess Bill to Joini Committee. 1624-1625,

= JEDDA— 3
S0 See © Pilgrims.”

JEDDAH AND YAMBOO—

Question re Steamer Service between —-. 1098. ¥

JEJEEBHOY, Sz JAMSETJEE—
Question re Imperial Wireless. 3865-70.
JIWAN LAL, Di., or Busniri—

Question re imprisonment of ——. 1361 - 3
JOINT STOCK COMPANIES—

Budget. Demands for Grante. —-- 3671

Question re the qualifications of Registrars of —. 2157-58.

JOSHI, Mz. N. M—

Budget. General discussion on— of 1923-24. TFlirs

Budget demand for Railways (working expenses).

Budget demand ; Customs. {Travelling allowance in Madras). 3251

Budget demand for Railways (miscelianeous expenditure, joint Councils and
Boards). 3344, 3347-49.

Budget demard under sub-head C.\lennu and Advertising Department of the
Bengal-Nagpur Rails oy under ways. 3391

Budget demand for the Office of the I 8. V. 3443,

Budget demand undey sub-head Heme anutmcnt. 3b11.

Budget demand for Industries Deparfment. 3540-41.

Consideration of Workmen’s Compensatjon Bill. 1853-1854, 1859, 1862, 1865, -
1876-18i7.

Further consideration of Workmen’s Compensation Bill. 1906-1907, 1917-1920,
19.,,-), 1930, 193¢, 1941, 1944, 1946, 1951, 1953-1954, 1958-1959, 1970, 1973,
1974, "1976- 1977, 1979, 1980 1990.

Further consideration of Indian AMines Bill. 1670, 1671-75, 1684,

Motion to consider Report of Joint Committee on the Indian Mines Bill.
1636, 1637, 1638, 1643, 1644, 1648, 1649, 1651, 1656, 1657, 1663, 1664.

Consideration of Indian Penal Code (Amendment) Bill. 3838-39.

Motion that the Indian Factories (Amendment) ‘Bill be taken info considera-
tion. 2094-97, £100-2102.

Motioy, that the Report of the Seleet Committee on the Indian Penal Code

3078-3080.

tage.

(Am(‘mhnent) Bill be taken into consideration. 2805-2807, 2808, 2809, \
281’
Pomt of order whether sinking {und can be chsr-usscd during Budget demands.
3344,
— Postponerent of vesolution #¢ separation of railway from general finance.
2019.
Motion fo pass the Special Marriage Bill. 3923 3
Woﬂxmeu s Comptnsation Bill, - Consideration of amendments made by Council
~of Stafé, 2858-2859. - 2 %
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JOSHI, Mz. N. M.:—contd. "

Question r¢ Aunuities in Puarchase. 1207.

Question re appoiniment of ron-Indiass to superior posts on Railways.

Question re auction sele of waguns of unciaimed coal. 2953.

Question re book entitled *In
(establishment rolls and working cstimates) - 1605,

Question re capital gront spent in England. 1291

Question re Catering Departuient, Bengal-Nagpur Railway. 1609-10.

85

1208.

n Kailways” by Rai Sahib C. P. Tiwary

Question re Chinamen in railway workshops and the exelusion of Indians.

1613.
Question re coal mine aceident at Perbeli.  1608-09.
Question re rates for the carriage of coal. 1296-97.
Question re deparfures of railway rates and fares from public tariffs.
- Question 2 distribution of publications of Publicity Bureau. 1610-11.

cost of Committees. 1205.
Question re gratuities on railways. 1612
Question re Imperial Wireless. 3865-3870.
3 Question re inerease in the haulage charge of postal vans, 1298,
Question re Indian Engineers on Railways. 1366.
Question re interest on unproductive capital cost of railways. 1202

1355-56.

Question re number of four-wheeler coaches not used daily. 1355.

Question 76 pay
on Bast Indian Railway. 1298.

Question re prices of coal on different railways. 1295.

Question re printing presses cn Railvays. 12 2

3rd class carriages. 1201.

1296.

Question re final report of the Staff Selection Board Committee on work and

Question re management of Hast Indian and Great Indian Peninswa Railways.
{Question re means of communication between passengers on railways. 1297.
Question re Oudh and Rohilkhand Railway Discount Sinking Fund. 1367

Question re paper called Great Indian Peninsula Weekly Notes. 1613.
ment of compensation for income-tax to deferred annuitants

Question re proportion of the stock of st and 2nd class earviages to that of

-

Question re purchase of Great Indian Peninsula Ruil;vay by the State. 1299,

Question re guarters built for officers on East Indian and Great Indian Peninsula

Railways. 1367.

Question re rates for carriage of railway coal. 2964-65.
1295. -
1893. =

Madras and Southern Mabratta Railway Company). 1293.

VS,

1923, 1206,
Question re sale of unclaimed coal by auction af Kalyan. 1290.
Question re surplus profits on Railways. 1299. 5
Question re travellin, f'—.l.cililics for 3rd clags passengers. 1608,

~

Question re reduction of fares and rates on Hast Indian Railway. 1295.
Question re reduction of working expenses in the Ahmadpur-Katwa Railway.

-

Question re reduction of steff of Bengal-Nagpur Railway at Kharagpur.

: .
Question re reductions on Railways and in Postal Department. 1612-13. N
Question re responsibilities and obligations of Railway Comparfes (Mack

Question re retivement of superior Railway Officers before 31st December
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JOSHI, MR. N. Me—conéld. -
Question re use ol milifary and ambulance cars on the Greal Indian Peainsula
Railway. 1290.
Question re utilisation of depreciation fund on the Great Indian Peninsula
Railway. 1202
Question re X'mas concessions on return ticl
Question re wagon service on railways. 1366.

1610.

Question (Supplementary) re discontent amongst the staff of the Bengal-
Nagpur Railway workshop. 3235.

Question (Supplementary) re grant of motor haulage and conveyance allow-
ance to members of the Indian Legislature. 2412

Question (Supplersentary) re office order by Mr. Dewar, A. G, Punjab, re

absences from office. 1528-20.

Question. (Supplementury) re period for discussion of Budzet. ~1529-30.

Question (Supplewentary) re release of political prisoners in United Provinees.
3098.

Question (Supplementary) re Seeret Service Grant expended by Central
Burean of Information. 1771-72.

Resolution re adoption of a poliey of proteetion, 2 374,

Resolution r¢ change of method of examination for the Indian Civil Service.
1421-22.

Resolution re emigration of unskilled iabourers {o Ceylon. 2133-85.

Resolution ¢ emigration of unskilled labourers to Straits Settlements and
Malay States. 2145, 2146.

Resolution re profection of women wage-earners in agrieulture. 1797-1799,
1800, 1801.

Resolution re Workmen’s compensation in agriculture. 1786-1787, 1788, 1789.

JUDGES—

Question re —— in Patua Tligh Court 3972,
JUDGES, HIGH COURT-- |

Question re number of —- in Indis and Burma. 3020.
JUDGES OF HIGH COURTS—

Q@uestion re Indians and non-Indians as —— and Governors. 995

JUVENILE COURTS—
Question re the establisl t of —. 1205.

K

KABRAJI, Mr. J. K. N—
Question re grant of leave fo ~——;&n official under the Bombay Government.
3730. .
KAMAT, Mz. B. 8.— .-
Budget demand for income-tax (Reorganisation of Department). 3288-80.
Pldget demand for Railways (working expenses). 3309-11.
Budget demand under sub-head Home Department. (Bureau of Information).
3513-14. E
Budget. Demands for Grants, Stamps. 3613-14.
Budget. Demands for Grants. BExpenditure charged to capital in respect
of Railways. 3664-65.
Cotton Transport Bill. 1711-1713.
Congideratiofi of lause 17 of the Code of Criminal Procedure (Amendment)
- Bill. 1269-127L " = 5

-

»
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>
KAMAT, Mz, B. 8.2-centd.
Corfideration of c¢lauge 132 of
Bill. 2176-2177.
Consideration of Workmen’s Compensation Bill. 1851-1853.
Turther consideration of Indian Mines Bill. 1680.
Further consideration of Workmen’s Compensation Bill. 1959-1960, 1979-
1980. ! [EHEe
Further consideration of Workmen’s Cempensation Bill. 1902, 1904-1906,
1924-1925. !
Married Women’s Property (Amendment) Bill. Nomination of Mr. Ranga-
chariar on Seleet Committen, 1620.
Motion to present the report of the Select Commitfee on his Married Women’s
Property, (Amendment) Bill. 2046
Motion to take into consideration the Report of the Select Committee on the
Married Women’s Property (Amendment) Bill. 2280-2281.
Motion to pass. 2291
Motion to refer Indian Cotton Cess Bill to Joint Committee. 1626-1627.
Point of order re discussion within a year of resolutions raising the same
question. 2673.
Postponement of resolution re separation of railway from general finance.
2019.
Question re abolition of the fhird class booking office at Sholapur. 3687-
88.
Question re action taken on the recommendations of the Deck Passenger Com-
mittee. 2478.
jon re establishment of T.oeal Railway Advisory Couneils, 2476-77.
re expenditure on and casuelties in Waziristan operations. 1364.
re military sehools for sons of Tndian officers and soldiers. 2747.
Quastion re office of the Military Accounnts Department, Poona. 3858-3859.
Question re officering of Tndian Ariy with Indian officers. 1178.
Question re printing of stamps in India. 2151-52.
Question re training of Tndians for Commissions in Artillery Engineering, JAir
Torce and Royal Marine. 2479,
Question re transfer of Tmperial Library from Calentta to Delhi. 1088.
Question (Sunplementary) re Gold Standard Taserve. 3938-3940.
Resolution re adoption of a poliey of protection. 2375-2379, 2380.
Resolution re emigration of vnekill-3 lahourers to Mauritius.  8153-57. o
Resolution re King’s Commissions for Indians and Indianization of Tndian
Regiments. 2424-2427, £
Resolution re State management of railways in India. 2871, 2897-2900.
TResolution 72 wiping ont of Preyincial contributions. 2683-2685.
Resolution re Workmen’s compensation in agrieulture. 1789-1790.
Workmen’s Compensation Bill. Consideration of amendments made by Couneild
of State. 2854-2855.
KEATINGS, Mr., MINUTE OF DISSENT—
‘Question re,—— fo report the British Guiana Deputation. 1076.
KENYA—

A Annovncement re postponement of General Election in ——. 1695.
Question re elections fo the Legislative Council in 987.°
Onestion re exercise of franchise by Tndiags in ——. 1353-55.
Question, re~Indian delegation from to London Conference. 3870-3871.

the Code of Criminal Procedure (;ixuendment)

-
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o~ ~
KENYA-—contd.
Question re legal rights of Indians in —— 2346. 12
Resolution re status of Indian settlers.in —. 2701-2715.
KHARAGPUR—

Question re reduction of staff of Bengai-Nagpur Railway at —— 1893.
KHILAFAT—
Question re axvests in North-West Frontier Province of persons connected with
Congress and —— agitation. 2278-2279.
Question re -— prisoners in Peshawar jail. 2279,
KHUDA BAKSH, MaLk— :
Question re imprisonment of Abdul Qayum Khan Swathi and -—. 2280.
KING'S COMMISSIONS—
i _ior Indians and Indianization of Tndian Regiments. 1457
1468, 2417-2465.
KIRPA RAM, Paxpir—
Question re convietion of —-, Mandulay. 3096-97.
KOT-WALIDAD KHAN—
Question re grant of Gove
Frontier. 973,

sument rifles to villagers of ——, North-West

L

LABOURERS— =

Resolution re emigraticn of unskilled —— to Ceylon. 1775-83.
LABOUR BURBAU— : i

Question by Mr. Manmohandas Ramji re duties of adyiser to—-. 1074,
LAROUR INQUIRY COMMITTEE—

See  Assam.”
LAC-RESEARCH— :

Question regarding work 3232-33.
LADY HARDINGE MEDICAL: COLLEGE

Qugstion re annual maintenince grant to the—. 3114-15.
Question re cost of maintenance of the Science Department of the ——
3114

Question re grant by Government to the 3113.
Question re members of the governing hody of the— 3112
“ Question re mosques in vieinity of the — 3101-02.
Question re retrenchment in the—— 3115-16.
LADY HARDINGE MEDICAL COLLEGE AND HOSPITAL—
Question re sum allotted for the repairs of the—— buildings. 3112.

LAKSHMI NARAYAN LAL, Rar Samin-—
 Brdeet. Demands for Grants. TForest. 3607, :
ACope oF CrimfiNAL PROCEDURE (AMENDMENT) BILL ¢
Consideration of—
Clause 17.  1259-60.
Clause 19. 1281. 3 =
Clanse 99. 2060.
Clause 114. 2076
Special Marziage Bill—Motion to cirenlate for opinion. 3905-06.
S Exeﬁ;siou frow I, Leritance Bill—Motion to re-cireulate the 4027.

=
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LARSHMI NARAYAN LAL, Rat Sautz—contd. )
Question regarding artiele in “ Tribune * headed “ Non-co-operation by Govern-
ment and Company Railways.” 3239, .
Question re British element in Ifperial Services. 1848.
Question re curtailments in Budget Grants and Government expenditure. 1848.
Question re demolition of temples at Pahargunj, Delhi. 1356-57.
Question re future of temples and Dharmsalas at Pahargunj, Delhi. 1367.
Question re inconveniences at Raisina owing to want of schools and recreation
grounds. 1611. 7
Question re Indianisation of the Indian Army. 1847
Question re Indianisation of 8 infantry units, 3130.
Question re medical research by Central Research Institute, Delhi. 1004.
Question re protection of cattle. 1773-74. «
Question re training of Indian Officers. 1847-48.
Resolution re stoppage of recruitment for services outside India. 38959-3960.
T ALRKAKA, Mr— @
See “ Customs, Karachi.”
LAND—
Question re sale of —— in Ambala to Pandit S. Ramlal. 962.
LAND ACQUISITION (AMENDMENT). BILL—
Motion to refer to Select Committee. 2325-2339.
Negatived. 2339.
TAND ACQUIS_TION—
Question re —— for the Vizagapatam Harbour Scheme. 2955-56.
LAND REVENUE—
Question re payment of by railways. 1167.
LANDHOLDERS’ CONSTITUENCIES—
Question re voting at——. 2742.
Question re voting in (Babu Ujagar Singh Bedi's Resolution). 2788,
LANSDOWNE RAILWAY BRIDGE—
Question re guard over —— at Sukkur. 2961
Question re elosing of to traffic after 6 par. 296: e
LASCARS—
Letter from the Commerce Department to Mr. K. Ahmed re——in the Great
War. 1415-16.
Question re accommodation for —— at the London Docks. 1346.
Question re employment of and casualties in the Great War. 134).
LATRINES IN CANTONMENTS—
Question re erection of . 2845, ]
LATTHE, Mn A. B—
Tntercaste Hindu Marriage Bill—Motion for leave to introduce. 2598-99.
Question re mail contracts given to Messrs. Sultan Chiyoy, Poonn.\‘zm‘%
53. =
LAW—
Question re changes in —— affecting the Hindu Society. 3864
LEAGUE OF NATIONS—
Question re representation of India on the League of Nations. 1344-45.
“LEAVE—
Question re grant of leave to higher grade officers to suit their own con-
venienee and not that of the State. 1093 3
I49LD ~ ° : =12
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LEAVE AND ATLOWANCES— ;
Question re expenditure under the head ——. 2952-53, 2
LEAVE RULES— 5

Question by Rai Bahadur G. C. Nag re regulation of —with a view to
State interests being securred. 1093.
LEGAL PRACTITIONERS (AMENDMENT) BILL (Dr. GOUR'S)
Motion to refer to Select Committee. 2579.
Adopted. 2583.

LEGAL PRACTITIONERS (AMENDMENT) BILL (Mg. NEOGY’S)—
Motion to refer to Select Committee. 4046,
Adopted. 4046

LEGAL PRACTITIONERS (WOMF\) BILL— o
Motion for leave to introduce. 3852.
SAdopted. 3853.
Introduced. 3853. H
Motion to pass. 3853.
Adopted. 3854

LEGISLATIVE ASSE.\[BLY
Adjournment of —-. 12, 1232, 1286, 1412, 1468, 1524, 1600, 1667, 1720,
1767, 1840, 1885, 1“"4, 2010, 3)4 2090, 2147, 2219, 2275, 2339, 2407, 2465,
2545, 2600, 2662, 27¢ 784, 234‘2. 2003, 2923, 2018, 3093, 3110, 3168, 3227,
3207, 3361, 3436, 3518, 3597, 3675, 3725, 3813, 3855, 2927, 3967, 4003.
Adjournment of the o 2nd July 1923. 4051.
Budget demand for daily allowanee of members of the 3448-51.
Budget demand for motor haulage and conveyance allowance of members of
the —-.  3451-60.
Budeet demend for 3460-65.
Budget demand for separate establishment for ——. 3461-64.
Date of the Simla session of the 3299.
« Information re meetings of the 2023.
Question re action taken by Government on various recommendations of
the —-—.  1072:
Question re designation of as “TLower House.” 3937-3938.
Question re power of the —— to reduce the pay of officers of the Civil dervice &
or the Army. 3857. E
Question re Whitehall’s refusal of recommendations on resolutions passed :
by the ——. 1073. 3
Remarks h\ the Hon'ble the President on the question of a sepmate establish-
ment for the —. 3464.
< ’:'_,Remmks by-P. L. A. on Parliamentary Courtesy in debates. 3717.
Statement (laid on the table) re action taken by Government on certain resolu- -
tion of the ——. 2601-08.
Btatement (laid on the table) re amounts drawn hy Members of the Council of
account of travelling allowanees.  1602-04.
Statement of Business. 1471-1472, 2049,

-

,lutement re outstanding resolutions of the 3870.
= Séatement of deniands refused by the —— and restored by the Governor
General in Coureil. 3845, 7 "
- It
2L .
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LEGISLATIVE COUNCILS (LOCAL)—
Qubstion re restoration of grants rejected by ——. 1079,
LEGISLATURE(S)— .
Discussion on (move to the Hills) of ——. 3427,
Gift of books to —— by Sir William Geary. 1721
Question re allotment of quarters to Members of ——. 1532,
Guestion re attitude of Whitehall towards reasonable demands of the —.
1073.
Question re attendance at meetings of ——. 1606-07.
Question re autwmn session of the ——.  1616.
Question re the election of officials to the —. 2152,
Question re grant of motor haulage and conveyance allowance to members of
the ——. 2411-24.
Question re number of Members of —— in receipt of Titles. 3929.
Question re travelling and halting allowances of members of ——, 1090,
LEY, Mr. A. H—
Budgel demand for Salt.

Budget. Demands for Grants. 3623.
Oath of Office. 955.
Resolation re Workmen's compensation in agric 1784-86,

Resolution re protection of women wage-earners in agrienlture. 1793-95.
LIBRARY, IMPERIAL—

Question re transfer of —— from Caleutta to Delhi. 1086.
Question re insufiiciency of accommodation of —— and re its transfer {o
Government of Bengal. 1987
LICENSES--

Question re ~—- for vendors on railways. 1893.
LIMITATION (AMENDMENT) BILL (INDIAN)—

Motion for leave to introduce. 4046.

Adopted. 4045,

Introduced. 4046. -~
LINDSAY, Mr. DARCY—

Budget demand ; Customs. (Overtime and holiday allowances). 3257-58.
Budget demand under sub-head Home Department (Bureau of Information).
3516. -

Budget. Demands for Grants. Stamps. 3617-18.

Consideration of Workmen’s Compensation Bill. 1874-1875.

Further consideration of Workmen’s Compensation Bill. 1911-1912.

Workmen's~ Compensation Bill. Consideration of amendments made by
Council of State. 2853-2854, 2856.

Consideration of Indian Finance Bill. 3998-3999.

Motion to consider clause 11 of the Criminal Procedure Code (Amendment)
Bill. 1161.

Motion to circulate the Indian Stamp (Amendment) Bill for opinion. 2834-
2835.

Question re the number and value of motor cars, bicycles and trieyeles import-

& ed. 2416-2417.

Question (Supplementary) re publication of the report 01 ifiquiry {oto the

system of accouats of the Government f India. 3437, 5
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LISTED POS SS—

Question by Khar banadur Sarfaraz Husain Khan re ——. 1097,
LOANS— 5
Budget. Demands for Grants. — and advances bearing interest. 3674.
LOCAL GOVERNMENTS—
Question re method of obtaining views of —— on matters of public importance
1469.

LOCAL GOVERNMENTS—

Question re Indian Civil Servants paksing —=—  2150.
LOCOMOTIVES—

Question by Dr. H. S. Gour re purchase of —- for Indian Railways. 1289.
LONGWOOD HOTEL—

Question re accommodation in —— Simla. 2416
LUGGAGE ALLOWANCE—

Question by Rai Bahadur Pandit J. L. Bhargaya re increase of free ——. 1021
LUMDING—

Question re electrification at
LYTION CCMMITTEE--

Question re the recommendations of the —— about Indian students in

England. 2156.

Assam Bengal Railway. 4009.

M
MADRAS—

Question e separation of Indian Companies Department from the Provincial
Registration Department in Madras. 3128-3129.
MADRAS AND SOUTHERN MAHRATTA RATLWAY—
Question by hai Bahadur Lachmi Prasad Sinha re )ighting of Railway Stations
- on —. 1i08.
MADRAS WEST COAST DISTRICTS—
See “ Railway Connection.”
MAGISTRATES-~

~ Question re Cantonment as Sub-Divisional 5044.
Question re duties and functions of Cantonment ——. 3945.
MAGISTRATE, ~-ADGITIONAL DISTRICT—
Question by Mr. Mohammad Faiyaz Khan re — Delhl 989.

MAHADEO PRASAD, MuNsHI—
____7fotion to circulate the Indian Stamp (Amendment) Bill for opinion.

2835-2836.
Consideration of clause 47 of the Code of Criminal Procedure (Amendment)
Bill. 1808.
Question by re postage income for 1921-1922. 1103.
MAHENDRA PARTAB SINGH (ESTATE) BILL—
Laid on the table 4017. o
~MAILSONTRACTS—

Question re —— given to Messrs. Sultan Chivoy; Poona. 2152-2153.
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2
MAILb, ENGLISH—
Que::uon re special trains for —, 2152,

MAJOR AND MINOR WORKS—
Classification of on Railways. 1167.
MALABAR (COMPLETION OF TRIALS) SUPPLEMENTING BILL—
Motion for leave to introduce. 2092. . =
Adopted. 20893.
Introduced. 2093.
Motion that the —— be taken into consideration. 2158-2162.
Consideration. 2162.
Motion that the Bill be pased. 2162,
Adopted. 2162,
MALAY STATES—
Resolution re emigration of unskilled labourers to Straits Settlements and
—. 2143-2146.
MALKHARODA AND GAONTIA VILLAGES LAWS BILL—
Motion to take into consideration. 3846-3852.
Adopted. 5552.
Mofion {o pass. 3852
Adopted. 3852.

MAN SINGH, BIHAI—
Budget demand under sub-head Legislative Assembly (conveyance JUO“HIIL(’)
3458-3459.
Cepe or CriMINAL Procepure (AMENDMENT) Binu :
Consideration of—
Clause 10. 1117.
Clause 11. 1150, 1151, 1152, 1153, 1154 and 115Y.
Clavse 15. 1210-1211, 1212,
Clause 16. 1222, 1224, 1228, 1229, 1230, 1231.
Clause 17. 1255, 1256, 1257-1258.
Clause 19. 1284 e
Clause 22. 1404-1405.
Clause 23. 1473.
Clause 25-A. 1490-92.
Clause 26. 1492-1494, 1496, 1502-1503, 1504, 1505-1507. s
(lause 34. 3816.
(Clause 87. 2013.
Clause 99. 2062.
ause 104. 2063.
Crimmal Law Aniendment Bill. (Consideration of —). 2622-23,2632.
Motion to consider the Code of Criminal Procedure (Amendment) Bill. 2037,
1042, 1043-44, 1054.
Motion to consider the Code of Criminal Procedure (Amendment) Bill as _
passed by the Council of State. 1312, 1314.
Motion to postpone the consideration of the Code of Criminal Procedure Bill.
1026, 1027, 1028.
Motion to take into consideration the Criminal Law Amendment Bal. 2514—16
2514, 2538-40, .« ~




9 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. =

MAN SINGH, BHAT—contd. g
Question re appointment of firms of Accountants for Income-tax accounts, ete.,
in the Punjab. 4010-11.
Question re depreciation of flour mills, 4010.
Question re inspection of Account Books by the Income-tax Officers. 3522-23.
Question re personnel and working of the Northern India Salt Department.
3520-22.
Question re Sikh holidays. 4010.
Resolution 72 change of method of examination for the Indian Civil Service.
1431-34.
Special Marriage Bill—Motion to cireulate for opinion. 3910-11.
Motion to pass. 3921.
MANGALORE MAIL—

Question re cancellation of —— by the South Indian Railway. 2412-13. ]
MANSHERA TEHSIL— '

Question re Murtial Law in ——. 2279, L
MANUAL— ‘

Question by Mr. K. Ahmed re Postal Aundit Officers. 1107. 3
MARINE—

Question re recruitment of Indians for ——and Air Forces. 2347,
MARINE ENGINEERING—
Question by Mr. B. Venkatpatiraju re facilities for training in - — ship-
building and aeronautics. 1013.

MARINE FORCES—

Question re Indian ——. 2549,
MARRIAGE ALLOWANCE—
Question re grant of —— to Indian Medical Department, 1019.
Question re —— paid to families of British personnel serying in India.
2414-15.
Question r¢ —— paid to Royal Army Medical Corps. 4016-17.

MARRIACE BILL, SPECIAL—
Question re Dr. Gomr’s ——. - 2965.
2 Question re Hindu opinion on Dr. Gour’s — and Mr. Seshagiri Ayyar's
Hindu Inheritance Bills. 3172.
See “Special Marriage Bill.” !

MARRIED WOMEN’S PROPERTY (AMENDMENT) BILL (Mg, KAMAT'S)—
Nomination of R. B. Rangachari to the Seleet Committee on the 162.
Presentation of the Report of the Select Committee on 2046,

Moticn to take the Report of the Seleect Committee into consideration, 2280-90.
Adopted. 2299.
Covrderation. 2200,
“Motion to pass. 2291.
Adopted. 2291.
— — MARTTAL-LAW--
Question re
MAURITIUS—

Draft noti on re emigration to ——— laid on the table. 3095-96;
~See “ Einigration.”

e

in Manshera Tehsil. 2279,

& o
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MEAT TRADE— .
Mee “Burma Meat Trade.”
MEDICAL RESEARCH—
Question re —— by the Delhi Research Institute. 1004.
Question r¢ —— by Indians. 2846-47,
MEDICAL SERVICE(S)—
Budget demards for grants. —, 3670.
Question re probationary period for the Senior Branch of the Women’s ——,

2483,
Question re ~~— on railways. 4012,
MEDICAL SERVICE IN INDIA—
Quesl‘igu re teyms of recent appointments to ——. 1070-71.
MEERUT—
Question re Military Accounts Department examination for recruitment of
clerks for the office of the Controller of Accounts at ——. 3026,

MEERUT CANTONMENT—
Question re separation of the Suddar Bazar from tlie ———and introduetion
of hydro-electric system. 2059,
MEERUT, POPULATION OF—
Question by Haji Wajihuddin re
MEMBER, LEGISLATIVE ASSE\IBLY
Question re assault on a —— at Campbellpur. 1612,
MEMBERS OF LEGISLATURES—
Question re allotment of quarters to ——. 1532,
Resolution re supply of facilities to —— to discharge their public duties.
1453-57.
MERCHANT MARINE—
Question re tonnage of ——. 1888-89;
MERCHANT SHIPPING BILL (INDIAN)—
See “Indian Merchant Shipping Bill.” 3 %
MESSAGE— ==
—— from Council of State re Bill for the suppression of traffic in women and
children. 3566. =
-—— from Couneil of State re Bills passed by that Chamber. 2348.
—— from Council of State re Cantonments (House Accommodation) Bill and
Cotton Transport Bill. 2247.
from Couneil of State r¢ Code of Criminal Procedure (Amendment)
Bill.  2965.
Trom’ Council of State re Criminal Tribes Act, 1911. 1653.
— from Council of State re further amendments to the Code of Criminal

Procedure (Amendment) Bill as amended by the Leglslutwe\}r.'samb]y
3439.

 1066.

Youncil of State re Indian Cofton Cess Bill. 1751-52.

—— from Conneil of State re Indian Factories (Amendment) Bill and Work-e- -

wen’s Compensation Bill. - 2700-01.

—— from Council of State re Indian Finanee Bill as passed hy them with
amendments. 3945.

—— from Conneil of State re Legal Practitioners (Women) Billgnd Merchant
Shipping Billa 4017. A x
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 MESSAGE—contd. * g

—— from Couneil of State re Married Women’s Property Act. 3028, r

—— from Covneil of State re Naval Armaments Bill. 2609.

— from Gouneil of State re Paper Currency and Repealing and Amending

Bills. 2881. -

from Council of State re passing of certain Bills by it. 3131,
—— from Governor General re diseussion of the Budget. 1670.
—— from Governor General recommending the Indian Finance Bill as passed

by the Council of State. 3945-46. »

—— from Governor General re period appointed for dxscnqsmu of Budget.
1721.

—— of congrafulation on the birth of H. R. H. Princess Mary’s son.
2091.

MESTON COMMITTEE’'S REPORT—
Question 76 ——.
METCALFE HOUSE—
Question re housing of Members at —— and Windsor Place. 2669,
METEOROLOGICAL SERVICE—
Question re conferment of a degree on Mr. S. N. Sen of the —-—. 2664
Question re gnalifications for Indian ——. 2663.
Question re reorganisation of Indian ——. 2663,
METEOROLOGICAL STAFF—
Question re names and qualifications of ——. 2664.
METEOROLOGICAL SUBJECTS—
Question re scientific papers on —. 2663.
METEOROLOGY—
Budget demands for grants —. 3669.
MEYER, SIR WILLTAM— j
Statement made by Mr. Innes re the salary and pension of ——. 2348, i
MHOW GRIEVANCES—
Question re ——. 2154-55.
MIDDAY GUN—

Question re firing of —— in Cantonments, 2959. |
_MILITARY ACCOUNTS DEPARTMENT— ,‘
Question re examination for recrnitment of eclerks for the office of the Control-

ler of Accounts at Meernt. 3026,
Question re losses incurred by officers of the —— on retirement. 1526.

Question re offite of the—— Poona. 3858-5.
Question re pay and pension of retired officers in ——. 1527-28>
Question re retivement of Ministerial Officers in ——  1525-26.

MPZ7ARY AND AMBULANCE CARS—

Question by Mr. N. M. Joshi re the use of —— on the Gireat Tndian Peninsula

Railway. 1290.

MILITARY COLLEGE(S)—

Question re establishment of a —. 3171-72.

Question r¢ —— in India. 2347. .
MTLI'IARY COIAEGES, COST OF-

- Question re — and eapitation grant for soldiers sent fo Tndia. 101L
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MILITARY COI‘ILEGE FOR INDIANS~-
Question re —— 1011.
MILITARY MEDICAL SERVICE—

Question re the number of Staff appointments in the —— and number held
by Indians. 2741.

MILITARY REQUIREMENTS—

Question re Report of —— Committee. 2547, :
MILITARY SCHOOLS— E

Question re —— for sons of Indian officers and soldiers. 2747,
MILITARY SERVICES—

Question re cost of ——. 3863.
MINES— °

Budget demands for grants —. 38670.
MINES BILL (INDIAN)—
Presentation of the Report of the Joint Committee on —, 1113,

Motion to take Report of Joint Committee into consideration, 1635,
Adopted, 1257,

Consideration.  1637-67.

Further consideration of ——.  1670-90.

Motion to pass. 1690.

Adopted. 1690.
MINTSTERIAL OFFICERS—

Question 7¢ retention of —— after the age of 55. 1525.

Question re rctivement of —— in Military Accounts Department. 1525-26,
MINT—

Budget demands for grants ——. 3672,
MISCELLANEQOUS—-

Budget deminds for grants 3627-46.
MISCELLANEOUS DEPARTMENTS— z
Budget demands for grants

3672 ¥

MISCELLANEOJS OBLIGATIONS— !
Budget demands for grants. Tnterest on ——. 3668.

MISRA, Mr. B. N.— 5
Budget. Gencral diseussion of the — for 1923-24. First stage. 307274,
Budget demands for grants. Civil Works. 3661-62.

Budget demund for Indian Postal and Telegraph Department. 8574-75.
Budgel demand for the staff and household of the Governor General, 3444-45,
Cope or Cramivan Procrpvrk (AMENDMENT) BILL @

Consideration of — "ﬁ
Clanse 11. 1128, 1129. i ‘
Clause 14 1202
Clanse 15. 1209-10.

Clanse 16 as passed by the Council of State. 1245-46.
Clauge 21 as passed by the Council of State. 1391,

& Clanse 24. 1478.
Clause 27. 1545-47, 1553-54, N iay -
Clavse 28. 1561-62. . :
Clause 46 182201823, =
L4OLD
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MISRA, Mr. B, N—contd. ,

Cope 0F CRIMINAL PROCEDURE (AMENDMENT) BILL :

Consideration of—

Clanse 67. 1996-97.
Clause 99. 2059, 2062.
Clause 141. 2212-15.

Consideration of the Report of the Joint Committee on the Indian Code
Cess Bill. 2753.

Consideration of Workmen’s Compensation Bill. 1863, 1866-67.

Further consideration of Workmen’s Compensation Bill. 1941, 1942, 1943,
1948, 1982.

Indian Mines Bill. Consideration of Joinf Committee’s Réport. 1637-38,
1639-40, 1660-61, 1666-67, 1685-86.

Malkharoda and Gaontia Villages Laws Bill. Consideration of —=—. 3848-49,
3850, 3852.

Motion that the Report of the Select Committee on the Indian Penal Code
(Amendment) Bill he taken into consideration. 2803, 2804, 2824-26,
2826-27, 2528.

Question by —— re appointment of Tndian Supervisors of Milifary Dairy
Parms. 267

Question by
967.

Question by
1104.

Question re double journeys by Registrars and Cashiers of the Departments
of the Government of India to Delhi and Simla and wice versa. 969.

Question by —— re extension of the scope of Staff Selection Board. 969.

re appointment of Staff Selection Board candidates.

re provision of raised platforms waiting rooms on Railways.

Question by —-—- re formation of the Bihar and Orissa Province. 1061.
~Question re Tndian Civil Servants passing local vernaculars. 2150.

Question re iudges in Patna High Court. 3972

Question by re method of marking by the Staff Selection Board. 970.

Question regarding number of Oriyas in Government Service. 3232.

Question by re Railways and Posts in Bihar and Orissa. 1061.

:
{ Question by —— re railways with wire fencing. 1105.
[ Question by — re replacement of unpassed men by passed candidates of
: the Staff Selection Board. 971.
} o~ Question by —— re Resolntion admitted hut not discussed “in the Assembly.
979. :
» & Question by —— re Resolutions in the Assembly. 978.
' Question re Royal Commission on the Tndian Civil Service. 1955.
i Question by —— re stations with raised platforms and waiting rooms. 1104,
Question by '—= re statistics of examination by the Staff Selection Board.
969.
Question hy —— re statistics of Railway employees, 1103
— . - Q@estion by — — 7o suitability of a port on Origsa coast. 1061-62.
e i Question by —— r¢ union of Obriya-speaking trafts. 1287-88:
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MISRA Mg, P, L—

o ety Ly . Yorss
Question re "abolition of Divisional Comumissionerships. 1529,

Question by re adjustment of rates on Railway traflic in relation to profit
and loss. 1168.

Question by —— re arrears of renewals on railways. 1168.

Question by —— re assessment of remunerative railway projeets. 1169,

Question by —— re conditions of service of probationery clerks in the Gov-
ernment of India Secretariat. 971.

Question, by re Central Provinces Productive Railways. 1169.

Question by — —re classification of Minor and Major Works on Railways.
1167.

Question by —— re Clerical Establishment in the Govemment of India Sec-
retariat. 971.

Question. re compensation to Rohilkhund and Kumaon leway in connection
with wood fuel. 1167.

Question by ——— re compensation to villagers in Bannu. 972.

— re construction of Talcher Railway by Bengal-Nagpur Rail-

way.

Question b) —— re decrease in passenger earnings owing to increased railway
rates. 1166.

Question, by —— re difference in rates for carriage of coal on Home and
Foreign Pailways. 1169.

Question by — re employment of officers of Indian Audit Department
under the Central Government. 1166.

Question re expenditure on and loss of life in Waziristan operations. 1528.

Question hy —— re grant of Government rifles to villagers of Kot-Walidad
Khan, Novth-West Frontier. 973,

Question by re land supplied free to Assam Bengal Railway. 1168,

Question r¢ oltice order by Mr. Dewar, A. (., Punjab, re absences from office.
1528-29.

Question by re passing of departmental examination by officers in Political
Department. 974.

Question by —— 2 payment of land revenue by railways. 1167.

Question re period for discussion of Budget. 1529-30. 2]

Question by re powers of Government of India and of the Railway Depart-
ment in railway matters. 1169.

Question by re probationary service in Seecretariat. 971.

Question by ——- re raids in North-West Frontier Provinee. 972. 5

Question by —-— re raids in the North-West Frontier Province (Article in
“Tribune ). 973.

Question by - -— re Railway ecapital expenditure, 1168,

Question by —— ¢ Railway quarters. 975.

Question by —— re Railway saloon carriages. 975.

Question by re ransoms paid in North-West. Frontier Province. m

Question by —-— re rules applicable to Company-worked State -Railways.
1167.

Question re swimming bath in Ajmer. 976.

JMITTRA, Mr. KHAKENDRA NATH—

Question re non-acceptance of nickle four anna and exght nnna. pieces in
Delhi. 1415, i -

- L
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MITTRA, Mz. KHAKENDRA NATH—contd. i
Resolution re abolition of reserved compartments on Railways for p&r@eular
. communitics. 3179-80.
MOHAMMAD FAIYAZ KHAN, Mr.—
Questicn by re alleged conferment of the title of ‘Baronet’ on Sir
Montagu Webb. 1004,
Question by —— re demolition of Hindu Temples in Delhi for railway pur-
poses. 1017, .
Question by --— re duty on petrol and motor spirits. 1002.
Question by —— re “service™ postage stamps for Legislatures. 1016,
MOIR, Mz. T. E—
Budget demsné ; Customs (Reduction by 4 lakhs). 3272,
Consideraticn of clause 2 of the Finance Bill. 3765-69.
Motion to ovsider the Finance Bill. 3703-06.
Motion to vefer the Land Acquisition (Amendment) Bill to Select Com-
mittee. 2529, 2336, 2337, 2338.
Resolution 1¢ despateh from Secretary of State re Indian Autonomy. 2725-27.
Resolution r¢ King’s Commissions for Indians and Indianization of Indiap
Regiments, 2438-40.
MONEY LENDERS BILL—
Motion for leave to introduce. 2586-93.
Negatived. 2593.
MONEY MARKET—

Question re stringency in —. 2277-78.
MORAL AND MATERIAL PROGRESS OF INDIA—
Question re distribution of ——. 1610-11.
MORAL AND MATERIAL PROGRESS REPORT— =
Question 7e -~— of India. 1770-7L. o
MOSQUE(S)—
Question r¢ acquisition of land attached to —— in Raisina. 2744-45,
Quesfion 7¢ alleged demolition of at Delhi. 3103-04.
Question re appropriation of a part of a —— for Kothi No. 27. 2746.
Question re building of a ——near the Hostels ab Raisina for the use of
members. 3(88-89.
Question re cendition of —— in Delhi. 2347.
“Question re encroachment on —— by Bungalows af Delbi. 3103.
Question re —— in Delhi. 3684-85. x
Question r¢ — — in New Delhi. 1769-70.
Question re —— in Railway Area in New Delhi. 3685.
_Danstion re —— in Raisina repaired by Government. 2746.
“ Question re —— in vieinity of the Lady Hardinge Medical College. 3101-02.
tQueetion re cld —— in and around Delhi. 3940-3943. :
Question re stoppage of repairs of certain ——in New Delhi. 3104
Question re tombs and —— in Delhi. (Article in the “Muslim®). 1956~

1957.
Question re transformation of —— into Municipal Infectious Diseases Hospifal
- at BHelhi? 3025.

e ”
- - -

-
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3 MOSQUE(S)—contd
Question re —— within the Imperial Railway Avea. &746
5% “ Shrines.”
MOSQUES AND GRAVEYARDS—
.Question re area of ruined —— Delhi, 2960.
MOSQUES, FEROZESHAHI AND OTHER—
Questions by Haji Wajihuddin re 3103.
MOSQUES, MONUMENTS, TOMBS, ETC.— ;
Question re the preservation of —— in the district of Maldah., 1335.
MOSQUE ON QUTAB ROAD— ;
Question re use of —— as a dispensary. 3103.
MOTION FOR ADJOURNMENT—
Question~regarding the effect of passing the —— in connection with the

appointment of a Public Service Commission in, India. 3229-30.
MOTOR CARS—

Question re imports of —— and motor cycles. 2222,
Question re number and value of —— bhicycles and trieycles imported. 2416-
2417,
Question re purchase of —— by Slongh Syndicate from Iraq surplus. 2670.
Question re taxes on —— 3731,
MOTOR CYCLES—
Question re unports of motor cais and ——. 2222,
MOTOR HTAULAGE—
Question re grant of —— and conveyance allowance to members of the Legis-
lature ——. 2411-12.

MUDALIAR, Mg. SAMBANDAM—
Budget demand for Indo-European Telegraph Department. 3595-96.
Budget demand under sub-head Home Department (Staff Selection Board).
3512.
Budget. General Jiscussion of the — for 1923-24. Tirst stage. 2974-77,
Question re concessions on first and second class return tickets. 3730,
Question regarding dates of elections to Central and local Legislatures, 3231
Question re [ndmn~ in gazetted appointments in the Ordnance Department.
3520.
Question regarding lapsing of non-official Bills after the dissolution of the
Legislature. 3230.
Question re Military Schools for sons of Indian officers and soldiers, 2747,
Question re¢ want of intermediate class accommodation on, Ms.dras railways.
3730-31. 4
MUHAMMAT HUSSAIN, Mr. A. B—
Question re the election of to the Council of State for the Sind Mk
madan Constituency. 2413-2414,
MUKHERJEE, Mg. J. N—
Budget demand under sub-head Home Department. 3509-10.
Cope oF CrrMINAL ProcEnure (AMENDMENT) BILn :
Consideration of—
Clanse 14. 1206.
Clause 17. 1271-72. -
Clause 26. 1516, 1617. Lol .
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MUKHERJEE, Mg, J. N—contd.
Cope 0F CRIMINAL ProcEDURE (AMENDMENT) Biuw :
Consideration of—
Clause 27. 1559-1560.
Clause 43. 1765.
Clause 47. 1810, 1811.
Clause 88. 2031-32.
Clause 99. 2050-57, 2063.
Clause 120 as amended. 2791-279;
Clause 132. 2191-93.
Consideration of Workmen’s Compensation Bill. 1867-1868, 1860
Exclusion from Inheritance Bill—Motion to re-cireulate the ——. 4020-21,
4022, 4029, 4030-32.
Further consideration of Workmen’s Compensation Bill. 1¢32-1033.
Hindu Coparcener’s Liability Bill—DMotion to refer to Select Committee.
2566-70.
Hindu Law of Inkeritance (Amendment) Bill—Motion to consider Report of
Select Committee. 4039-41.
Indian Mines Bill. Consideration of Joint Comnuttee’s Report. 1664,
Motion that the Report of the Select Committee on the Tndian Penal Code
(Amendment) Bill be taken into consideration. 2804.
Motion to ccnsider the Code of Criminal Procedure (Ameudment) Bill
1053.
Motion to pass the Indian Penal Code (Amendment) Bill. 3136-37.
Motion to refer the Land Acquisition (Amendment) Bill to Select Committes.
2335-2336.
Motion to take into consideration the Report ot the Select Committee on the
Married Women’s Property (Amendment) Bill. 2281-2283, 2289.
Postponement of resolution re separation of railway from general finance.
2919-2921.
Question re contingent expenditure or the Government of India Departments.
3105-06.
Question re Hindu opinion on Dr. Gour’s Marriage Bill and Mr. Seshagiri
“Agyar’s Hindu Inheritance Bills. 3172-73.
Question re Waterways on Bengal Railways. 989.
Resolution re emigration of unskilled labourers to Ceylon. 2123-25.
Resolution re Workmen’s compensation in agrienlture. 1790-1791.
Special Marriage Bill.—Motion to circulate for opinion. 3911-15.
MUKHERJEE, Rar Bamapur T, P—
Budget. General discussion of the— for 1923-24. TFirst stage. 3116-18,
_Question re anfount of receipts from Railway vendors. 3731-32.
Question re amount of sale proceeds from Post Cards. 2051, =
Question r¢ expenditure ineurred on Incheape Committee. 3601-04.
=amestion re fcod sold by licensed station vendors. 3864.
“ Question re position of Members of the Indian Legislatures in the Warrant of
Precedence. 2951.
Question re Post Office at Narayangunj. 3601,
Question re sclection grade Post Offices in Bengal and Assam Circle. 3600-
01.
Question re separate establishment for collection of income-tax. 2947-50,
Quest‘-ipn e Sweetmeat stalls at Railway stations. 3731.

()

s L




) By
IMDEX T0 LEGISLATIVE ASSEMBLY DEBATES. : ];08
MUNICIPAL COMMITTEBE— 2,
uestion re —— in Raisina. 1531

MUNICIPALITY (DELHI)—
Question re income of Delhi —. 2668
MUNICIPALITY -
See * Delhi.”
MUSIC, FACULLY OF—
Question by i, H. 8. Gour re opening of a — in connection with the Delh:
University  1088.
MUSSALMAN WAQFS REGISTRATION BILL—
Motion to refer to Select Committee. Adopted. 2303-2325, 2325.
Additiqn of names to Select Committee. 2903.
Presentation of the Report of the Select Committee on ——. 3517
Motien {o consider Report of Select Committee. 3873.
Adopted. 3880,
Motion to pass.
Adopfed. 3898,
MUTTRA RAILWAY BRIDGE—
Question re tolls on ——. 998,

3898, &

MUTUAL BENEFI'T SOCIETIES—
Question re income-tax liabilities of — in Madras. 3728,
Question re inecuie-tax on profits of ——. 2156.
N

NABI HADI; Syzp—
Question y# waiting rooms for females at Santhal Hatum Serai Railway
Station on Oudh and Rohilkhand Railway. 3865,

NAG, Rar Bagaour G. C— >
Hmlu(t demand under sub-head Home Department (Bureau of I.nformatlon)
3512-13. dere
(nnw ration of elause 15 of the Code of Criminal Procedure (Amendment)
=il 1219,

Consideration of the Report of the Select.Clommittee on the Indian Official”
Seevets Bill.  2779. :

Question —— as to filling of Engineering administration posts in Railway
Board. 988. :

Question re abolition of Divisional Commissionerships, Central Provinces.
1102, :

Question i+ accommodation in Longwood Hotel, Simla, 2416.

Question re acquisition of land for the Vizagapatam Harhour Schema\"%ﬁ-
56.

Question re admission to Fngineering Service, Fast Tndian Railway. 4011-12.

Question re advantages secured to the Assam Bengal Railway by the develop-_
ment of Assam. 1171

Question re amaleamation of Assam with Bengal. 1102-03.

Question re amalgamation of certain nost offices at Calentta. 3107.

Ouestion 7o amalgamation of Post and Telegraph Depurtpenty and former
hmp]nq in Posfal Department. 1204,
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NAG, Rar BAHADUR' &, C.—conid. 2
Question re appointment of Stenographers on Great Indian Peyinsula
Railway. 1174.
2 Question re¢ appointment of fwo Commissioners in one Division in Assam. 14
= 1092.
Question re appointment of Wagon Inspectors. 1174,
Question re assault of coolie at Moghal Serai. 1171.
Question re Audit Officers in Railway Secretariat. 1534.
Question re catering arrangements of Western Hostel, Raisina., 1534-42. !
e Question re charges for Government supervision, audit and control on w
non-Budget Bombay Railways. 1020.
Question re charging of annuity payment to capital of railways. 1173,
Question re concessions on Assam Bengal Railway. 1171. =
Question re concessions to tea garden coolies by Assam Bengal leway
1888.
Question re consumption of Tndmn coal on railways, ete. 1019,
Question re costs and returns of railways. 1021.- 1
Question re cost of granting Privilege Ticket Orders to the Staff of the
Tmperial Secretariat. 3678-79.
Question re differential rates for carriage of eoal. 1020.
Question re diffienlties in getting reserved aecommodation on' East Indian
Railway. 3690.
Question re earnings of 3rd elass as compared with higher classes. 1172,
Question re electrification at Tumding, Assam Bengal Railway. 4009.
Question re electrification of coaching stock of Assam Bengal Railway. !
4009. = |
Question re Engineering qualifications of officers of the Railway Board.
2149-2150.
Question re Puromean officers in Engineering Department of Assam Bengal
Railway.,, 98.
Question re expenditure on Bengal-Nagpur Railway stock. 4009.
Queutmn re expendifure on Coupe Composites. 4008-4009.
Qtiestion re expenditure on Bast Tndian and Great Tndian Peninsula R‘nlwnvq
1170.
~ Question re expenditure on Fast Tndian Railway stock. 4011.
Question re expenditure on Royal Commissions on Public Services in 1886-7
- and 1916. 1892.
Question re expenditure on South Tndian Railway stock. 4011.
Question re filking of vacancies on Assam Benoal Railway. 987
Question re filling of vacancies on Railways by Probationers. 938.
Question rs grant of leave to higler grade officers to snit their own eon-
’-"enipnre and not that of the State. 1093. <
Question re orant of motor haulage and convevance allowance to ‘nembers
of the TLegislature. 2411-2412.
- Question re improvements fo stock on Assam Bengal Railway. 4017.
Question re inability of the Tmperial Seeretariat Staff to visit their homes.
3678. ~

Question re imclusion in Railway Administration Report of expenditure on
. ~  yollfng stocks. 1173 Fiets

&

!
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NM} Rar BAHAmR @. C.—concld.
Quemou (Supplementary) regarding inclusion in the Caleutta University of
the Schools and Colleges in Assam, 3237,
Question regarding inclusion of Surma Valley Distriets of Assam in Bengal.
a237.
Question re increase of pay of Postal Department owing to economic distress.
1204.
Question re Indian probationers on Assam Bengal Railway. 988.
Question re losses on Assam Benga Railway. 2416.
Question re manufacture and wider distribution of Cobra Anti-Venum. 1094.
Questmn re marriage allowances paid to families of Bntlsh personnel serving
in India. 2414-2415.
Queshon re medical servites on railways. 4012.
Question re Meston Committee’s Report. 1543.
Question re passage concessions to officers going to Europe. 3677-78.
Question re probationary service of Railway Traffie Officers. 1021.
Question re Railway Board men eligible for free Railway Passes and Privilege
Ticket Orders. 3678.
Question re Railway revenue expenditure and renewals. 2278.
Question re recommendation of Assam Labour Inquiry Committee regardinz
the repeal of Act XIIT of 1859. 2153.
Question re regulation of Leave Rules with a view to State interests being
secured. 1093.
Question re re-organization of Railway Department. 2278.
Question re Rules of Companies Working State Railways. 2149,
Question re Strategic Railways. 1172
Question re tenure appointments of officers in the Tmperial Secretariat. 1368.
Question re tenure appointments of superior officers of the Secretariat. 1021.
Question re time allotted for discussion of Railway Budget. 1171.
Question re transfer of Raisina Hostels o the Postal and Telegraph Depart-
ments. 2415-2416.
Question re travelling concessions to Staff of the Tmperial Secretanat 3678.
Question re treatment of Productive Debt on Railways. 1171.
Question re vacancies during probationary period on Railways. 2149, =
Question re vaccine for bovine tuberculosis. 1891-92.
Question re working of Railways with regard to financial results. 1113.
Resolution re stains of Indian settlers in Kenya. 2701-2706, 2715.
NAND LAL, Dr—
dget d d ; Cust (Overtime and holiday allowanea) 3256-57.
Budgef “demand for Army Department (General Administration). 3558.
Budget demand for Department of Education and Health. 3527-28-
Budget demand for Finance Department (Pay of officers). 3538-39. S
Budget demand for general superintendence under Railways. 3393-94.
Budget demands for Grants. Commereial Intelligence (Bureau)., 3625.
Budget demands for Grants. Delhi. 3652.
Budget demands for Grants. Edneation (Chiefs’ Colleges). 3648.

' -~ Budeet demands for Grants. Miscellaneons. (Public Services Commission).
3640-3641. = ey
Budget demands for Grants. Forest, 3612, 3613. 3

Budget. demands for Grants. Stam?w. 3615,
Budget demand for Tnconte-tax (reduction in pay of Staff). 3209.03.
L49LD = 14




198 - INDEX TO LEGISLATIVE ASSEMBLY DEBATES,
NAND LATL, Dr.—contd. 5 =
Budget demand for Income-tax (Re-organization of Department). 3277-78.
- Budget demand for Indian Postal end Telegraph Department. 3575-76.
[ = Budget demand for Legislature under General Administration (Hill Journey
Charges). 3430.
Budget demand for Public Works Department. 3562-63.
Budget demand for Railways (miscellaneous expenditure). 3353-54
Budget demand for Salt. 3410,
Budget demand under sub-head Home Department. 3499, 3506.
e Pudget demand under sub-head Foreign and Political Department 3469-70.
Budget demand under sub-head of ordinary expenses under Rojlways. 3383-
84.
CopE oF Crrminan Procepure (AMENDMENT) BInn
Consideration of—
Clause 10. 1053.
‘ Clause 11. 1182, 1133, 1134, 1156, 1157. e
| Clause 14. 1193, 1194. {
Clanse 15. 1214.
: Clause 16. 1243.
: Clause 17. 1266-68, 1269.
L 3 Clanse 24. 1479.
n
;

)
SR

Clause 25. 1481,
Clause 23-A. 1485. |
Clanse 26. 1508-10. |
Clause 33. 1738-40. |
Clause 47. 1815-1816 2 {
Clause 55. 1836.
Clanse 67. 1999.
Clanse 73. 2008-2009.
= ~Clause 83. 2021-2023, 2032-33.
Clanse 106. 2064-66
= Clanse 117-A. 2082-83.
Clause 132. 2197 99.
- Consideration of Report of the Select Coramittee on the Tndian Official Secrets
Bill. 2775-2776.
Consideraﬁon. of Schedule TT of the Finance Bill. 3799-3800.
Consideration: of Schedule TIT of the Finance Bill. - 3804-06.
- = Consideration of Workmen’s Compensation Bill. 1857-1858, 1864, 18651866,
1875-1876. -
Further consideration of Workmen’s Comnensation Bill. 1907, 1912-1914,
1034, 1939-1940, 1948, 1983-1984, 1990-1991.
— General disenssion of the budget for 1923-24. TFirst stace. 2977-80.
Messaces of coneratulation on the birth of Her Rayal Hichness the Princess
Mary’s son. 2091,
Motion to ejrenlate the Tndian Stamn (Amendment) Bill for opinion. 2833.
» Motn fo postpone -the consxderahon of the (‘ode of Criminal Procedure
(Amendment) Bﬂ] 1026 %

> -
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« NAND LAJL, Dr—contd. 2
Motion to refer the Exclusion from Inheritance Bill to Select Commitfee.
2302-2303, :

: Motiont to take into consideration the Criminal Law Amendment Bill.. 2502,

2 2525-26.

Question re convietion of Pandit Amir Chand and Hakim Abdul Jalil, Pesha-
war. 3931-3932.

Question re conviction of Pandit Kirpa Ram, Mandalay. 3096-3007.

(uestion re convictions under Frontier Crimes Regulations. 3931,

Question re corruption in the Railway and Commissariat Departments. 1359,

Question re crew system of checking tickets. 1359.

Question 7e differential treatment accorded to retiring officers. 1526-27.

Question re female ticket collectors on railways. 1358-59.

Question re zrant of gratuities to members of the Indian Medical Services.
1362,

Question re ill-treatment of certain residents of Dera Ismail Khan convicted
under the Frontier Crimes Regulations. 1361-62.

Question re imprisonment of Dr. Jiwan Lal of Bushire, 1361.

Question re inerease in railway revenue owing fo increase in the railway
fares. 1358.

Question re increase in' revenue owing to discontinuance of railway return
tickets. 1358.

Question (Supplementary) re judges in Patna High Court. 3972.

Question re judiciary of North-West Frontier Provinee. 3932.7

Question re losses ineurred by officers of the Military Acceounts Department on
reiivement. 1526.

Question re pay and pension of retired officers in Military Accounts Depart-
ment. 1527-28.

Quesiion re pensions caleulated on increase due to dearness of living. 1527.

Question re pilfering and overcrowding on the North-Western Railway. 1357.

Question re presents taken by Traffic Inspectors on the North-Western Rail-

way. 1358. -~
Question re purchase of sleepers by North-Western Railway. 966.
Question re recruitment of Telegraph Signallers. 3933-3934. -~

Question re Report of North-West Frontier Committee. 1892, 2672.

Question re retention of Ministerial officers after the age of 55. 1525.~

(uostion re retivement of Ministerial officers in Military Accounts Deparfment.
1525-26. =

Question, r¢ revenue following increased postal rates. 1360.

Question re short supply of wagon to traders and merchants. 1359.

Question re transfer of a case from North-West Frontier Ptovince\aqilﬂ;.

3971,
Question re trial of Babu Wisakha Ram, Registration Clerk, Multan. 3930-
3931. i -
’ : Question re watering staff on North-Western Railway. 1360.
‘ ~ Question re working of Tneome-tax Department. 3932,
Respluﬁon re adequate class and communal representatior in setyices under
the Government gf India. 3214-17., =
- » g ~ 5 e
-
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NAND LAL Dr.-—concld.
Resolution re despatch from Secretary of State r¢ Indian Adtonomy, 4734-
2728.
Resolution re emigration of unskilled labourers to Ceylon. ZilG- 18, 2126,
2131, 2136.
Resolution re seholarships to Indians for research work. 1451-02.
Tesolution re State management of Railways in India. 2049.
Resolution re status of Indian settlers in heuyn 2711-2712.
Resolution re stoppage of recruitment for services outside India. 3960-3961.
Resolution re wiping out proviheial contributions. 2685-2686.
Special Marriage Bill—Motion to pass. 3919-21.
Workmen’s Compensation Bill. Consideration of amendments made by Council
of State. 2858,
NARAYANGUNJ—
Question re Post Office at —— being raised to Head Post Office. 2850-2851,
Question re 2nd Head Post Office at 3601,

NARAYANGUNJ SUB-OFFICE—
Question re conversion of —— into a Head Oi’ﬁce 2849-2850.

NATIONAL LIBERAL FEDERATION—
Question re the demand of the for Indianisation of the Army. 1288.
Question re the resolution passed by the —— against the appointment of a
Royal Commission_on Publiec Services. 1288.
Question re resolution passed by
Self-Goverrment., 1288.
NAVAL ARMAMENT BILL (INDIAN)—
Motion to take into consideration. 1722.
Adopted. 1722.
Consiceration. 1722,
Motion to pass. 1722.
Adopted. 1722.
Message from Council of S.ace re ——. 2609.
" NAVAL b( {HOOLS—
z Question re non-admission of Indians to — in England. 1010 °
NAVY AND AIR FORCE—
Question re admission to——. 1012,
NAYAR, Mr. K. Mi—
Budget demand fqr Railways (Miscellaneous expendxtuxe joint Councils and

Boards). 3350, -
Caste Disabililies Removal (Amendment) Bill—Motion to introduce. 2583-
86.

G’ﬁel-"al discussion of the budget for 1923-24. First stage. 3002-3003.

Motion that the Report of the Select Committee on the Indian Penal Code
(Amendment) Bill be taken into consideration. £823.

Question re cancellation of Mangalore Mail by the South Indian Railway.
2412-2413.

Resolution re adequate class and communal represeniation, in Services under
_the Gowsrnrent of India. 3192-93, 3226,

~
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NAYAR, Mz, k. M.—contd. ”
Resolution re despateh from Secretary of State re Indian Autonomy, 2728,
Redolution re King’s Commissions for Indians and Indianization of Indian
Regiments. 2436.
Resolution re wiping out of provincial contributions. 2682-2683.
NEOGY, Mzg. K. C—
Ludget demand- for Indian Postal and Telegraph Departwent. 3582-83,
buaget demand ror Kauways (surplus profils). $330-5i.
budget demand under sub-head koreign and Political Department. 3480,
Budget demand under sub-head Programme Revenue expenditure Assam
Bengal Railway. 338.
Consideration of the Report of the Select Committee on the Indian Official
Secrets Bill. 2756, 2778, 2779-2780.
Consideration of Schedule IL of the Finance Bill. 3800-01.
Consideration of Workmen’s Compensation Bill. #1881-1882.
Further consideration of Workmen's Compensation Bill. 1899-1901, 1902.
Indian Official Secrets Bill. Counsideration of Select Committes Report,
2254-55, 2256, 2263-64, 2267. :
Legal Practitioners (Amendment) Bill—Motion to refer to Select Committes.
4046. -
Question re abolition of Head Post Offices and difficulty of adequTtte supply
of: cash. 2850.
Question re abolition of plurality of Head I'sst Offices. 2849,
Question re allocations made to different railways. 1014,
Question re allocation of expenditure on Indian Office between India and
British Treasury. 1078.
Question re amendmen of the constitution of the Caleutta Port Truss and
Indian representation. 2411.
Question re appointments to Council of India. 1287.
Question re Assistants to Director General, Post Offices. 3929-3930.

Question re Bill relating to employment of firearms for dispersing Assemblies.
1079. ac?®
Question r¢ charging of interest against telegraph revenue for capital ex-

penditure. 3106. i
Question re conferment of a degree by the London University on Mr. S N.
Sen of the Meteorological Service. 2664. i
Question re contract for the supply of Railway sleepers over the North-
Western Railway. 3236.
Question re control over capital expenditure on railways. 4005-4006.
Question e conversion of Narayangunj sub-office into a Head Office, 2849-
2850,
Question re deficit on Great Indian Peninsula Railway. 3970.
Question re dismissal of railway employees and sa.vin’g effected. 4006.
‘Question re establishment of a City Court in Caleutta. 1099,
Question r¢ extension of service of Registrar, Revenue and Agriculture Depart-
ment, 1618-19.
Question re failures in Indian Medical Service through lengthened stay in
~ civil employ. 4016.
Question r¢ functions of Director General, Tndian Medical SeFviae. 4014,
- Question re grant for gailway quarters. 4006.

- > -

"
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NORTH-WEST F'RON’['IER COMMITTEE—
Question re Report of ——. 1892.

NORTH-WEST FRONTIER EXPEDITIONS—
Question re expenditure on ——, 1237.

NORTH-WEST FRONTIER PROVINCE—

Question re arrests in —— of persons connected with Congress and Khilafat

agitation. 2278-2279.
Question re judiciary of ——. 3932.

Question re number of Indian Medical Service officers in Military employ in

and Razmak field force. 274C.

Question re raids in ——. 9%72.

Question re raids in —— (Article in “ Tribune”), 973.

Question re ransoms paid in 973.

Question re transfer of a case from the —— conrt. 3971,
NORTH-WESTERN RATLWAY—

Question re Basal Station ——. 1618,

Question re claims made for goods lost against —. 2730,

Question re contract of refreshment rooms on ——. 2063-64.

Question re crew system of checking tickets on the ——.

Question re extensions of services after 55 years of age of employees of -—,

2671,
Question re pilfering and overcrowding on = TR
Question re purchase of sleepers for 966
Question re vefreshment room on ——, 9963,
= Question 72 vendors on the ——. 3510,
2uestion re waterine staff on -—. 1360.
See “Railway Sleepers.”

See “ Traffic Tnspectors.”
NOTIFICATION (LAID ON THE TABLE)—

States and the Unfederated Malay States. 1332-33.
: Emigrafion of unskilled labourers to Ceylon. 1333-1334.
FEmigration to Mauritius. 3095-96.
NULLAH— =
Question re neome of —— near Garhi and Dakra, 2846,
NURSES—
Question re registration of —— trained in Tndia. 2481-82

-

(o]

OATH OF OFFICE—
Achariyar, Rai Bahadur P. T. Srinivasa. 2047,
Aiyar, Mr”A. V. V. 955, 2341, 2785.

Basu, Mr. J. N. 055, g L
- Blackett, The Hon’ble Sir Basil Phillot, 955,

EN

Emigration of unskilled labour to the Straits Settlement, the Federated Malay
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OATH OF OFFICE—conld. { 2

Csbell, Mr. W. H. L. 955,

Clark, Mr. George Sampson, 2467,

Clow, Mr. Andrew Gourlay. 1841.

Faridoonji Rustomji, Mr, 955.

Fraser, Sir Gordon. 2601.

Graham, Mr. Tancelot. 2221, 2737.

Haigh, Mr. P. B. 955.

Hindley, Mr. C. D. M. 955.

Holme, Mr. H. E. 955,

Jamal, My. Ashruff Osman. 2737,

Ley, Mr. A. H. 955.

Sams, " My-H A, C.LE: 2277,

Sassoon, Captain BEllice Victor. 1602.

Smith, Sir Henry Moncrieif. 955, 3677.

Stanyon, Colonel Sir Henry J. T.. 955.

Tonkinson, Mr. H. 955.

Townsend, Mr. C

Willson, Mr. W. S. J.
O'DONNELL CIRCULAR—

Question re 1289.

Question e opinions of the Local Governments on the ——, 1075,
OFFICERS—

Quiestion re power of the Legislative Assembly to reduce the pay of —— of

the Civil Serviee or the Army. 3857.

OFFICERS TRAINING CORPS—

Qnestion 7e non-admission of Indians to —— and naval schools in England.

1010. <

OFFICIALS—

Question re rent paid by Government —. 2665-2666,
OFFICIAL REPORTS—

Question re delay in publication of —— 1955-1956. o
OFFICIAL SECRETS BILL—
Presentation of Report of Select Committee, 1752.
Motion to take Report of Select Committee into consideration. 2244,
Adopted. 2253. -
Consideration of the Report of the Select Committee: 2754-2784.,
Motion that as amended be passed. 2784,
Adopted. 2784. .
Message fram the Council of State re the —— with amendments proposed by

them. 3131.

Consideration of amendments by Couneil of State. 3829, S
OIL COMPANIES—
Question re high rates for petrol charged by the —— 9341,
OPIUM—
Budget demand for —— 3417,
Question re reduction under head —— (Remarks by Retrenchment Committee).
2= 3879, -
OPIUM CHARGES— i E
Question re 1073, 5 o ¥
f4orp - ; "1
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ORDNANCE DEPARTMENT— .

Question re Indians in gazetted appointments in —. 35620 €
ORISSA COAST—

Questions re suifahility of a port on Orvissa coast. 1062.
ORIYAS— Z

Question re —— in Government Service. 3232.
ORIYA COUNTRY—

Question 7e mileage of Bengal-Nagpur Railway running through —-—. 3850,
ORIYA-SPEAKING TRACTS —

Question re union of —— 1287-88.

OUDH AND ROHILKHAND RAILWAY—
Question re second guard on 1618.

Question re waiting rooms for females at Santhal Hafum Serai Railway

Station ——. 3805.
OUDH AND ROHILKHAND RAILWAY, DISCOUNT SINKING FUND—

Question re 1367.
P

PAPER—

Question re import dufy on ——. 2474
PAPER CURRENCY BILI—

See “Indian Paper Currency Bill.”

Message from the Couneil of State re—— 2881
PAPER SUPPLYING FIRMS—

Question re employment of [ndians in ——. 1177.
PARCELS— )

See  Customs.” :
PARLIAMENTARY COURT ESY —

Remarks by P. L. A. on —— in Tegislative Assembly. 3717,
PASSAGES—

Question re intevest-free advauces for — fo Europe. 1887-88.
PASSAGE CONCESSIONS—

Question re-—— to officers going to Europe. 3677-3678.
PASSAGE MONEY— ;

Question re advance of ——not granted to Provineial Civil Serviee. 1606,
PASSENGERS—

4012-13. e
travelling by mail trains. 1617.

- ~Question re inconveniences of third class

Question r¢ intermediate and third class
PASSENGER EARNINGS—

Question re decrease in —— owing fo increased railway rates. 1166.
PASSENGER SUPERINTENDENT—

Question re on Bengal-Nagpur Railway. 3860-3861.
PASSENGERS,” Srp CLASS— :
- Question re comforts of ——. 1090.

Question re travelling facilities for

n

1608 ° =
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PASSES— = i)
Question re issue of railway -——. 4007
Question re whether grant of —— is considered in fixing salary. 3600.
PASSPORTS—
Question re the refusal of —— to American visitors to India (Messrb Skinner
and Bose). 1017.
PATNA HIGH COURT—
Question re appointment®of Muhaninadan judges to ——.  3020-21.
PAY—
Question re increase in public funds for and pensions of services. 1608.
Question e probationary, minimum -—— of a bower Division Clerk in Govern-

ment of India Secretariat. 1091.
Question +e and pension of retired officers in Military Accounts Depart-
ment. 1527-28.
Question re
Question re power of the Legisiative
of the Civil Service or the Army.
I'Il‘ICE-\\'Ol{KERSw

of Accounts Clerks in Burma. 3972-3973.
Assembly to reduce the —— of officers
L

Question re payment of —— in P’resses. 1769.
PILFERAGE OF FRUITS, ETC.—

Discussion relating to ——. 3383-88.
PILGRIMS—

Question re compulsory purchase at Rombay of return tickets by intending
—— to Jedda. 3025.
Question re number of to Hedjaz and number stranded. 3111,
PENAL CODE (AMENDMENT) BILL—
See * Indian Penal Code (Amendment) Bill.”

PENSTONS— 5
Budget. Demands for Granls. Superannuation allowances and ——. 3672,
Question r¢ increase in publfe funds for pay and —— of services. 1608.
Question re pay and —— of refired officers in Military Accounts Deparfment.

1527-28.

Question r¢ —— calenlated on increase due to dearness of living. 1527.
PENSIONERS—

Question re re-employment of —--. 1772-73. A
PERBELI—
Question re coal mine accideni at ——. 1608-09. z

PERCIVAL, Mg. P. E—
Budget. (feneral discussion of the — for 1923-24. Tirst stage. 2984-87.
Criminal Law Amendment Bill. (Consideration of —). 2612, 2619,

Cope oF CRIMINAL PROCEDURE (A\su.\'mud\T) B.LLL 3 Ry
Consideration of— -
Clapse 11. 1125, *
Clause 12. 1188-1180.
(Clanse 17. 1268-69.
o Clause 21. 1396.

Clause 26. 1515-16. > Ak Sl
Clause 33, 2228, = f -~
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PERCIVAL, Mg. B~ E.—contd. =
Conr or CriMiNal, Procepure (Asexpument) Bmn :
Counsideration of—
Clause 47. 1817,
Clause 88. 2034-2035.
Clause 106. °2069-70.
Clause 109. 7-28.
Clause 126. 2089.
Motion to consider the Code of Criminal Proe ednu (Amendment) Bill. 1042,
1052.
Motion to take info eonsideration tle Criminal Law Amendment Bill. 2525.
Motion to re civeulate the Exclusion from Inheritance Bill, 4037,
PESHAWAR JAIL—
Question re Xhilafat prisoners in —=. 2279,
PETROL—
Question re Burnio —— imported into India. 2342
Question r¢ duty on —— and motor spirits. - 1002.
Question re exemption From duty ¢f — — exported. 1018,
Question re high e¢liarges on ——-. 2343,
Question re high cha for —*by the Oil Companiss in Burma, 2341,
Question re import of —— from couniries other than Burma. 2342

Question r¢ import and export of ——. 1016.
Question re¢ purchase of ——- Iy Government Departments. 2954-55.
Question re retail price of —-- in India and Burma. 2341-2342,
Question re War Tax on —--. 2342.2343.
PLATFORMS—
Question re station: with raised —— and waiting rooms. 1104,
PLEADER—
Question re treatwent by Cantonment Magistrate, Ambala, of a 1533,
2669.

POINT OF ORDER—
Discassion on question of debating small dem'mds auu larger demand (on
same subject) has been moved aud voted on. 3382
Request by President of the Legislative Assembly that maximum notice

possible may be given him of —-—.  1860.
= re discussion within a year of 1esolutmus raising the same questlon,
2673.
POLICE— 5
Budget. Demands for Grants. —-—- 3660,

POLICE ASSOCIATION, BRITISH INIHA—
Question re  non-recognition of 1015,
PSLICE FORCE—
Question re duties of —— at Delhi or Simla in connection with the Indian
Legislatures. 3019.

POLICE PATROL—

Question re arrangements of
POLICE SERGEANTS—
-~ See “Delli Pelice Sergeants.”

in Raisina quarters. 3170

Y
Y
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POLICE SUB-INSPECTORS— . 7
See “ Delhi Sub-Inspector.” 3
POLICE SUPERINTENDENT—
Question re on foreign service. Contribution towards.pension. 1607-
J 08.
POLITICAL AGENT—
Question re of Feudatory States, Orissa. 3937.
POLITICAL CONFERENCE—
Question re Leld by Mrs. Besant and others at Delhi. 3681.
POLITICAL DEPARTMENT—
Question re the passing of departmental examination by officers in° —.

974.
> POLITICAL PRISONERS —
Question re amnesty to ——. 1014,
Question re eligibility off —— foor service in Legislatures. 1001,
Question re 998.
Question re —— in Delhi Jail. 1001.
Question re release of —— in the United Provinces. 3097-98.
Question re ftreating of Congress and Khilafat agitation prisoners as —.
2280.
POOLING OF WAGONS— €
Question re an article in the Eastern Mail headed ——. 2947,
Question re cost of the ——. 2958.
Question re effects on traffic of the system of ——. 2057,
PORT—

Question re agreement ahout the Thirumalvasal —. 3128,
Question re suitability of a —— on Orissa coast. 1061-62.
See * Caleutta Povt.”

PORTS AND PILOTAGE—

Budget. Demands for Granfs. ——- 3669.
: POST CARDS— e
Question r¢ amount of sale proceeds from the sale of ——. 2951
POST CARDS, STAMPS, ETC.—
= Question re the amount realised on -- —.  1176.

POST OFFICE(S)— ;
Question re abolition of plurality of head ——. 2849,
Question re abolition of head 2850.
Question e amalgamation of certain —— at Caleutta. 3107,
Question re head in Dacca. 2848-2849.
Question re inspection of ——. 2850. ~
Question re at Narayangunj being raised to Head ——. 2850-2851."
Question re 2nd head at Narayangunj. 3601.

Question 72 selection grade — — in Bengal and Assam Cirele. 3600-01.
POST OFFICE SAVINGS BANKS DEPOSITS—
- Question re protection; of —— from attachment for judgment debis. 1015.
POSTAGE INCOME— i R
Question re ~—— foy'1920-21 and 192]-22. 1103, >

~
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POSTAL A.ND TELEGRAPH DEPARTMENT— 4
Budget demand for Indian ——. 3573-92.
Question re amalgamation of —— und former surplus in Postal Depaltmeut
1204,
Question re transfer of the Eastern and Western Hostels to the ——. 2,415-
2416.

POSTAL AND TELEGRAPH ACCOUNTS DEPARTMENT—
Question re number of Muhammadans on the S. A. Service of the —.
2959-60.
POSTAL AUDIT OFFICES—
 Question re Manual. 1107.
POSTAL CLERKS—
Question re telegraphists and ——. 2848,
POSTAL DELIVERIES—
Question re reduction in the number of —— and staff.  3106.
POSTAL DEPARTMENT—
Question re increase of pay of — owing to economic distress. 1294,
Question re reductions on railways and in ——. 1612-13.
Question re registered, unregistered and insured articles and money orders
dealf with by the —-. 31(lb
POSTAL DEPARTMENT, MADRAS——
Question re details of appointments in —— 995.
POSTAL EXPENDITURE—
Question re ——. 2847-2848,
POSTAL RATES—
Question 7e¢ income from increased —— and connected expenditure. 1891.
Question re revenue following increased ——. 1360,
POSTAL STAFF—
Question re programme of construction of quarters for the —— 3107,
Quertion re reduction in 3106.
POSTAL SUPERINTENDENTS—
= Question re duties, mode of recruitment and scales of pay of —. 1091-92.
Question re transfer of ——. 3944
* POSTAL VANS—
Question e 1acrease in the haulage charge of —. 1208,
POTATO TRAFFIC— .
Question r¢ —— from Farrukhabad. 3727. 7
PRESIDENT, Hon’BLE MR— -«
Aiseussion on nominal cuts relating to non-votable expenditure of general ques-

tions relating to votable expenditure. 3375
Discussion on question of debating small dcmunds after larger demand (on

= same subject) hug been voted on. 3382-83.
Remarks by re separate establishment for Legislature. 3464
Remarks by —— on courtesy of debate. 3717.
Remarks by —— that certain amendments in Code of Criminal Procedure
i~ (Améndwent) Bill are outside the scope of the Bill, 2075,
~ 3 ¥

!
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PRESIDENT, Mox’nre Mr.—contd. o

JRemarks by — — as to advisubility ®f giving as long notice as pOSBlble of
amendments fo Bills. 1860,

Remarks by —— as to economy in supplying replies to questions on certain
occasions divect to questioncr. 1773.

Remarks on interrnptions. 2872,

Remarks on the question raised for a separate establishment for the Legislative
Assembly. 3464.

Request that maximum notice possiblie may be giverr him of points of orders.
1860.

Ruling in regard to scope of the Finanece Bill. 3718-19.

Ruling re comment on the eonduct either of the Crown or of the Governor
General in his actions apart from the Government of which he is the head.
4001-4002.

Ruling that a Bill eannot be moved by anybody exeepting ifs introducers.
2598, ?

Ruling that Legislative Assemnly is competent to restore clauses of ‘a Bill
excised by Joint Commifttee. 1859,

Ruling that motion to increase tax by noh-official members is out of order.
3719,

Ruling that a member cannot criticise a department after the budget demand
has been sanctioned hy the Legislature. 3591.

. Ruling that a proposed amendment is out of order if it attempts to bring
in an Act which is not to be amended by the original Bill under discus-
sion. 2502. :

Ruling that a review of speaches raade on a motion which the House rejected
is not in order. 3489,
PRESSES—
Question re payment of piece-workors in —— 1769,
PRESS ACT COMMITTEE, REPORT OF—
Question re publication of ——  976. e
' PRESS FINE FUND-- AT
Question re —. 1606
PRESS LAW REPEAL AND AMENDMENT ACT— =
A Question re (reference io Secretary of State). 977. !
PRESS: TELEGRAMS— S
Question re withholding of —— at Barisal Telegraph Ot’ﬁce 1080.
PRESSES ON RAILWAYS—
Question re - 1292,
PREVENTION OF DEFERRED REBATES BILL—
See “Deferred Revates (Prevention) Bill.” : ; i
PRICE, WATERHOUSE & CO.—
Cost of inquiry info Goyernment of India system of accounts by —— 8437 (e
PRINCE OF WALES—
- Question re special train for —. 3728,

PRINCESS MARY, H. R. H— T i
Messages of congr"tu]nhom on the birth of —'s son. 2091,
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PRINCES PROTECTION BILL— : -
. Question re ——. 2547 & 2 -
PRINTING—
“ Budget, Dewands for Grants. Stationery and ——. 3623,
~ =  PRINTING AND STATIONERY—
Question re economies in ——. 1074
PRISONERS’' (AMENDMENT) BILL—
Laid on the table. 2905.
Motion to consider the ——. 3108.
Adopted. 3108.
Motion to pass the ——. 3108,
- Passed. 3108.
Assent of the Governor General to - —. 3815
PRIVATE SECRETARY'S OFFICE-
Budget for ——. 3430-3444.
PRIVILEGE TICKET ORDERS—
Question re issue of free railway passes and — to staff of the Railway Board.
2051-52.
See “Railway Board.”
PROBATIONARY CLERKS—
Question re conditions of service of ——. 971,
PROBATIONARY SERVICE—
Question of —— in the Government of Indin Secretariaf. 971.
PROFIT AND LOSS STATEMENT—
Question re Firms of Accountants for preparation of the —— on income-tax
collection. 2953.
PROTECTION OF INDIAN INDUSTRIES—
Resolution relating to ——. 2348-2407.
PROVINCIAL CONTRIBUTIONS—
Resolufion re wiping out of ——. 2673-2699.
PROVINCIAL GOVERNMENTS—
Budget. Demands for Grants. Adjustments with ——. 3672.
PUBLIC ACCOUNTS COMMITTEE—
Arnouncement by the President of the election of Members of the—.

3854.
Announcement rg Personnel of ——. 3873.
Blection of Members for the ——. 3845, 3854. z -
Motion by the Finance Member to elect Members of the —. 3109,

PURBLIC DUTIES—
“Resolntion re supply of facilities to Members of Tegislatures to discharze

their——. 1453-1457.
~PUBLIC HEALTH—
Budget. Demands for Grants. —-. 3670.

PUBLIC SERVICES—
Question-re ~xpenditnre on Royal Commissions on——in 1886-7 and 1916.
n

r
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PUBLIC SERVICE COMMISSION—
See “Motion for Adjournment.”
Question re consuitution and fanetions of the—. 2158.
r PUBLIC WORKS DEPARTMENT—
Budget demand for 3562-63.
Question re proportion of Tndians and Em'_openns recrnited to—— 1013.
PUBLICITY ADVISCRY COMMITTER--

Election of Members te 4018,
PUBLICITY BUREAU—
Question re disiribmtics of publications of -—

Question re —— of the Government of India. 24
~ PUSA AGRICULTURAL nESEARCH INSTITUTE—
Question re activities 1003.
Question re annual report of the —--, 1364
Question re 1098 §
PUSA INSTITUTE(S)— |
Statement re laid on the table. 1331-1332.
Question re research at Dehra Dun and
PYARI LAL, Mr.—
Budget demand for Salt. 3415,
“Cantonments (House Accommodation) Bill. 1691-1692, 1694, 1698, 1699,
1701, 1703, 1704-1705, 1706. :
Cope oF CriMiNan Procrpure (AsexpyenT) Bion:
Consideration of—
Clanse 11. 1142,
Clause 24. 1479.
Clause 33. 1729-30.
Clause 88. 2030.
Clause 99. 2057-58.
Claunse 107. 2073. o,
Clause 109. 3825-26.

Consideration of the Report of {he Select Committee on the Tndian Official ~
Seerefs Bill. 27 6-a7

1009

Further consideration F Workmen’s Compensation Bill. 1974. b2
Hindu oparcener’s Tiability Bill—Motion to refer to Select (‘ommltfee
2570.

Indian Penai Code (Amendment) Bill. Consideration of——. 3843,

Motion tp take into consideration the Criminal Law Amendment Bill. 2501-
2502,

Motion that the Report of {lie Sclect Committee on the Indian Penal Q)de
(Amendment) Bill be taken into consideration. 2816-2817.

Motion to adjourn the consideration of clanse 2 of the Finance Bill re en-
hanced salt dnty. 3723 24

Special Marriage Bill—Motion to cirenlate for opinion. 3916.

Question re alleged abuse of Lala Gulzari Lall by Celonel Croftor, President,

- Neemuch Cantonment Commiitee. G62.
Question re Ambala Corruption Inquiry. 2843 »
Question re Ambala Malpractices ‘umhnn of Amnesfy. 28439841 3
Question re Amritsar grievances. 18(%

S L4OLD 0
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PYARI LAL, Mr—contd.
Question re an article on corruption in Cantonment Advoeate. £3121.

o

=

= Question re civie Cantonment Adwinistration. 1895. 3
Question fe construetion-of upper storey in Benarsi Dass High School, Ambala. ,1
e
1894.
Question re construciion of Jalrines i private louses in Agra Cantonment.

2737.
Question re disposal of land used by milk sellers in Ambala Cantonment to
Pandit S. Ramlall. 962. =
Question re electrie installation al Ambala Cantonment. 2054
% . Question re fee for professional services in Cantonment General Hospitals.
b 2155.
Question re Firms of Aeccountants for preparation of profits~ and loss on -
income-tax coll 2053,
Question 7¢ inclusion of villages of (farhi and Dakra in Dehra Dun Canton-
ment. Question of compensation. 2844-2845.
Question re income of Nullah near Carhi and Dakra. 2846,
Question re Lalla Guizari Lull of Cantonment Committee, Neemuch, 1896. F

Question re leases in Cantoments. 2788,
Question re letter in Cantonmenl Advocate about official autocraey. 2845-
st 46.

Question re Mhow grievances. 2154.55.

Question re non-officials on Cantonment Committees. 1895-96.

Question re percentage of d(‘]nom'\uou on a flowr mill for purposes of income-

tax. 2953.

Question 7e period of appointment of Gulzari Tall. 3121.

Question re refusal by Ambala Cantonment Committee fo entertain applica-
-~ tions for construction of upper storeys. 1894.

Question re transfer of land to M Jomdatt Ramlall, Ambala. 3122

Q

QUARTERS— [
= Question re allotment of —— to Members of Legislature. 1532.
Question re double storied —— in Raisina. 3969.
= Question re grant for railway —-. 4006, 2
“Question re —— for officers on East Indian and Great Indian Peninsula Rail-

ways. 1367.
Question re at Windsor Place, Raisina. 2478,
QUARTERS AT DELHI— -
Question re inerease of rent for —— 1109.
= QITARTERS AT RAISINA—

Question re condition of permanent ——. Teakages and electric Afittings.
3861-3862.

-~ QUARTERS, GOVERNMENT—

E Question re percentage of Indians and Anglo-Indiang provided with ——. i
1109. ~

QUARTERS, RATLWAY—
Question re 975. - -

B “ (o
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QAZI SIRAIUDDD\ AHMED—
See * Ambala Corruption Enquiry.
QUL&TIOV AND ANSWER—
Discussion re answer to a question being supplied direct to Hon'ble Members
instead of being answered in the Legislative Assembly. 1350-1351.
QUININE AND CINCHONA—
Question re reserve stocks of ——. 1069.
QUININE AND CINCHONA BARK—
Question re purchase of 1066.
Question re quantity of purchased each year and the present stock. 1067.
Question re stocks and prices of 1068.

pid

-QUTAB ROAD—

Question~ re the passing of the new
ground. 2787.
QUTBUDDIN, MoUuLANA—
Question re treatment of —— in Jail at Delhi. 1001,

through a Muhammadan burial

R
RACTIAL DISTINCTIONS—
Question re publication of Report of —— Committee. 2547.
RAIDS—
Question re —— in North-West Irontier Province. 972.
RAILWAY (S)—

Budget demand for 2nd stage. 3299-3360.
Budget demand for ——. 3380-3409.
Budget. Demands for Grants. Expenditure charged to Capital in respect of

3663-68.
Question re alioca‘ions made to different——. 1014.
Question re alteratior of date of discussion of the resolution re management
of ——. 2154.
Question re appomntment of Indians i in sup(nun ——posts 1012 and 1014.
uestion re appointment of non- 1298.
Question re arrears of remewals on ——. 1168.
Question re Blatkal- —— extension. 3857.

Question re charges for Government supervision, audit and control ons the
non-Budget lines of in Bombay. 1020.

» of annuity payments to capital of ——. 1173.

ation of Minor and Major Works on ——. 1167.

Question rs ¢ :.u'hm" traffic earnifigs of the Bengal-Nagpur ——. 3850,

Question re completion of Cuttack- Talcher line. 3859.

Question re condition of providing raised platforms and waiting rooms qn
>

1104.
Question #e control over capital expenditure on ——.  4005-4006.
Question re deficit on Great Indian Peninsula 3970.
Question re disimissal of —— employees and saving effected. 40086.

Question re extensions of service after 55 vears of age of employees of

¥ North Western ——. 2671

Question re filling of vacancies on —— by Probationers. ~ 988, oA
SeEos i >
» » =
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RATLWAT (8)—contd.
Question re graflit for quarters. 4006. -

Question re Indians in European costume in Kuropean compartments onr——.
2278.

Question re inferest on unproductive capital cost of ——. 1292
Question re inconvenience in connection with issue of —— tickets. 4012,
Question re insufficiency of seating accommodation on ——. 4013.
Question re issue of passes. 4007

Question re maintenance of a register showing claims made againsf —— for
losses of goods. 2739.

Question re medical services on —+. 4012,

Question re Mosques within the Imperial

area. 2746.

Question re number of men in the services of the Bengal-Nagpur ——. 3860.
Question re payment of Land Revenue by 1167.
Question re preferential goods rates granted by —— to Foreign Shipping

Companies. 1891.

Question re Hill Sehools. 4008.

Question re Technical Schools. 4013-14.

Question re recommendations of the Central Railway Advisory Council on the
future management of State-owned 2741-2742.

Question re reduetions on and in Postal Department. 1612-13,

Question re reduction of staff of Bengal-Nagpur 3865.

Question re retivements on Great Indian Peninsula 3971.

Question re rules applicable to Company-worked State ——. 1167.

Question re Siute-owned worked by companies. 999.

Question re transportation scheme on Great Indian Peninsula —. 3970.

Question re treatment of Productive Debt on ——. 1171,

Question re vacancies during probationary period on ——. 2149,

Question re votable items in Budget. 4007. : S

Question re¢ working of —— with regard to financial results, 1113.

Question re Waterways on Bengal —— 989.

Question re waiting rooms for females at Santhal Hafwm Serai Railway
Station on Oudh and Rohilkhand ——. 3865.

Pastponement of resolution re separation of from general finance. 2914-

2023.

Resolution re —— concessions and reductions in fares. 3946-3953.

Resolution 7e reserved compartments on for particular communities.
3173-91.

Resolution r¢ State management of —— in India. 2046-2049, 2861-2881,
2881-2903. -

See “Bengal sad North Western Railway.”

See “Burma Railways.”’ w :

See “ Coneession tickets.”

:See “Hast Indian Railway.” ki :
RAILWAY ADVISORY COUNCILS—

Question re the establishment of Local ——. 2476-77.

RAILWAY APPOINTMENTS—

Question re classification of Anglo-Indians and Buropeans as Indians for =
purposes of,—--. 1111, ;
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RAILWAYS AND POSTS— e
Question 7¢ w— in Bihar and Ovissa. 1061. i

RAIIAWAY BOARD—
Question re appointment of Indians to Engineering posts in ——.  2149-50.
Question re Fngincering qualifications of officers of the ——. ~ 2149-50,
Question re expenditure of Headquarters Establishment of 2861.
Question re filling of Engineering administration posts in 988.

Question re issue of free railway passes and privilege ticket orders to

stafi of the ——. 2951-52, 3125-26.
RAILWAY (BROAD GUAGE)—
Question re —— between Karachi and Delhi.  2062-63.
RAILWAY BUDGET—
Question e time allotted for diseussion of ——. 1171,

RAILWAY CAPITAL EXPENDITURE—

Question re 1168.

Statement laid on the table re —. 1841,
RAILWAY CARRIAGES—

Question r¢ the proportion of the stock of 1st and 2nd class — fo that

of 3rd class. 1291.

RAILWAY CLAIMS— :

Question re settlement of —— 274"
RAILWAY COMMISSION—

“Question re expenditure of 2851-2852.
RAILWAY COMPANIES, RESPONSIBILITIES OF—

Question re —— Mack vs. Madras and Southern Mahratta Railway Company.
1293.
RAILWAY COMPARTMENTS—
Question re Indians in BEuropean dress ftraveliing in —— reserved for

Buropeans. 1111, ;
RAILWAY COMPARTMENTS RESERVED FOR EUROPEANS—
Question re Indians travelling in ——. 2045.

RAILWAY CONCESSIONS— 7

Question re grant of —— to travellers during public holidays. 1163.
RAILWAY CONNECTION—

Question 7¢ ——of the West Coast Districts in Madras. 3677, i
RAILWAYS, COSTS AND RETURNS OF—

Question re —. 1021,
RAILWAY DEPARTMENT— »

Question e corruption in ——, 1359,

Question re power of —. 1169,

Question re re-organisation of ——. 2278, b3
RAILWAY EMPLOYEES—

Question 7e statisties of —— 1108,
RAILWAY EXPENDITURE—

sad Question re —— in England. 2157.
Question re —— on Education. 4008. M~ - %
~ ~
" 2 4 - -
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~
RAILWAY FARES—
Question re increase in railway revenue owing to inerease in™——. 1358.
- 7

RAILWAYS IN INDIA—

= Question re expenditure in HEngland on development of 1089.
e RAILWAYS, NORTHERN INDIAN—
Question re employment of larger proportion of Indians on 1090.
RAILWAYS (PRODUCTIVE)—
Question re Central Provinces ——. 1169.
RAILWAY PASSES—
Question re issue of —— anl privilege ticket orders fo the staff of the
Railway Board. 2951-52.
2 Question re issue of fre ave. 3687,
Question re men of the Railway Board eligible for the free - 30678.
= See “ Railway Board.” .
RAILWAY PROJECTS—
Question re method of assessing remunerative ——. 1169.
= RAILWAY RATES—
Question re reduction of —— for coal traffic. 3232,
Question re adjustment of —— in relation to profit and Joss. 1168.
RAILWAY RATES AND FARES—
Question re departures of —— from public tariffs. 1206.
RAILWAY RECEIPTS—

Questi at Delhi Station. 3231
RAILWAY REVENUE EXPENDITURE—
Question re and of renewals. 2278.
RAILWAY RISK NOTES—
2 Question re Mr. Justice Stuart’s remarks relating to——  1082.
RAILWAY SECRETARIAT—
Question re Audit Officers in ——. 1534
RAILWAY SERVICES—
Que=tum re recruitment of Indians to higher ——. 1013-1014.
Question re ——. 38599-3600.

“RAILWAY SLEEPERS—
Question re contract for the supply of —— over the North-Western Railway.

! -
E = °3236. ; z
| RATLWAY STAFF—

Question of Gowernment interference in question of ——. 1174
RAILWAY STATIONS— -
Question re contracts for refreshment rooms at ——. 38234

~Question re opening of sweetmeat stalls at ——. 3731
RATLWAY STORES—
Question re obtaining of —— in India. 2157.
“ RAILWAY TRAFFIC OFFICERS—
Question re probationary service of ——. 1021.
RAILWAY WORKSHOPS—
_ Question re-Cinamen in —— and the ‘exclusion of Indians. 1613,

=
o~

!
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RAILWAY WORKSHOPS—contd. L
¢ o
Question re discontent amongst the staff of the Beug§1—Nag1)nr —. 3234-
35.
RATLWAY WORKSHOPS AND TECHNICAL SCHOOLS— !

Question re on railways. 1363.
RAILWAY AND STEAMER RATES—

Question re reduction of ——. 1337.
RATISINA—

Question re acquisition of land attached to Mosques in,
Question re condition of permanent quarters at
fittinys. 3861-3862.

2744-2745.
Leakages and electric

Question re dismantling of Hindu temples in —. 2787,

Question re double storied guarters in —. 3960.

Question re inconveniences at —— owing to want of schools and recreation
ground  1611.

Question re maintenance of gardens at ——. 2666.

Question re method of fixing rents in ——. 1530-31.

Question re Mosques in repaired by Government. 2746.

Question re Municipal Committee in ——. 1531

Question re oceupation of bachelors chummeries at —— by Indians. 2045.

* Question re “pooled” rents at —. 2666.
Question re profit or loss on rents at 2666.
Question re rents of Hostels in —— 1531-32.
Question re repair of Mosques in ——. 2744,
Question re roads, lighting, drainage, ete., in —. 1531.
See ¢ Police Patral.” =
RAISINA QUARTERS—
Question re protection against dacoities in ——. 3169-70.
RAISINA, WESTERN HOSTEL— .
Question re catering arrangements of ——. 1534-42,
RACAN BAKSH SHAH, MUKHDUM SAYAD—
\Juestion re condition of Mosques in Delhi. 2347.
Question re deaths of British and Indian soldiers in German East Africa.»
2345-2346.
Question re expenditure on clergy and on religious buildings of all religions.
2345, S
Question, re expenditure on families of soldiers killed during the war. 2345.
Question re expenditure on persons unable to earn their livelihood. 2343-
2344,
Question re Haj pilgrimage. 2346.
Question re Indian Marine Forces. 2549.
Question re legal rights of Indians in Kenya. 2346.
Question re Military Colleges in India. 2347.
Question re_recruitment of Indians for Marine and Air Forces. 2347.
Question re salaries paid fo the staffs of the Indian Railways. 2343,

RAJKUMAR COLLEGE— SRR
Question re —— for aristoerats. 3$64-3865.

~
-
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RAJPUTANA— " -
Budget. Denﬂnds for Grants. -— 3673.
RALA RAM— X
Question re report by —— on railway embankments and floods in Bengal.
1233.

RAMAYYA PANTULU, Mg. J.—
Budget. Demands for Grants. Forest. 3611-12.
Budget demand for Income-tax (Re-organisation of Deparfment). 3276-77.
Budget demand for Income-tax. 3294-95.
Motion to consider the Code of Criminal Procedure (Amendment) Bill.
1041-42, 1044, 1045-47.
Motion to cousider clanse 10 of the Criminal Procedure Code (Amendment)
Bill. 1115-1116.
CopE OF CRIMINAL PROCEDURE (AMENDMENT) BIuL :
Consideration of—
Clause 11. 1126, 1156.
Clause 14. 1206, 1296.
Clause 16. 1222,
Clause 19. 1281-82.
Clause 21. 1403-1404.
Clause 256A. 1481-83.
Clause 27. 1548, 1549, 1560.
Clause 33. 1568-1369, 1570,
Clause 37. 1759.
Clause 55. 1837.
Clause 57. 1838.
Clanse 67. 1994-1995."
Clause 68. 2002.
Clause 87. 2016.
Clause 88. 2025-26,
Clause 93. 2035.
© rClause 126. 2087.
Clause 136. 2209.
Clause 137. 2210,
Clause 139. 2210-11.
Clause 141. 2215-17.
“\r[otlon that the Code of Criminal Procedure (Amendment) Bill as amended
be passed. 2797-2798.
Motion to refer the Land Aequisition (Amendment) Bill to Seleet Committee.
2325-2331, 2338-2339.
Resolution re adequate class and communal representation in services under
Government of India. 3193-96, 3227.
RAMJT, Mr. MANMOHANDAS—
Budget demand ; Customs. (Overtime and holiday allowances). 3255.
Budget demand ; Customs. (Reduction by 4 lakhs). 3266-67.
Budget. Demands for Grants. Miscellaneons.
sion). 3642-3643.
Consideration of sub-clause (2) of clause 2 of the Finance Bill. 3778-79.
Consideration of Indian Factories (Amendment) Bill. 2099-2100,
General discussion of the budget for 1023-24. TFirstestage. 3014-16.
Motion to cirenlate the Indign Stamp (Amendment) Bill for oplnﬁ)n 2834,

B

(Publie Services Commis-

¥y




A

2 INDEZ T0O LEGISLATIVE ASSENMBLY DEBATES, - 19

RAMJI, M, MANMCHANDAS—contd. : s

Question re chsuges incurred on Huropean Vagrants, 1107

Quastion recommission allowed on purchase under Messrs, Birkmyre's contract,
1094,

Question re duties of Adviser fo Labour Burean. 1074. 5

Question re duties of Assistant Seeretaries and Registrars. 1074,

Question re economies in Stationery and Printing. 1074.

Question re employees in the Oflice of the High Commissioner for India. 978.

Question re Buropean Doorkeeper in Bombay Port Establishment, 1077,

Question re expenditure on salt for fish curing industry. 1069,

Question re goods supplied to Government by Birkmyre Brothers. 3679-80.

Question re Government Stores imported from England. 1081

Question re maintenance of six Buropean Draftsmen in Simla Survey Drawing
Office. 1077.

Questi.pn';e method of obtaining views of Local Governments on matters of
public importance. 1469.

Question re Mr. Justice Stuart’s remarks relating to Railway risk notes. 1082.

Question re opium charges. 1071.

Resolution re State management of railways in India. 2894-2895.

Special Marriage Bill—Motion to cireulate for opinion. 3909-10,

RANGACHARIAR, Rao Bamapur T.—

-~

Announcement of the appointment of a Royal Commission on Iudlan Services,
1489,

Extension of time for discussion of demands for grants. 3596.

Motion re demands for Supplementary grants. 3109-10.

Budget demand for Army Department (Standing Army). 3553-55.

Budget demand ; Custom (Pay of establishment). 3241-43.

Budget demand ; Customs (Overtime and holiday allowances). 3252-54.

Budget demand under sub-head Comncil of State (Travelling allowance).
3465.

Budget demand under sub-head Foreign and Political Department. 3476-
80.

Budget demand for General Administration under sub-head Hill Journey
allowance. 3423-3425.

Budget demand for Indian Postal and Telegraph Department (Wireless
Branch). 3578, 3585-3587.

Budget demand for Industries Department. 3542.

Budget demand under sub-head Home Department (Inspector of Ofies
Procedure). 3499. -

Budget demand under sub-head Home Department. 8500-3503, 3511.

Budget demand under sub-head Home Department (Bufeau of Informa-
tion). 3514-3516!

Budget demand under sub-head Legislative Assembly = (daily allowance).
3448-3449. -~

Demand for the office of the Private Secretary to His Excellency the Vicerod.
3439-3441.

Budget demand for Railways ' (working expenses). 3319-3321.

Budget demand for Railways under sub-head Catering and Advertising De
partment of the Bengal-Nagpur Railway. 3392.

Budget demand under Railways (motion for reduetion hv 1 erore and 14
lakhs). 3397. A
L49LD S . 1w
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RANGACHARIAR, Rao Bamapur T.—contd.

Discussion on nominal cuts relating to non-yotable expenditure, , general
questions relating fo votable expenditure. 3373-T4.

General- discussion of the budget for 1923-24. Tirst stage. 2994-2999.

Motion that the Code of Criminal Procedure (Ameud;a;\eut) Bill as amended
be passed. 2801

Motion to consider the Code of Criminal Procedure (Amendmént) Bill as
passed by the Conneil of Stafe. 1303-5, 1307, 1321.

Motion to postpone the consideration of the Code of Criminal Procedure
(Amendment) Bill. 1023, 1024-1029.

Motion to consider the Code of Criminal Procedure (Amendment) Bill,
1035-1043.

Motion to consider clause 10 of the Criminal Procedure _Code (Amend-
ment) Bill. 1117 %

Motion to consider clause 11 of the Criminal Procedure Code (Amendment)
Bill. 1121, 1146, 1149, 1153, 115551158, 1162; .

Cope oF CrIMINAL PROCEDURE (AMENDMENT) BILn @

Consideration of—

Clanse 11. 1185-1186.

Clanse 12. 1188, 1189, 1286-1287.

Clause 14. 1198-1199, 1200, 1261, 1207-1208.

Clause 15. 1213.

Clause 16. 12151218, 1220, 1221,.1225, 1226,:1229.

Clause 16. 1240-1241.

Clanse 17. 1247-1249, 1254, 1258-1259, 1260-1263, 1265, 1266, 1271, 1272,
1275, 1276-1

Clause 18. 1279-1280.

Clause 20. 1380-1381.

Clause 21. 1382-1383.

Clause 23. 1407, 1409-1410, 1411, 1472-1473,

Clause 24. 1475.

Clause 25. 1479-1480.

7 Olause 26, 1497-1500, 1510-1512, 1517.

Claunse 33. 1726-1727, 1728, 2230-2231.

Clause 34. 1748-1749.

Clause 35. 1752, 1753, 1754, 1755, 1756

Clause 36. 1757.

Clause 37. 1759-1760.

Clause 40. 1763-1764.

Clause "44. 1766. .

Clause 47. 1812-1813, 1818, 1819, 1820-1821, 1822, -

Clanse 54. 1833-34.

Clause 67. 1997-1998.

Clause 73. 2007-2008.

Clause 85. 2013.

Clause 87. 2015-16.

Clause 88. 2024, 2028-2030.

Clause 99. 2054-55.

Clause 106. 2067-68. et
» Cleuse 107. 2071,

Clanse 117A. 2081, S5 o
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CopeEOF CRININAL PROCEDURE (AMENDMENT) BILL @
Consideration of— :
Clause 126. 2087. »
Clause 129. 2168.
Clause 131. 2173-74.
Clause 132. 2176, 2180, 2185, 2188, 2203, 2205-2206, 2208.
Consideration of clause 2 of the Finance Bill. 3738-40.
(onsideration of Indian Finance Bill. 4001-4002.
(onsideration of sub-clause (2) of clause 3 of the Finance Bill. 3784-85.
Consideration of the motion that clause 3 stand part of the Finance Bill.
3784,

Consideration of Schedule I of the Finance Bill. 3793.

Consideration of sub-clause (2) of clause 3 of the Finance Bill. 3780-82.

Motion to consider the Select Comnmittee Report on Execlusion from Inheritance
Bill. 4019.—Motion to: re-circulate. 4027-28.

Consideration of Indian Penal Code (Amendment) Bill. 3834, 3835.

Consideration of the Report of the Select Committee on the Indian Official
Secrets Bill. . 2757-2759, 2770-2772, 2781-2782.

Code of Criminal Procedure (Amendment) Bill (Amendment of Seetion 4).—
Motion to refer to Select Commitiee. 2557-58.

Motion to consider the Finance Bill. 3706-08.
Motion that the Report of the Select Committee on the Indian Penal Code
(Amendment) Bill be taken into consideration. 2807-2808, 2809, 2815.
Motion to vefer the Exclusion from Inheritance Bill to Select Committee.
2201-2296.

Criminal Law Amendment Bill. (Consideration of ——). 2611, 2621, 2624-
27, 2639, 2640-11, 2646-47.

Motion to take into consideration the Criminal Law Amendment Bill. 2505-
2506, 2520-2521, 2524-2525, 2545,

Hindu Coparcener’s Liability Bill.—Motion to refer fo Select Committee.
2572-75.

Indian Mines Bill. —Cousideration of Joint Committee’s Report. 1649-50.

Indian Official Secrets Bill. Consideration of Select Committee Report.
2250, 2267-69.

Information re meetings of the Legislative Assembly. 2923,

Postponement of resolution re separation of railway from general finance,
2016-2917.

Special Marrviage Bill.—Motion to pass. 3921-22,

Workmen's Compensation Bill. Consideration of amendment®made by Council
of State. » 2855. *

Further consideration of Workmen’s Compensation Bill. 1921, 1922, 1923,
1931-1932, 1936-1937, 1952, 1966-1967, 1969, 1973-1974, 1988-1989. =

Consideration of Workmen’s Compensation Bill." 1869-1870, 1872-1873. >

Modification of Procedure in regard to discussion on List of Demands. 3230.

Motion to refer Indian Cotton Cess Bill to Joint Committee. 1621-1624,
1626.

Point of order whether annuities for purchase of Railways are votable or

™ non-votable under Section 67-A of the Government of India Aect. 3342-43.

Question re Bill and rules for the use of firearms for dispersiig an agsembly.
1176. = 5 >
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Question re building of quarters at Raisina. 2479.

Question re contract for carriage of coal from Caleutta to Rangoon. 2737-
2739,

Question re discussion by the Legislative Assembly of recommendations of the
Retrenchment Committee. 1365. 8

Question re employment of Indians in the Forest Research Institute. 1177

Question re employment of Iudians in Paper Supply Firms. 1177.

Question re Imperial Wireless. 3865-3870.

Report of North-West Frontier Committee. 3871.

Question (Supplementary) re expenditure on Hindu sacred buildings. 3940-
3943.

Question (Supplementary) re Gold Standard Reserve. 3938-39;10.

Question (Supplementary) re grant to Lady Harding Medical College. 3112.

Question (Supplementary) re Railway sleepers. 3236.

Supplementary question. Consultation of President in arranging for non-
official business. 980.

Supplementary question re principle of non-interference by Sceretary of
State on questions agreed upon by the Legislature and the Government of
India. 1073.

Resolution re adoption of a policy of protection. 2354.

Resolution re change of method of examination for the Indian Civil Service.
1430-31.

Resolution re despateh from Secretary of State re Indian Autonomy. 2715-
2721, 2735-2736.

Resolution re emigration of unskilled labourers to Ceylon. 2105, 2112-16,
2132, 2137, 2138.

Resolution re emigration of unskilled labourers to Straits Settlements and
Malay States. 2144.

Resolution re emigration of unskilled labourers to Ceylon ; proposes nﬂ;]oum-
ment. 1779.

“ Resolution re emigration of unskilled labourers to Mauritius., 8142-47.

Resolution re King’s Commissions for Indians and Indianization of Indian
Regiments. 2432-2434. 2

*Resolution re protection of women wage-earners in agriculture. 1502-1804,

Resolution r¢ workmen’s eompensation in agrienlture. 1791-1792,

RANSOMS—-

RATES AND FARES—

Question r¢ — paid in Novth-West I‘wnhcz Provitice. 973. .

Question re the reduction of —— on East Indian Railway. "1295,

'RATES FOR COAL—

>

RATES, RAILWAY AND STEAMER—

Question 7¢ for Railway use. 2964-65.

Question re reduction of —— 1337,

RATES, TRIBUNAT—

Question re establishment of the —— i aecordance with the recommendatiens
of the Ackworth Committee. 3024.

-REBATE SYSTEN—

Hee “Deferred Rebate System_’n - —

AL

-




) f - B
N\
7 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. » =188
RECRUITMENT— f
Question re new method of — -~ in Telegraph Check Office. 1107.

REDDI GARU, M. K.— %

™ Illegitimate Sons’ Rights Bill—Motion to refer to Select Committee. 4045,
Question re adequate representation of communities in publie services, Madras.
1069.
Question re details of appointments, creeds, sects, etc., in the postal cireles in
Madras. 995.
Question re placing of votable items in railway Budget before the Standing
Pinance Committee. 4007.
muestion re price of quinine. 1068.
Question re purchase of quinine and cinehona bark. 1066.
: Question re railway service. 3599-3600.
Question 7e reserve stocks of guinine and cinchona. 1069.
Question re stocks of quinine and cinchona bark held and prices thereof. 1067,
*Question re whether grant of passes is considered in fixing salary. 3600.
Resolution r¢ wiping out of Provineial contribution. 2674-2677.
REDUCTIONS OF STAFVF—
Question (Supplementary) re Secret Service Grant expeuded by Central
Bureau of Information. 1771-72.
See “ Bengal Nagpur Railway.” \
REFRESHMENT ROOMS—
Question r¢ —— on North-Western Railway. 2963.
Question re contract of on North-Western Railway. 2963-64.
Question re contract for —— at Railway Stations. 3234,
REFUNDS—
Budget. Demands for Grants. ——. 3672 5
REGISTRARS—
Question re duties of —— in Government of India Secrefariat. 1074.
X Question re qualifications of —— of Joint Stock Companies.. 2157-58.
‘ REGISTRARS AND CASHIERS—
Question re double journeys by —— of Departments of the Government of
India to Delhi and Simla and vice versa. 969.
REGISTRAR, REVENUE AND AGRICULTURE DEPARTMENT— . >
Question re extension of service of ——. 1618-19.
Question r¢ —— appointed as Assistant Seeretary. 1619,
REGULATION— 2.
Question re confiscation of property under 11I of 1818. 3172.
See “ Frontier Crossing.” ;
REGULATION (ESTATES)— ~
Question re estates held under —— 3 of 1818. Esfates. See  Regulation.”
REGULATIONS— =
| Statement re Conference to consider under the Electoral Rules, 2923,
| RELIGIOUS BUILDINGS -
Question re expenditure on —— and clergy. 2345, .
REMITTANCES TQ ENGLAND— Renlonfanes
Question re —— ag home charges. 3123. & = =
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REMUNERATIVE RE\ILWAY PROJECTS—

RENTS—

INDEX TO LEGISLATIVE ASSEMBLY DEBATES. P

Question re method of assessment, ——. 1168,

RENEWALS—

Question re arrvears of on Railways. 1168.
Question re railway —— 2278.

Question re in Delhi and Simla. 1470-1471.

Question re enhancement of —— of Hostels in Raisina. 1531-32.

Question re method of fixing in Raisina. 1530-31.

Question re and cost of labour in Chakrata. 1847, P 3
Question re —— paid by Government officials. 2665-2666.

Question re comparison of ——— at Raisina, Simla and Civil Lines. 2667.
Question re percentage of —— payable by officers. 3681.
Question re “pooled at Raisina. 2666,

Question re profit or loss on — — of Raisina. 2666.

n

RENTS OF QUARTERS—

See “ Delhi”

RENT OF BUNGALOWS—

e Delhi.”

RENTS IN DELHI—

Question re increase of ——. 1109,

RE-ORGANISATION—

Question 7re

of Railway Department. 2278,

REPEALING AND AMENDING BILL—

Motion for lcave to introduce. 2222
Adopted.

Motion to take inty consideraton. 2483,
Adopted. 2483,

Consigderation. 2484,

Motion to pass. 2484.

Adopted. 2484.

Message from the Council of State re
See “Bill.”

2881.

RETIRING OFFICERS—

Question re differential treatment accorded to ——. 1526-27.

RESEARCH— -

Question 7¢ —— at Dehra Dun and Pusa Iustltuics 1009. »

RESEARCH INSTITUTE—

Question re development of Forest College at Dehra Dun into a ——, 1085

RESERVED COMPARTMENTS—

Question re amount drawn by members of the Council of State on account of
——. 1090

Resolution re —— on Railways for particular communities. 3173-01,
RESOLUTIONS—
Inquiry re dateg of discussion for son-official ——, 3363, =
Point offorder re discussion within a year of —— raising the same question.
2673, 2 Saieg
°
2 = - .
o | : S
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RESOLUTIONS—contd. 7 .
- Postponement of —— re separation of railway from geneml finance. 2914~
29
Que):t;ion re number of non-official —— admitted, discussed and postponed.
Ql.i}];(‘)fo.ﬂ re action taken on Babu Ujagar Singh Bedi’s —— re-voting in

Tandholders’ Constit: it 92788,
uestion re in the Assembly. 978.
y

Question re —— admitted but not discussed in Assembly. 979.

Question r¢ —— passed by Legislatures and action taken by Government.
990.

Question re the —— of the National Liberal Federation re the grant of

complete local self-Government. 1288,
—— re adequate representation of all classes and emnmmutles in services under
< “the Government of India, 3192-3227.
—— re adoption of a policy of protection. 2348-'2407.
~— re change of method of examination for the Indian Civil Service. 1416-
1442,
— re despatch from Secretary of State re Indian Autonomy. 2715-2736.
——— e emigration of unskilled labourers to Ceylon. 1775-83.
ssion adjourned. 1783.
—— re emigration of unskilled labourers to Mauritius. 3138-68.
— re emigration of unskilled labourers to Ceylon. 2104-2143.
igration of unskilled labouvers to Straits Settlements and Malay
States. 2143-2146.
—— re King’s Commissions for Indians. 1457-1468.
re King’s Commissions for Indians and Indianization of Indian Regi-
ments. - 2417-2465.
—— re protection of women wage-earners in agriculture. Recommendation 9
that legislation be not introduced at present. 1793-1804.
—— re railway concessions and reduetion in fares. 3946-3953.
— re reserved compartments on Railways for particular communities.
3173-91 D
re scholarships to Indians for Research Work. 1443-53.
—— re setting apart of revenues by Central Government with a view te
exemption of Provincial contributions for six years. 2673-2699.
—— re State management, of Railways in India. 2046-2049. o »
Discussion adjourned.. 2049. o
—— re State management of railways in Indm 2861-2881, 2881-2903.
——re status of Indian settlers in Kenya. 2701-2715: i
—— yo stoppage of recruitment for services oufside India. 3953-3967.
re supply of facilities to Memhers of the Legislatures to (hsehmve their
publie duties. 1453-57. >
- re workmen's compepsation in agricnlture. 1784-1793. D
Statement (laid on the table) re action taken by Government on certain ——
of the Legislative Assembly. 2601-08.

Statement re outstanding —— of the Assembly. 3870. *
RESOLUTIONS, NON-OFFICTAL—

Question re date for discussing —— and Bills. 3689,
RETAINERS OF INDIAN RAJA’S, ETC.— - =

Queshon re posrhon of —— undey Indian Arms Act 3857 3858. :
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E RETTREMENT—

i Question re —— of superior oflicers hefore 31st December 1923, 120¢,

. RETRENCHMENT COMMITTEE—

! - Question re the publication of the correspondence on the subject of the -—.

. - 1544, 2

== Question re diseussion by the Legislative Assembly of the recommendaticns of

the —. 1365. .

RETRENCHMENT PROPOSALS—
i Question re and Reirvencliment Clommittee. 994,
RETURN TICKETS—
x Question re increase in railway revenue owing to discontinuance of railway
- . 1358,
Question re issue of first and second class

at concession rates. 3730.

Question re re-introduction of the system of the issue of 3120
REVENUE AND AGRICULTURE DEPARTMENT—
Question re outsiders appointed in ——. 1620. =
Question re Indians not appointed as Superintendents in ——. 1619-20.
REVENUE AND EXPENDITURE—
Question re —— (reduetion in Civil Department and Military expenditure).
1008.

REVERSE COUNCIL BILLS-—
Question re 1236.

RHODES, Sk CAMPBELIL—
Adjournment of resolution re despateh from Secretary of State re Indian
Autonomy. 2735.
Budeet demand under sub-head Legislative Assembly (conveyance allowanee).
S 3458.
Budget demand ; Customs. (Overtime and holiday allowances.) 3255-56.
Budget. Demands for Grants. Interest on Debt and Sinking Funds. 3619.
Budget. Demands for Grants. Expenditure charged fo Capital in respect
of Railways. 3665-66.
Consideration of Indian Finance Bill. 3978-3981.
Consideration of clause 2 of the Finance Bill. 3760-62.
Consideration of sub-clanse (2) of clause 3 of the Finance Bill. 3779-80.
= Consideration of Schedule T of the Finance Bill. 3791-92.

Cfiminal Law Amendment Bill. (Consideration of ——). 2619.
Messages of congratulation on the birth of H. R. H. Princess Mary’s son.
2091. "
Motion to circulate the Tndian Stamp (Amendment) Bill for oninion. 2829-
- 2830. TR

Motion to take into consideration the Criminal Law Amendment Bill. 2490.

- “Nomination of to be a meniber of the Select Committee on Dr. Gour’s
: Code of Civil Procedure (Amendment) Bill. 2046,

Question re alteration of date of discussion of resolution re State management
< of Railways. 2154,

Resolution re adoption of a poliev of protection. 2364-2366. 2401.

Resolution re State management of railways in India. 2869-2871, 2872, 2873. «

RIKABGANJ GTRDWARA— :
- See  Shrires” 3104-05, &
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7
ROH%LKHUI:TD“AND KUMAON RAILWAY—
Question re fans on —. 1617,
ROHILKHUND AND KUMAON RAILWAY COMPANY—
Payment of compensation o —— in conneetion with wood fuel 1167,
ROLLING STOCK—
Question re improvements to —— on Assam Bengal Railway. 4017.
ROLLING STOCK (RAILWAY)— 3
Question re inclusion in Railway Administration Report of expenditure on s—=—,
1173.
ROLLING STOCK OF PASQIL\G]"R TRAINS—
Question re the number of —— which are not™ssned daily. 1355,
ROYAL WARI\IY MEDICAL CORPS—

Question re marringe allowanee in ——, 4016-17.
ROYAL COMMISSION—
Appointment of a —— on Indian Services. 1489-1490.

Motion for adjournment fo discuss the appointment of a —— on Indian
Services. 1543-44, 1581-1600.
Question re e penditure on —— on Public Services in 1886-87 and 1916. 1892.
Question re Muhammuadan 1epresentation on the ——on the Public Services
in India. . 3120.
‘Question re —— on the Indian Civil Service. 1955.
Question re a resolution passed by the National Liberal Federation against the
appoinfment of a on Publiec Services. 1288.
RULES—
Question re —— under Government of India Aect, 1773.
RULING—
—— that a member cannot eriticise a department after the budget demand
has been sanctioned by the Leglslatme 3591,
— that a proposed amendment is out of order if it attempts to brmg in an
Act which is not to be amended by the original hill under diseussion. 2502.
—— that a bill cannot be moved by anybody excepting its introducer. 2598.
—— that a review of the speeches made on a motion which the House rejected
is not in order. 3489.

the Governor General in his actions apart from the Government. 4001- 4002,
——by P. L. A. in regard to the seope of the Finance Bl” of which he is
the head  3718- 19.
that motions for smaller reductions in a demand, after the whole demand
(on same subject) has heen moved and voted on ave out of order —,

3382-83. o
RUPEE NOTES— £
Question re cirenlation of one ——. 3862-3863.
RUSHBROOK WILLIAMS, PrOFESSOR—
Question re employment of 1770.
- See “Moral and Material Progress Report.” 1770-71.
RUSTOMJT, Me— = S
Qno:.tmn re remunegation paid fo —— for his lectures in Amencn o1 Tndia.
1004; ~ ~ -
- T49LD S

by the President re comment on the conduct either of the Crown or of *

—
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SAHNEY, Mr., COMPLAINT OF—
o Question re action taken against the gnard on ——. 1006. i
. = SALARIES— e
— See “ Railway Staff.” 2343,
SALOON CARRIAGES, RATLWAY—
Question re ——. 97
SALT—
Question 7e ontput of —— in Burma. 3170-71.
SALT DEPARTMENT—
Question re personnel and working of the Northern India ——. 3820.22, |
Sr\L'i‘, EXPENDITURE ON— e -
Question re —— for fisli cuvineg industey. 1069,
SALT DUTY— .
President’s raling that alternative {o —— st be moved hy member of Gov-
ernor General’'s Exeenfive Conneil. 3719,
SAMS, Mg, H. A— -
Budget demand for Indian Postal and Telegraph Department. 8587-00.
Motion 7e demands for sapplementary grants. 3110,
Motion to take into consideration the Govermmeni Savings Banks (Amend-
ment) Bill. 2840.
Oath of Office. 2277.
SAMARTH, Mg, N. M—
Budget. General disenssion of the — for 1923-24. " First stage. 3056-3658.

-

Budget demand ; Customs (Reduction by 4 lakhs). 3268,

Budget demand for Railways. (Motion for lump reduction). 3407-08.
Budget demand for salt. 3416.

f >

&) Budget demand for Indo-European Telegraph Department. 3593-04. =
BfidZet. Demands for Grants. -Miscellaneons (Public Services Commissien). [
3637-3638. 2 1
- - Budget. Demands for grants. Civil Works. 3658
Messages of congratulation on the hirth of Her Royal Highness Princess Mary's i
= ~ son. 2091.
Motion to consider the Code of Criminal Procedure (Amendment) Bill. 1037,
1038.

Votion to consider the Code of Criminal "Procedure (Amendment) Bill as

= passed by the Council of State. 1304, 1319, 1323-24, 1326. e

Motion to consider the Criminal Taw Amendment Bill. 2499-2500, 2541.
= ~ Motion to postpone the consideration of the Code of Criminal Procedure
®  (Amendment) Bill. 1023,
Motion to consider clause 11 of the Criminal Procedure Code (Amendment)
T Bill. 1138, 1153.
Cope oF CRIMINAT, ProcEDURE {(AMExDMTNT) Bromn :
Consideration of— 3 £
Clanse 1]. 1185,
= Cause 14, 1195-06,
Y Clanse 16, 1220-21, 2 : =
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i SAMARTH, Mg, N. M.—conid. % 7
[ CORE oF CRIMINAL Procepure (AMENDMENT) Birh
Consideration of— 5
i Clause 21. 1395. X i 2
™ Clause 33, ° 1742-43, g
Discussion on nominal cuts relating to non-votubie espenditure, general ‘ques- =
tiens relating to votable expenditure. 3374 e
Further consideration of men's Compensation Bill. 1961-1962, 1980.
Indian Mines Bill. Consideration of Jounb Committee’s Report. 1655. 2
Point of order whether sinking fund can be discussed during budget de-
mands. 3345,
Postponement of resolution re scparaiion of rallway from general finance.
2918. >
= Questionl re anthority under whicih the Standing Army in India is maintained.
24%0.
Question re Imperial Wireless,  ss6c
Resolution re Stafe management of ays in India. 2048.
ANITARY COMMISSION
Question re functio: ith the Government of India, 3100,
SANTHAL HATUM SEK > STATION—
Qu uun T2 W aiting rooms for females at ——, Oudh and Rohilkhand Rail-
w
»‘L\K.\-SII{.\JH['XUE RATLWAY T
Question re waterways and embankments on —, 1235,
SARFARAZ HUSSAIN KHAN, Knaax B.\H.\»L‘R——
Budget. General « i 2 3074-3076.
Budget demand under sub-head Leg
Budget demand under sub-licad Foreign and Political l)ep.ulmt ut. 3492, -
Budget demands for grants. Commercial Intelligence (Bureau). 3624.
Budget. Demands for grants. Miscellaneous (Miscellaneous and unforeseen
charges). 3627. S
5 Budget. Demands for grants. Civil Works. 3657, 3655. =z
' Consideration of clause 30 of the Code of Criminal Procedure (Amendment)
Bill. 1567
Consideration of clause 47 of ihe Code of Criminal Procedure (Amendment) = B
h Bill.  1809-1810.
Consideration of sub-clause (2) of clause 3 of the Finauce Bill. 3783,
j Further consideration of Workmen’s Compensation Bill. 1916,
‘ Indian Official Secrets Bill. Consideration of Select Lomumitice Report.
| 2253, 2260. .
o8 Legal Practitioners (Women) Bill. 3853-54. - |
Motion to re-cireulate the Exelusion from Inleritance Bill. 4032-5: '
Motion to refer to Seclect Commiliee the Legal Practitioners (Amnudmult} .3
Bill. 2581-82. ;
Motion to refer the Mussalman Waqfs Registration Bill to Select Committee. ;
2316-2317. - '

Motion that the Report of tlie: Seleet Committee on the Indian Penal Code :
(Amcudumnl) Bill be taken into consideration. 2805, 2827, 3

Pomt of order re discussion within a year of resolutions mmuw the SUIC (ues-
tion, " 2673 = ~

s 2
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SARFARAZ HUSSAIN KHAN, Keay Bamapvr—contd,

Question re absénee of privy and urinal arrangements in servants coppart-
ments, 1364

Question re action taken against the guard on complal ut of Mr. Salney.
1096.

Question r¢ admission of Indians into t‘he Royal Air Forece. 1097.

Question re advauce of passage money not granted to Provincial <Ciyil Ser-
vices. 1606.

Question re annual report of the Pusa Agricultural Institute. 1364

Question re arrangements for police patrol in Raisina quarters. 3170.

Question re dd(OlI) in the clerks’ quarters at Timarpur. 3169.

Question re fund for Haj pxlglu.us 1096.

Question re future pohcy in respect to Waziristan. 1363.

Question re inconveniences caused by Gulzarbagh Station Platform. 1097-98.

Question r¢ Inter class accommodation on railways. 1363,

Question re interpretation of “ principal place of business” used in Tneome-
Tax Act. 1097, .

Question 7e lighting on Bengal and North-Western Railway. 1605.

Question re listed posts. 1097,

Question re number of Indian pilgrims travelling duving the IHaj season.
1096.

Question re patrol parties in the elerks’ quarters at Timarpur (Delhi). 3169.

Question regarding pay and recruitment of Delhi Police Sergeants. 3233

Question ugmdm" pay of Delhi Police Sub~1nspect01‘. 3233.

Question re payment of piece-workers in Presses. 1769.

Questiou re Press Fine I'und. 1606,

Question re protection against dacoities in Raisina quarters. 3169-70.

Question re provigion of doors and windows in the Indian Clerks’ quarters
at Raisina. 3170.

Question ye Pusa Agricultural Institute. 1098.

Question re railway workshops and technical sehools on railways. 1363.

Question re removal of Ist and 2nd class waiting rooms at Delhi Station to
wpper storey. 2150-51.

Ruestion re second class waiting room at Victoria Terminus Station, Bombay
2001.

Question re separate waiting rooms for Intermediate and third eclass pas-
sengers. 2150,

Question re steamer service between Jeddali and Yamboo. 1098.

Question, re substitution of ‘ Urdu’ for ‘ Hindustani” in Indian Civil Serviec
examination syllabus. 1095,

Question (Supplementary) re release of polm:. 1l ]lllb(‘l"(_‘l\ 3008.

Resolution re status of Indian settlers in Kenya. 2706,

SARMA, Hox'nre Mr. B. N—
® Budget demand under sub- head Foreign and Political Department. 3497,
Budget demand for Public Works Department, 3563.

Budget demand for Indian Postal and Telegraph Department. 3576-79.

Budget demand for Indo-European Telegraph Department. 3594, 3595
3506. :

Budget., Demands for grants. Forest. 3609-10, 3612, 2613.

_ Budgete Demands for grants. Civil Works. 3660,

-
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SARMA, Hox'siu Mr. B. N.—contd, Z
Gonsidergtion of the Report of the Joint Commitlee on the Indian Cotion
Cess Bill. 2658-60, 2662, 2752
1 Motion to refer the Land Acquisition (Amendment) Bill o’ Sglect Committee.
|~ 2331-2334, 2338.
Resolution re emigration of unskilled labourers to Ceylon, aceepts proposul
for adjournment. 1783. ;
Resolution r¢ emigration of unskilled labourers to Ceylon. 2104-08, 2114,
‘ 2117, 2128, 2135-40, 2141. g
Resolution re emigration of unskilled labourers to Straits Settlements and
Malay States. 2145-46.
Resolution re status of Indian settlers in Kenya. 2712, 2713-2714, 2715,
Resolution re emigration of wnskilled labourers to Mauritins, 3147-53.
SARVADHIKARY, Sik DEVA PRASAD—
Budget. General diseussion of — for 1923-24. TFirst stage. 2990-94
Bugdget demand ; Custows (Pay of establishment). 3244-45. s
Budget demand ; Customs (Travelling allowance in Madras). 3250-51.
Budget demand ; Customs (Leave allowance in Bombay). 3260-61.
Budget demand for Income-tax Re-organisation of Department. 8287-88.
Budget demands for Railways (working expenses). 3325-27.
Budget demand for miscellancous Railway expenditure under Railways
(Audit and Control). 3396.
‘Budget demand for Railways. (Motion for lump reduction). 3402-03-
Budget demand for salt, 3410-11.
Budget demand under sub-head Hill Journey under General Administration.

3425,
Budget demand under sub-head- Legislative Assembly (conveyance allowance).
3454,

Budget demands for Grants, Forest (Allowances and Honoraria). 3606.

Budge! demands for Grants. Forests. 30605, 3610.

Budgei. Demands for Grants. Interest on Debt and Sinking Funds. 8621-

- 3622, 3623, S

Budget. Demands for Grants. Commercial Inielligence. 3626.

Budget. Demands for Grants. Miscellaneous (Public Services Commission).
3638-3640.

Budget. Demands for Grants. Iiducation (Chiefs' Colleges). 3647-3¢48. <

Budget. Demands for Grants. Education. 3648.

Budget. Demands for Grants. Delhi. 3652-3653.

Budget. Demands for Grants. Civil Works. 3659-366G:

Disceussion on nominal cuts relating to non-votable expenditure, general ques-

)

i tions relating to votable expenditure. 3373.
Consideration of Workmen’s Compensation Bill. 1856-1857, 1870. ~
Further consideration of Workmen’s Compensation Bill, 1908-1909. »

Consideration of Indian Finance Bill. 3986, 3987-3989.

Consideration of the Report of the Joint Committec on the Indian Cotton o
Cess Bill. 2751-2752. 3

Consideration of the Report of the Select: Committee on the Indian Official

= Secrets Bill. 2767-2769.

Motion {o consider the Code of Criminal Procedure (Amendient) Rill, 1037,

1056. = =
" 4 < ~ o
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SARVADHIKARY§ Stz DEVA PRASAD—contd.

-

o

Motion to eonsider the Code of Criminal Procedure (Amendpient)
passed by the Council of State. 1302, 1327-1328.
Consideratron of clause 2 of the Finance Bill. 3762-376).
Cobe oF CrizMizal PROCEDURE (AMENDMENT) 13MLL ¢

Bill as

Consideration of— ~
Clause 11. 1134, 1135, 1136, 1137.
Clause 14. 1195.
Clause 20. 1379-1380.
Clause 21. 1386-1387.
Clause 33. 1742.
Clause 47. 1816-1817.

+ Clause 109. 3823-3824.

Motion to civeulate the Indian Stamp (Amendment) Bill for opiniof. - 2834.

Motion to consider the Govermeny Savings DBanks (Amendment) Bill,
2838. -

Motion to consider the Report of the Seleet Committee on Married Women's
Property (Amendment) Bill. 2284-2286.

Moticn to pass the Indian Penal Code (Amendment) Bill. 31313135,

Motion to postpone the consideration of the Code of Criminal Procedure
(Amendment) Bill. 1025, 1027.

Motion to re-circulate Exclusion from Inheritance Bill. 4028-4020.

Motion to refer to Select Committee the Legal Practitioners (Amendment) Biil.
2581,

Motion to refer the Mussalman Waqgfs Registration Bill to Select: Committee.
B0 =

Motion to refér Indian Cotton Cess Bill to Joint Committee. 1625-1626.

Motion to take into consideration the Criminal Law Amendment Bill
2490-2492, 2508-2509.

Mptign that the Report of the Select Committee on the Indian Penal Code
(Amendment) Bill be taken inio consideration. 2809-2811.

Motion that the Code of Criminal Procedure (Amendment) Bill as amended be
passed. 2794-2796.

Motion for adjowrnment fo diseuss the appointment of a Royal Commission
on Indian Services. 1583-1587.

Question re aceess to recommendations of the Central Railway Advisory Conneil.
2742, 8 .

Question r¢ Catering Departments on the East Indian Railway and Eastern
Béngal Railway. 2155-2156.

Queséiou re constitution and functions of the Public Services Commigsion.
2158.

Question re decision as to the lust day of the Delhi Session, 3689,

Question re diseussion of report of the Incheape Committee. 3363,

Question re establishment of Railway Advisory Councils. 2477,

Question re expenditure of different Depariments during the ldst fortnight
of Margh.*® 2953, 3

Question re espenditure of Railyay Commission. »2851-2852.

R

e,
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SARVADHIKAR Y, Siz DEVA PRASAD—contd. é

Question re expendifure on Headquarters Establishment of Railway Board.
2851.

Question re expenditure under the head of “leave and allowatees.” 2052-53.

Question re expenditure under the head of “Supply and Services” and
“ CQontingencies.” 2952,

Question re Imperial Wireless. 35-3870.

Question re Indian delegation from Kenya to London Conference. 3870-
3871.

Question re Indians Stores Department. 2852,

Question re issue of free railway passes and privilege ticket orders for the
stafl’ of the Railway Board. 2951-52.

Question re preferential employment of Anglo-Indians and Domiciled Euro-
plans on the East Indian Railway. 964.

Question re purchase of stores through fthe Cenfral Stores Depariment.
2786-2787. 5

Question re Railway Aundit Systems. 2852

Question #e recommendations of the Lytfon Commiftee relating fo Indian
students in England. 2

Question re reduction in Garrison in India and Headquarters Command. 965.

Question re witnesses examined by the Incheape Committee, 2410,

Question (Supplementary) re appointment of Furopeans on special ferms {o

the Tndian Medical Service. 1084.

Question (Supplementary) re Catering Departments on Railways. 1609-10.

Question (Supplementary) re Deferred Rebafe System. 1889.

Question (Supplementary) re expenditure on coupe composites. 4008-4009).

Question (Supplementary) re Gold Standard Reserve. 3938-3940.

Question (Supplementary) re grant of passes considered in fixing salary.
3600.

Question (Supplementary) re inerease in coal mine aceidents and steps for
prevention. 1608-09.

Question (Supplementary) rezarding lac-research work. 3233. .

Question (Supplementary) re Lady Hardinge Medical College. 3114.

Question (Supplementary) re memorials from Members of the Indian Civil _
Service. 981.

Question (Supplementary) e restoration of concessionson refurn tickets.s
1163. :

Question (Supplementary) re temporary appointments in the Government of
India Secretariat in view of retrenchments. 967. -

Question A Supplementary) re thirty new appointments to the Tndian Medieal
Service. 980-81.

Question (Supplementary) re fermination of contract with the Fast Tmlizm
Railway. 1338. -

Question (Supplementary) re tours of officers of Central Burean of Tnforma-
tion. 1771.

Resolution re adequate class and communal representation in serviees under 2
the Government of India. 3200-03. 3227.

Resolution re adoption of a poliey of protection. 2394-2367. =

Resoly re Jespateh from Secrefary of State re Indian “Agytongmy. 2723-

-
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SARVA_DHIKARY,QSIR DEVA PRASAD—coneld. : = =
Resolution 7¢ emigration of unskilled labourers to Mauritius, 3162-64.
Resolution re King’s Commissions for Tndians. 1465-68.
Resolution 7e scholavships to Indians for research work. ©1449-51.
Resolution re separation of railway from general finance. (Postponement of
). 2917-2918. -
Resolution re State management of Railways in India. 2047-48, 2882-2886.
Resolution re status of Ihdian settlers in Kenya. 2706-2708.
_Statement of lump retrenchment figures under hudget items. 3130,
SASSOON, Capraiy B, V—
Budget demand for Income-tax (Re-organisation of Department). 3279-80,
Budget demand for Railways (working expenses). 3321-23,
Budget demand for Railways. Motion for redunetion. 3398-3400.7
Budget. Demands for grants. Miscellaneons (Public Services Commission).
3634, 3635.
Cotton Transport Bill. 1710,

Indian Cotton Cess Bill. {Consideration of Report of Joint Committee)
2655-58. » 4

Consideration of Workmen’s Compensation Bill. 1854-1856, 1861.

Further consideration of Workmen's Compensation Bill. 1920-1921, 1940,
1947, pEET L e

Further consideration of Workmen’s Compensation Bill. 1957-1958, 1965,
1971-1972, 1978.

Motion fo consider the Finance Rill. 3699-3702.

Postponement of resolution re separation of railway from general finance.
2915-2916.

-

Question re purchase of motor ears by Slough Syndicate from Traq surplus.
2670,
Resolution re State management of Railways in India. 2803-2894.
SASTRI, Ricar Hox'ern S—
Qtiestion re allowances drawn by —— in connection with tours and work on
Committees. 3680-81.
z Question 7e mission of ——. 2548,
~ SAVINGS BANKS—
The Government —— (Amendment) Bill. 2838-2842,
SAVINGS BANK (AMENDMENT) BILL (GOVERNMENT)—
* Assent of the Governor-General to ——. 3815. =
See “ Government ——”
SCHAMNAD, Samms Bamwanir MAHMOOD—
= Budget. Demands for grants. Delhi. 3651-3652.
Motion fo consider Select Committee Report on the Mussalman Waqfs Regis-
= tration Bill. 3875, 3876, 3883, 3884.
Question 7¢ Bhatkal Railway extension 3857,
Question re building of a mosque at Raisina near the Raisina Hostels for,
- members. 3688-89.
Question 2 Railway connection in the West Coast, Madras. 3677,
Question (Supplementary) ye elgetions to eentral eand Jocal legislatures.
= 3231, S
- T~
= PS - . ¥
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SCHOLARSHIPS—

é

Q\uostmn re forestry——. 1009.
Question re grant of veterinary —— to Indians, 1010,

Resolution 7¢ —— to Indians for research work. 1443-53, ~
> -~ —~
SCHOOLS— -
Question re Railway Hill —. 4008. e
SCIENTIFIC DEPARTMENTS— .
Budget. Demands for grants. Other ——. - 3670. -
SEAMEN—
Question re compensation and German Reparation Award to Indian —.
1353, %

Question re difference between Indian and European —— in regard to wages,
allowances, ete. 1347,

Question re number of Indian —— engaged in the Great War. 1352
SEAMEN, INDIAN— ;
Question re the demands of ——- in regard to elothing, accommodaticn. 1347,

SEAMEN RECRUITMENT COMMITTEE'S REPORT—
Question re giving effect to ——, ~ 1348.

SEARCH LIGHTS—
Question y¢ —— on frains. 1612
SECRET SERVICE DEPARTMENT—
Question re 2482,
SECRET SERVICE GRANT—
Question re expended by Central Burean of Tnformation. 1771-72.
SECRETARTAT (GOVERNMENT OF INDIA)—
Question re minimum probationary pay in ——, 1091,
SECRETARY OF STATE—
Budget. Demands for grants. Ixpenditure in England under the “control

of the —. 3662. \
Question re powers of sanction of —— over and above the budoet grants.
3125,
Question (Supplementary) re principle of non-interference by s —= on.
questions agreed upon by the Legislature and the Government of India,
1073.
Resolution r¢ despatch from —— ¢ Indian Antonomy. 2715-2736.
SECRETARTES— =
Question re Indians as ——, Deputy Secretaries, efe. 3973-3974. e
-
SECRETARIES, ASSISTANT— 2
Question re duties of —— in Government of India Seeretariaf, 1074
SECRETARTAT, IMPERTAT.— o 3
Question re tenure appointments of superior officers of ——, 1021
"BECRETARTAT, TMPERTAL—OFFICERS IN THE SUPERIOR SERVICE—
Question, e Indians and non-Tndians in the cadre of —, ‘)“(‘ al -~ -
L40LD | & - 3 qnEe
= -~ - a ‘\
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SECURITIES— (GOFERNMENT)— = |
See “ Government Paper.” - - |
SELECT COMMITTEE— = o= 3
Question re.number of —— and other Committees and sitfings. 3116, =
SELECTION COMMITTEE— i
Question re the —— for Income-tax Auditors. 2475-76. - 1
SEN, Rar Bagapur N, K— 3
Motion to consider clause 11 of the Criminal Procedure Code (Amendment)
Bill. 1119, 1120, 1121, 1122, 1140, 1141, 1144-1147, 1149, 1150.
Consideration of elause 14 of the Code of Criminal Procedure (Amendment)
Bill. 1208.
Consideration of clause 30 of the Code of Criminal Procedure (Amendment) 2
Bill.  1565-1566. -
SEN, Mz. 8. N—
Question re conferment of a degwee by the London Universify on —— of the’
Meteorological Serviee. 2664.
SERGEANTS IN ARMY HEADQUARITRS—
Question re ——. 984,
“SERVANT OF INDIA ”—
Article re discussion of Railway Budeet, 1171,
SERVANTS—
Question re travelling by mail trains. 1617.
SERVANTS’ COMPARTMENTS—
Question re absence of privy and nrinal arrangements in ——. 1364,
SERVICES—
Resolution re stoppage of reernitment for —— outside Tndia, 3953-3967.
SERVICES (INDIAN)— i
Motion for adjournment to disenss the appointment of a Royal Commission ?
on 1543-44, 1581-1600. ]

- “SERVICE” POSTAGE STAMPS FOR LEGISLATURES
Question re supply of -——. 1016
SETTLERS (INDIAN)—
Resolutions e status of Indian —— in Kenya. 2701-2715,
SHAFI, Hox’sre Pr. Miax Stz MUHAMMAD——
Budget demand under sub-head T.egislative Assembly.  3461-34%63, 346
Budget demand under sub-head Legislative Assembly (daily

allowanece).
3451.

=

~ Budget: demand under sub-head Legislative Assembl

v éonveyance allowance).
3453.

= Budget demand for separate establishment for Legislative Assembly. 8461,
Budget demand under sub-head Council of State (T

ravelling -~ allowance).
3465.

Budget demand for Army Department (Standing Army). 3547-52,
Motion. to cofisider Report of Select Committes "on fhe Mussat

man Wagqfs
Registration Bill. 3882-84, 389105, 3897, J 5
; _ e
- o} 5 £ .
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SHAFI, Hox’sae Dr, Miax Sig MUHAMMAD— o :
wMotion fo consider the Code of Criminal Procedure "(A_meud.meuL) Bill' as
passed by the Council of State. 1325-26. ;
Motion to consider clause 11 of the Criminal Procedure Code (Amendment)
Bill. 1120,'.1130, 1131, 1132, 1134, 1138.
CopE 08 CRIMINAL PROCEDURE (AMENDMENT) BILL :
Consideration of —
Clause 16. 1225-26. '
Clause 17. 1252-54.
Clause 33. 1570-1572, 1574-1575, 1578-1579.
Clause 34. 1749-Gd,
Clause 132. 2193-97, _
Motion, to refer the Exclusion from Inheritance Bill to Select Committee.
%300. :
SHAHAB-UD-DIN, CHAUDHURI—
Budget. General discussion cof the —- for 1923-24. Tivst stage. 2987-90,
Consideration of clause 2 of the Finance Bill. 3745-47.
CopE 0 CRIMINAL PROCEDURE (AMENDMENT) BILL :
Consideration of—
Clause 47. 1816,
Clause 54, 1827, 1828, 1830,
Clause 55. 1836,
* Consideration of Workmen’s Compensation Bill. 1878-1870.
Motion to refer the Mussalman Waqfs Registration Bill to Select Committee.
2318-2320, 2323, 2324.
Motion to adjourn the consideration of clause 2 of the Finance Bill relating
to enhanced salt duty. 3722,
Resolution re adequate class and communal representation in seryices under
the Government of India. 3224-25,

SHAHANI, Mz, S, C.—

Budget. General discussion of the —for 1923:24. Pirst stage. 2966-69.

Budget demand ; Customs (Pay of establishment). 3249, G

Budget demand ; Customs (Reduction by 11 lakhs). 3266.

Budget demand for Income-tax (Re-organisation of Department). 3282-83.

Budget demand for Railways (working expenses). 3305-7. 2

Consideration of Indian Finance Bill, 3995-3998, -~

Consideration of clause of 21 of the Code of Criminal Procedure (Aniend-
ment) Bill as passed by the Council of State. 1388, ;s

Consideration of Indian Penal Code (Amendment) Bill. 3830, e

Consideration of the motion that clause 3 stand part of the Tinance Bill:
3789-90.

Motion to circulate for opinion on the Special Marriage Bill. 3015,

Motion to consider Report of Seleet Committee on the Mussalman fNaqfs
Registration Bill. 3883,

Motion fo refer the Hxclusion from Inheritance Bill fo Selech Committee.
2208-2299. ~

Question re appointment of a third Assistant Collector, Customs, Karachi.

Quest{ou re differences in the furlough and leave regulations befween the
European and Indian officers on Railways, 1203, S ~
= a
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SHAHANI, Mg. S. % —contd. (e

Question (Supplementary) re ewew: jon of one rupee notes. '36(5'.3-3863.'
Question (Supplementary) re bwldings of historical and archaeological in-

3 terest. 2940-3943. - =
et Question (Supplementary) re condition of permanent quarfers at Raisina.
e 3861-3862. %

Question (Supplementary) re designaiion of Legislative Assembly as “Lower
House.” 3937-3938.

= Question (Supplementary) re grant of motor haulage and conveyance allows
ance to members of the Indian Legislature, 2412.
Question (Supplementary) re grant of titles to Members of Legislatures,
o 3929. £
Question (Supplementary) re importation of sleepers, 3128, »
Question (Supplementary) re office order by Mr. Dewar, A, G, Pxnjab, re
absences from office. 1528-29.
Question (Supplementary) re reeruitment of Telegraph Signallers. - 3933:
3934,
Question (Supplementary) re retail sale of postage stamps. 3935-3936.
- Resolution re adoption of a policy of protection. 2389-2394,
Resolution re change of method of examination for the Indian Civil Service.
1427-28, 1442,
Resolution re King’s Commissions for Indians and Indianization of Indiai
Regiments. 2419, 2454-2457.
Resolution r¢ railway econcessions and reductions in faves. 3947,
SHIP-BUILDING, AERONAUTICS AND MARINE ENGINEERING—
Question re facilities for training in ——. 1013,
SHIPPING BROKER—
Question re the appointment of a Mr. 8. K. Ghose in Bengal, 1349,
Question re licensed —— in the ports of India. 1351
SHIPPING COMMITTEE—
Question re composition of the 2153-54.
Question re non-appointment of a ——, 1075-76.
-~ SHIPPING COMPANIES—
Question re Indian ——, 1889.
SHIPPING COMPANIES (FORBEIGN)—
Question re rate war among as against Indiah Cowmpanies. 1890,
SHIPPING FIRMS— :
E. Question re aids to Indian National —, 1890, =
SHOLAPUR BOOKING OFFICE—
-~ Question re abolition of the 3rd class -— 3657-88.
SHRINES, RELIGIOUS—
Question re construction of boundary walls at ——. 3104-05.
= SICK BED ACCOMMODATION—
Question re for Indian Army. 1845.
SIKH }IOI'AIDA.&‘S“- :
- -~ Question re"——, 4010, miity i Gue o
-~ ” 9 2 R
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SIND FRONTIER REGULATION— ]
Foint oforder re working of a —— case of Sher Mubammad Alijoy Al
3494-95.

SIND MOHAMMADAN CONSTITUENCY—
Question re election to the Council of State for the ——. 2413-2414.
SINGH, MAHENDRA PARTAB—
—— (Estates) Bill. Laid on the table. 40i7.
SINGH, RAr Banapur SHYAM NARAYAN— :
Cantonments (House Accommodation) Bill. 1698-1699,
Consideration of Workmen’s Compensation Bill. 1864.
Consideration of eclause 132 of the Code of Criminal Procedure (Awendment)
Bl 2181-82.
Iudian Mines Bill, Consideration of Join{ Commiftee’s Report. 1663
Motion to consider clause 11 of the Criminal Procedure Code (Amendment)
Bill. 1137,
Motion to cousider the Code of Criminal Procedure (Amendment) Bill as
passed by the Council of State. 1303.
Motion to refer to Select Committee on the Legal Praciitioners (Amendment)
Bill. 2582.
SINHA, Basy AMBICA PRASAD—
Question re Mr. Agarwala’s proposed Cattle Improvement Bill, 1773,
SINHA, Bapy BAIDYANATH PRASAD—
Question 7e inconvenience in connection with issue of railway tickefs. 4012.
Question re inconveniences of third class passengers. 4012-13.
Question re insufficiency of seating accommodation on railways. 4013.
Question re Loeal Advisory Councils on Railways. 4014.
Question e overcrowding in third eclass carriages. 4013,
Question re Railway Technical Schools, 4013-14.

SINHA, Mg, BEOHAR RAGHUBIR—
Question re duties of Income-tax Commissioners. 2277. e
Question re non-recognition of British India Police Association. 1015
-
SINHA, Rar Banavbur LACHMI PRASAD— ‘

Budget demand for general administvation. 3567,

Budget demands for grants. Commercial Intelligence (Bureau). 3624,

Budget. Demands for' grants. Education (Chiels’ Colleges). 38646,

Further consideration of Workmen’s Compensation Bill. 1915-1916, 1947,
1950. ; A

Further consideration of Workmen’s Compensation Bill. 1970-1971. ‘n

Question re activities of Pusa Agrienlfural Research Imstitute. 1003.

Question re appointment of Indians on I, €. 8. cadre as Seeretary to Depart~ =
ment of Revenue and Agriculture and Industries Department, 1111,

Question re appointment of Indians as Secretary or Deputy Secretary in
Government of India Departments. 1111,

Question re chummeries at Raisina. 1109, ~ o

Question! re claims made for gouds lost against Bast Indian ‘Rilﬂway, Great
Indian~Peninsnla and North-WesterS Railways, 2738, :

-
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SINHA, Rar Bauagur LACHML PRASAD—contd,

Question re classification of Anglo-Indians and Luxopmua as Indigps for
purpose of appointments to Railways. 1111,

Question +¢ comforts of 3rd class passengers (speech by M, Audrc\\'s).
1090. 4

Question re mode of recruitment and scales of pay of Postal Superintendents.
1091-92. z

Question re employment of a larger proportion of Indians on Northern
India Railway and in regard to differential rafes of pay. 1090.

Question 7¢ increase of rents for quarters-at Delhi. 1109,

Question re Indians in Buropean costume travelling in Iuropean compart-
ments on Railways. 2278.

Question re Indians travelling in Lompmlmuutb reserved for Kuropeans on
Railways. 2045,

Question 7¢ Indians in Iuropean dress travelling in Railway Lompmtmcntﬂ
reserved for Europeans. 1111.

Question re lighting of Railway Stations on Madras and Southern “Mahratta
Railway, 1108,

Question re maintenance of a register showing claims made against Railways
for losses of goods. 2739.

Question re number of Select and other Conimittees and sittings. 3116-17.

Question y¢ number of Anglo-Indians in Government of India Departments.
1108.

Question re oceupation of bachelors chummeries at Raisina by Indians.
2045.

Question re officers in Feudatory States, Bihar and Orissa. 3973.

Question re pay of menial staff of Railways.  1090.

Question re percentage of Indians and Anglo-Indians provided with Gov-
ernment quarters. 1109.

Question re probationary pay of Lower Division Clerks in (Government of
India Secretariat. 1091.

Question re quarters at Windsor Place, Raisina. 2478,

Question re re-allotment of quarters at Windsor Place, 2479,

Question re referring of establishment questions to Standing Comumittees of
the various Departments. 1091.

Question re settlement of Railway claims, 2740,

“Question re unoceupied quarters at Windsor Place. 2479,

Question re waiting room at Moheshkhund, Bengal and North-Western Rail-
way. 1003,

Resolution re supply of L\ulmes to Members of Legislatures fo discharge
their public duties. 1453-55, 1457.

SINKING FUNDS— .

Budgef. Demands for grants. Interest on debt and ——, 3619-23.

SINKING FUND (RAILWAYS)—

Poiug of order whether —— ean be discussed during budget demands. 3344,

SIRCAR, Mg, N, C—

3
Consideration of Workmen's Compensation Bill, 1860-1861, 1871, 1875.

1884, 1885, 3
Indian Mines B’ill. Consideration of Joint Comnittee’s Repgit, 1661-62,
A C : > o~
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SIRCAR, Mg. N.,C.—zontd,

Fyrther cqnsideration of Indian Mines Bill,

1690.

Question re rcdtlction of Railway rates for coal fraffic.

SLEEPERS (RAILWAY)—
Question re importation of Railway —. 3127.

Question re Railway

Question re

Question re tenders for Jarah —— by Great Indmn Peninsula Railway.

28.

available in India. 3127,
3943-3944.

SLEEPERS FOR NORTH-WESTERN RAILWAY—
Question.re purchase of ——, 066,
SLOUGH® SYNDICATE—

Question re purchase of mofor cars by —— from Ivaq surplus.

SMITH, Siz HENRY MONCRIEFF—

Indian Mines Bill,

59,

Intercaste Hindu Marriage Bill.—Motion for leave to introduce,

Cope or CRIMINAL PRrOCEDURE (AMENDMENT) Birn :
Consideration of—

Clause 11.
Clanse 12.

Clause 14.

Clause 17.

Clanse 18.
Clause 19.

Clause 20.

Clause 21.

Clanse 23.
Clause 24,

1119, 1126-28, 1151-52, 1154, 2223,
1187-1188.
1200.
1249-1250, 12,
1278, 1279.
1283, 1285.
1374-75, 1378-1379.

1391-92, 1397-98, 1402-3, 1404. ~
1408-09, 1473.

1476, 1477-78, 1479.

Clause 25-A. 1453-84, 1487-88, 1489,

Clause £6.

Clause 27.
Clause 28.
Clause 29.
Clanse 30.
Clause 23.

Clause 33.

Clause 34.

Clause 37.
Clanse 43.

Clause 44.
Clanse 47.
Clause 51.
» * Clanse 54.

Clanse 55.

Clanse 59,

1:195-96, 1503-04. 4
1547-1 AS 1559-1560, 1561,
1562- 1065
1565,

1566-1567.
1727-28,-1729; 1731, 1744,
2225, 2926;79928:90 9344,
1746, 1750.
1758.
1765, 1766, S
1766.
]81) 1815-1618, 1819, 1820,

]8% 36,
1840,
L

:
2

1670, 1671, 1678, 1688, 1689,

\

Consideration of Joint Commiftee’s Report.

"
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SMITH, Sz HENRY MONCRIEFR—eontd, L5
CopE 0F CRIMINAL PROCENURE (AMENDMENT) Birr ¢ - i
Consideration of—
Clause- 66. 1993, : <
Clanse 67. 1994-1995.
Clause 67-A. 2001-2002.
Clause 74. 2009. .
Clause 76. - 2010.
Clause 87. 2016. X

Claunse 88. 2017, 2021, 2033.

Clause 93. 2036.

Clause 99. 2058-59, 2061, 2083.

Clause 106. 2068-69. =
Clause 107. 2073

{ Clause 109. (Further amendments by Council of State). 3820,
' Clause 116. 2078, 2079, 2080,
- Clause 117-A. 2081-82. 5

Clause 129. 2166-68, 2169.
Claunse 131. 2174
Clause 132. 2177, 2183-84, 2204-2205, 2206-2207, 2208, 2209,
Clanse 141. 2215, 2217, 2218.
Clause 144. 2218.
Clause 155. 2218.
New Clause 159. 2219.
Code of Criminal Procedure (Amendment) Bill (Amendment of Section 4).—
Motion to refer to Select Commiftee. 2560-1,
Code of Crininal Procedure (Amendment) Bill (furfher amendments by
Council of State). 3815. :
Jonsideration of Indian Finance Bill. 4000.
Consideration of Workmen’s Compensation Bill. 1864, 1865.
Further consideration of Workmen’s Compensation Bill. 1911, .1935-1936.
Consideration of amendments made by Council of State. Workmen’s Com-
pensation Bill. 2857-2858. :
“Motion for the consideration of the Repealing and Amending Bill. 2483-84.
Motion fo consider the Code of Criminal Procedure (Amendment) Bill as |
passed by the Couneil of State. 1305, 1324.
Motion to consider the>Code of Criminal Procedure (Amendment) Bill, 1040,
1042-43, 1044, 1047, 1056.
Oath of O!ﬁoe._ 955, 367T. 3
* Repealing and Amending Bill. Introduetion of . 2229,
Statement (Iaid on the table) re amounts drawn by Members of the Tegisla-
ture on account of travelling and halting allowances. 1602-04.
SOQCIAL INSURANCE v AGRICULTURE—
See “Agriculture.” s

SOHAN LAT, Rar Bawanur BAKSHI— !

g Consideration of (lause 2 of the Finance Bill. 376970,
Further considerafion of Tndian Mines Bill. 1678-79.
Consideration of Indian Penal Code (Amendment) Bill. 3839, 3840, il
Motion to postpore fhe consideration of the Code of Criminal Procedure Bill.
- a0 - - e
Ta i - -
o e - 3 " s 2
~ R




~ INDEX TO LEGISLATIVE ASSEMBLY DEBATES.
SOHAN LAL, Rii Burnur BARSHI—conid Q
Motion to take into consideration the Criminal Law Amendment Bill. 2543.
Motion to take into consideration the Criminal Law Amendment Bill. 2495- =
96, 2503, 2517; 2522, 2531, 2532. ~
Question re appomtmcnt of 30 Europeans to Indian Medical Service on
speaal terms. 1082-83.
Question re appointment of Indians to the Indian Medical Service. 980.
Question re appomtment of passed candidates of the Staff Selection Bourd.

Question re disturbances in the Wazir Force. 983.
Question re inter class accommodation in mail trains. 985.
Question re memorials from members of the Indian Civil Service. 981. e
Question e Sergeants and Staff Sergeants in Army Headquarters. 984.
Question re unpassed candidates of the Staff Selection Board. 982.
Question re voling in Landholders” Constituencies (Baba Ujagar Singh Bedi’s
resolution). 2788,
SOLDIERS—
Question r¢ expenditure on families of —— killed during the war. 2345,
2346.
Pay of British——in India and of Indian —— abroad. 3124-25.
SOMDATT, RAM LALL—
See * Ambala Cantonment.”

SOUTH INDIAN RAILWAY—

Question re cancellation of Mangalore Mail by the ——. 2412-2413.
Question re expenditure on —— stock. 4011.
SPECIAL MARRIAGE BILL—
Presentation of the Report of the Select Committee on the —. 3436, S

Motion to consider Report of Select Committee. 3898.
Motion to re-circulate for opinion. 3902.

Negatived. 3902 S ©
Motion to pass. 3919. i
Adopted. 3927. &
, | SPENCE, Mr. R. A-— =
Budget. General discussion of the —- for 1923-24. First stage. 2969- 72 <
) Budget demand ; Customs (overtime and hohdu) allowanees). 3255,

Budget demard ; Customs (leave allowance in Bombay). 8262.
Budget demand ; Customs (reduction by 4 lakhs). 3270. _
Budget demand for Income-tax (Re-organisation of Department). 3281-82.
: Budget demand under sub-head ordinary expenses under Railways (main- ~
tenance of regisier of wagons). 3384.
Budget demand under sub-head Legislative Assembly (daily allowance).
Consideration of Schedule I of the Finance Bill. 3796, 3798,
CopE 0F CRIMINAL PROCEDURE (AMENDMENT) BILL :

Consideration of— -
Clause 11. 1137, 1138, - ®
e s Clause 26. 1505.

Clause 51. 1824. =
Clauze 54. 1828. 2 -
Further consideratioZ of Workmens @Gompensation Bill, 1933- 1934.
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| SPENCE, Mr. R. A—contd
L Motion for adjournment to diseuss the appointment of a Ixoynl (,omuusslon
i = on Indian Services. 1590. i
‘ ~ Motion to consider the Code of Criminal Procedure (RAmendment) Bill as »
L = passed by the Couneil of State. 1313.
; Motion to take into consideration the Criminal Law Amendment Bl 2540,
’ Postponement of resolution re separation of railway from general finance.
2018-2919, 2922. b
Question 7¢ Burma petrol imported into India. 2342,
Question re dutie: of Police Force at Delhi and Simla in connection with the
Indian Legislatures. 3019. F
Question re high rharge on petrol. 2341. s
Question re high charges for petrol by the Oil Companies in Busma,
Question re import of petrol from countries other than Burnia.
Question re purciase of petrol by Government Departments, 2954-55.
Question re rehabilitation of Government paper. 3519-20.
Question re retail price of petrol in India and Burma. 2341-2342. " |
Question regarding rule in vogue relating to issue Railway receipts at Dellii fi
~ Station. 3231
Question re war tax on petrol. 2342-2343.
Question (Supplementary) re abolition of Divisional Commissionerships.
1529.
Question (Supplementary) re publlcahon of the report of inquiry into the =
system of accounts of the Government of India. 3437.
Question (Supplementary) re Railway sleepers. 3236.
SRINIVASA RAO, Rat Banavvr P. V.—
Cope oF CRIMINAL PROCEDURE (AMENDMENT) BiLL :
5 Consideration of—
Clause 14. 1191-92.
= Clause 21. 1393-94.
Clause 69. 2002-2903,
- Clause 77. 2011-2028.
Clause 88. 2028,
_ STAKFF APPOINTMENTS—
(guestion re e number of ——in the Military Medical Service and number
= . held by Indians. 2741
STAFF SELECTION BOARD—
Budget demand under sub-head Home Department (——). 3512,
- _ Question re appointment of candidates. 067.
Question re appointment of passed candidates of the ——, 982,
@ Question re extension of scope of 969.
Question re methed of marking by ——. 970
= " Question re statistics of examination. 969.
Question re replacement of unpassed men by passed candidates of the ——,
971.

2841,

o
D)
2,

< Question re wnpassed eandidates of the —. 982,

Statement (laid on the table) of passed and unpassed candidates of the ——= :
2905-2913.

STAFF SELECTION BOARD COMMITTEE--

= ~ QuestDdn 7z the final report of the —— on the \vork and cost of Committees.
1295. ™ s

- ]

23
=

o ; e
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STAFF SELECTION BOARD EXAMINATION— =
Question: ge —. 982.

STAFFS (RAILWAY)—
Question re thesalaries paid to the—— of Railways. 2343, «

STAMPS—
Budget demands for grants. 3613-19.
Question re printing of —— in India. 2151-52, 2156-57.

Question™re retail sale of postage 3935-3936.

Question re snpply of “ Service” postage —— for Legislatures. 1016
STAMP AMENDMENT BILL— ;

See  Indian —."

ATANDING ARMY—

Question re the anthority under which the ——in India is maintained. 2480
81. 2
@
STANDING COMMITTEES—
Question re referring of establishment questions to —— of the various Depart-

ments, 1091

STANDING ORDERS—
Presentation of Report of Select Committee. 4018.
Amendment of ——. 3854.
Refeired to Select Committee. 3854.
Appointment of Select Committee for amendment of ——. 3878.

STANYON, Coronen Sik HENRY—
Code of Criminal Procedure (Amendment) Bill (Amendment of Section 4).—
Motion fo refer to Select Committee. 2555-57.
Legal Practitioners (Amendment) Bill—Motion to refer to Select Committee.
2582-83. o
Consideration of Criminal Law Amendment Bill. 2615, 2627-28. 2
Indian Official Secrets Bill. Consideration of Select Committee Report.
2259-60, 2270-71. -
Consideration of the Report of the Select Committee on the Tndian Official
Secrets Bill. 2772-2773. = -
Motion to consider clause 11 of the Criminal Procedure Code (Amendment)
Bill. 1142, 1143, 1144, 1152, 1153.
Cope or CrIMINAL PrOCEDURE (AMENDMENT) BILL :
Clonsideration of—
Clause 14. 1194-1195.
Clause 15. 1213. ~
Clause 16. 1242.
Clause 17. 1273-1274.

Clause 20. 1375-76. 3 =
Clause 21. 1389-90.
@ Clause 25-A. 1485-86.

Clause 26. 1517-18.
Clawse 27. 1551-1552, 1557, Sy
Clange 33. 1578-1574, 1577-1578,»2225, 2226-27, 2238-2239.

%

~
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STANYON, Corongs Sik HENRY—contd. -
CopE oF CRIMINAL PROCEDURE (AMENDMENT) B : - "
Consideration of— 4
Cvie Clause 129. 2169-70. = =
— 4 Clause 131. 2174-2175.
7 Clause 132. 2180-81. .
Motion to consider the Code of Criminal Procedure (Amendment) Bil', as
passed by the C'euneil of State. 1314, 1323, -
— Motion to consider the Code of Criminal Procadure (Amendment) Bill. 1055,
Motion to take into consideration the Criminal Law Amendment Bill. 2493-
94, 2509-10.
== Moticn to pass the Indian Penal Code (Amendment) Bill. 3135-36.
u Motion to postpone the consideration of the Code of Criminal Procedure 2
(Amendment) Bill. 1031. %
Motion that the Report of the Select Committee on the Indian Penal Code

(Amendment) Bill be taken into consideration. 2804.

Oath of Office. 955. o |
Postp t of resolution re separation of railway from general finance.
2021. 3

Resolution re abolition of reserved railway compartments for particular
communities. 3189-91.
Resolutions re adequate class and communal representation in services under
the Government of India. 3213-14.
Resolution re King’s Commissions for Indians and Indianization of Indian
Regiments. 2419-2450, 2455,
Resolution re State management of railways in Tndia. 2895-2807.
STATEMENT (LAID ON THE TABLE)—
Amounts drawn by Members of the Legislature on account of travelline and
- * halting allowances. 1602-1604.
re Railway eapital expenditure. 1841,
re Committee sittings and costs thereon. 3690,

——te passed and unpassed ecandidates of the Staff Selection Board, 2905- .
~2413.

. Number of Muslims, Hindus, ete., employed in the Government of India
Secretariat. 956.
Details relating to the Pusa Institute. « 1331-32.
= re action taken by Government on certain resolutions of the Legislative
: ® Assembly. 2601-8.

STATEMENT OF BUSINESS— 1
- S by Hon’ble Sir Malcolm Hailey. 2049-50, 2146-47, 2381-82, 3813. |
' STATEMENT OF GOVERNMENT BUSINESS— o
~ See “ Business.” I

STATEMENT OF RAILWAYS—
= =« Resolution re —— in Tndia. 2046-2049. 1
STATE RATLWAYS— i
- Question re rules of Companies’ working ——, 2149, 1

~  STATIONERY AND PRINTING—

Budget demands for Grants. 3623, - {
Question re economies in 1074. ,
g i
|

STEAM ROILERS BILL— 2

- Presentation of the Report of Jaint Gémmittee on *— 1022

- .
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5 =
STEAMER SERVICE— n
STENOGRAPHERS—
= Question re appointment of —— on Great Indian Peninsula® Railway. 1174
STERLING OBLIGATIONS—
Question re reductions of gold and —. 3122-23.
: STOCKS (RAILWAY)—
Question re expenditure on South Indian relling——. 4011,
STORES—
Question re eondemned Military 1844,
Question re Government —— imported from England. 1081.
Z Question re Indian Army expenditure on 1843.
Quegstion re Indian Army Manufacturing Depots. 1843-44.
Question re purchase of —— through the Central — Department. 2785-
2787.
STORES DEPARTMENT—
Question y¢ Indian 2852.
STRAITS SETTLEMENTS—
Resolution re emigrafion of unskilled labourers fo —— and Malay States.

2143-46.
STRATEGIC RATLWAYS—
Question re {Article in ¢ Servant of India?). 1172.
STUART, Mz. JISTICE—
Question re remarks of
STUDENTS, INDIAN—
. Question re the recommendations of the Lytton Committee abhout—in
Eungland. 2156.

SUBRAHMANYAM, Rio Bamapur C. S—
Budget demand for Tncome-tax (Re-organisation of Department). 3283-85.

on Railway risk notes. 1082.

; Budget demand under sub-head Legislative Assembly (conveyance :ﬂlbwnnce)
3451-53.
Budget demand vnder sub-head Council of State (conveyance allowance)e
3466-67.
Budget demand woder sub-head Home Department. 3510-11. A e
Budget demands for Grants. Interest on Debt and Sinking Funds. 3622
Cope OF CrIMINAL PROCEDURE (AMENDMENT) BILL : £

Consideration of— £
Clanse 11. 1137, 1138, 1139, 1140
Clause 16. 1219-20, 1226.
Clause 21. 1398. A
Clause 26. 1507-08, 1521-22.
Clause 33. 1579-1580, 2237-38. =
Clause 34, 1746. e ?
Clause 67. 1997-1998. 5 :

- Clause 88. 2020. .

Clause 99. 2061. -1
Chnse 132. 2188-90. esu

- Motion.to eirculaté the Indian Stam? (Amendment) E Bill for opxmon 2831

\‘ﬁ.— L 2

7
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SUBRAHMANYAM,eR10 Bamapur C. S.—contd. -
Motion to refer to Seleet Committee on the Hindn Cnpnraeners Ziability-BilL
= 2564-66. !
= Motion to tede into considerstion the Government Savines Banks (Amendment)
el Bill. 2840-2841. e
= = Motion to take info consideration the Report of the Select Committee on the 2
Married Women’s Property (Amendment) Bill. 2286-2287.
Motion to consider the Ccde of Criminal Procedure (Amendment) Bill, as -
= passed by the Council of State. 1320.

Motion that the Code of Criminal Procedure (Amendment) Bill, as amended
be passed. 2795-2797.

= - Question re memorial for the amalgamation of Coorg with Madras. 3126-27.
Question re printing of stamps in India. 2156-57.
Question re qualifications of Registrars of Joint Stock (‘ompnmc« 2157-58
; Question re Railway expenditure in England. 2157.
: Question re rules under Income-tax Aect relating to Mutual Benefit Societies.
] 2156. -
‘% Resolution re emicration of unskilled labourers to Manritins. 3161-62. 1
i

Resolution re emieration of unskilled Tabourers to Ceylon. 2125-29, 2140.
SULTAN CHIVOY, MEssrs.—
Question re mail eontracts given to ——, Poona. 2152-53 -
SUPERANNUATION— l
l
!

Question re rstention of an officer’s services after the age of 55. 1525,
SUPERANNUATION ALLOWANCES—
. Budget. Demands for Grants. ——and Pensions. 3672.
SUPERINTENDENTS—
Question 72 in Revenue and Agriculture Department. 1619-20.
SUPERVISORS, INDTAN—
Question re appointment of —— of Military Dairy Farms. 967.
SUPPLY AND SERVICES— c
Questipn re expenditure under the heads of —— and “ Confingencies ”. 2952 3
SUPREME COURT IN INDIA—
. Question re 1074.
SURMA VALLEY—
~ Question re inclusion of the —— distriets in Bengal. 3237
SURPLUS PROFITS ON RAILWAYS—
Question re ——. 1299.
= SURVEY DRAWING OFFICE— i
Question re maintenance of six Buropean Draftsmen in ——. 1077 |
SURVEY OF INDIA—
Budeet. Demands for Grants. —— 3669,
SWEETMEAT STALLS—
Question re at Railway stations. 3731.
- SWIMMING BEATH—

~ Question re —— in Ajmer. 976.

T .
TALCHER RAILWAY, CONSTRUCTION OF— -
Question re by Bengal-Nagpu™Railway. 976. * .

-
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TARIFF VALUATIONS— y :
uestion re introduction of —— into Import Tarifi Schedule 2. 1956 i
Question (Supplementary) re examination of —, 2474, ~ :
> TAXATION— S

President’s ruling that motion for inerease of —— by non-official members — *
ate out of order. 3719.
& TECHNICAL SCHOOLS—
Question re railway 4013-14.
Question re on certain railways. 1363.
TELEGRAPHS—
Question re supply of statistics relating to
TELEGRAPHS CHARGED TO CAPITAL—
Bulget. Demand for grants. —— 3674,
TELEGRAPH CHECK OFFICE—
= Qnestion re grievances of 1105.
Question re grievances of Upper Division Clerks in——. 1106, 1108,
Question re new method of recrnitment in 1107.
Question re services of Typists in 1105.
TELEGRAPH DEPARTMENT—
Question re revenue and expenditure of ——, 2847,
TELEGRAPH SiGNALLERS—
Question re recrnitment of ——. 3933-3934,
TELEGRAPH REVENUE—

Question re charging of interest against

2847, -

for capital expenditure. 3106-

TELEGRAPHISTS— %
| Question re and postal elerks. 2843,
| TELEGRAMS— =
Question re value of issued. 2847.
3 TELEPHONE CONNECTIONS—
Question re of provincial capitals with Delhi and Simla. 998, ~ =
TEMPLES— 3
8 Question re demolition of Hindu for railway purposes. 1017. _ - |
Question re demolition of —— at Pahargunj. 1356-57. |
Question re dismantling of Hindu in Raisina. 2787. - = "
Question re future of and Dharmsalas at Pahargunj, Delhi. 1367, -«

TEMPLES, (HINDU) DEMOLITION OF—

Question re in connection with the new railway station at Delhi. =
1175. =
~
TENDERS FOR STORES— e =
Statement re cases of —— for India aecepted by the High Commissioner. :
2467.73. £ -
TENURE APPOINTMENTS— ) \
Question 7¢ —— of officers in the Tmperial Secretariat.” 1368. -
TICKETS— A =
« Question re crew system of checking ——. 1859, : e »

-Question re inconvenience in connect?n with issue of~railway ==, 40127
S N B
S 3
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TICKETS, PURCHASE OF— 2 &
Question re insufficient time allowed for —— on Kastern Bengal Railway.
“1336.
TICKETS (RAILWAY)— s
Question re X’mas concessions on return 1610.
THIRD CLASS RAILWAY FARES— A
Question re profits derived from — as compared with higher classes.
1172.
THIRUMALVASAL—
g See “Port.”
TIRHOOT STATE RAILWAY—
Question re rolling stock on the —. 3022-23.
Question re management and working of the —. 3022, 3
TIMARPUR CLERKS' QUARTERS—
Question re dacoity in the—— (Delhi). 3169. g
Question re patrol parties in the—— (Delhi). 3169.
TIME SC ;
Question r¢ Upper Division —— of pay in Check Office. 1106.
TITLES—
Question re number of Members of Legislatures and Local Councils who are
recipients of ——. 3920.
Question re safeguard and protection of the persons on whom —— have been
conferred. 2045.

TIWARY, Rar Ssms C. P—

Question re book entitled “ Indian Railways” by ——. (Establishment rolls
and working estimates). 1605. .
TOLLS—
Question re —— on Muttra Railway Bridge. 998.

TOMBS— 2 -
Questzon re and mosques in Delbi. (Article in the * Muslim”). 1956~
~ 1957. )

“TONGAS—

Question re stoppage of —— outside Delhi Station, 3969-3970.
'ONKINSON, Mg, H.—
Criminal Law Amendment Bill. (Consideration of —). 2613, 2616-17,
2631. =
“Hindu Coparcener’s Liability Bill—DMotion ‘to refer to Selecf Committee.
2570-72, 2576.
Legal Practitioners (Amendment) Bill—Motion to refer to Select Committeo.
- 2579-81.
CopeE 0F CRIMINAL PROCEDURE (AMENDMENT) BILL :
Consideration of—
~ Clause 5, ag amended. 2789.
Clause 6, as amended. 2789.
Clause 10. 1114,
Clause 11, 1123, 1124, 1157, 1158.

- Clause 24. 1192-93, 1197-1198, 1199, £
7 Clause 16. 1241-42, 1244. ; 2 AR

Lt



Clause 93. 2035. B
Clause 99. 2051-2054, 5e
Clause 107. 2072, 2073-74. —
Clause 112, as amended. 2791. I to
Clause 114. 2077. '
Clause 116. 2079. GOTA =
Clause 117-A. 2084, AR
" Clanse 120, as amended. 2791, !
Clause 130‘. 2171. e iz
Clause 131. 2173, )
Clause 132. 2179-2180, 2207.
Clause 136. 2209. n
Clause 137. 2210. : "
Clause 139. 2211.
Clause 141. 2215, : : =
Motion to consider the Code of Criminal Procedure (Amendment) Bill* as o
passed by the Council of State. 1309, 1311-1312, 131,
® Motion to consider the Code of Criminal Procedure (Amendment) Bill. 1045.
Motion o refer the Mussalman Waqfs Registration Bill to-‘Sdect"Uommiﬁee. -
. 2313-2316, 23212323, 2324. 7 g o
Ay = -
e 1491.D : 21 -
- = ’ ° &
S : NEE >
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TONKINSON, Mr. H—contd.
Cope or CrRIMINAL PROCEDURE (AMENDMENT) Birm
Consideration of—

Clause 16 {2), as amended. 2780. 2

Clause 17. 1259, 1277. o

Clause 21. 1384-85.
Clause 24. 1475, 1478-79.

Clanse 25. 1480-81. -

Clause 26. 1510, 1520-21.
Clause 27. 1550-1551, 1555-1556.
Clause 29 (2), as amended. 2790.
Clause 33. 1722-26, 1731, 2223-24, 2226, 2236, 2237.
Clause 34. 1746-47.
‘Vlause 35. 1753, 1755.
Clause 36. 1757.
5 Clause 37, 1761.
Clause 39. 1762-1763.
Clause 47. 1808, 1809, 1813.
Clause 50. 1824, 2790.
Clause 54. 1834. =
Clause 57. 1837-38.
Clause 63. 1992.
Clause 67. 1993, 1995, 1996, 2000.
Clanse 68. 2002.
Clause 71.  2004.
Clause 73. 2008.
Clauses 77 and 85. 2012.
Clause 84, as amended. 2790. =
Clause 88. 2028, 2030.
Clause 90, as amended. 2790,
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TONKINSON, Mgz. H-—Loncld pe

¢ Motion to refer the Exclusion from Inheritance Bill to Select Committee.

s 2291.

Motion that the Report of the Seleet Committee on the Tndian Penal Code
(Amendment) Bill be taken into consideration. 2821-2822, 28“—2823
2828,

Oath of Office. 955.

= Statement (laid on the table) re action taken by Government on certain

resolutions of the Legislative Assembly. 2601-2608.
TOWNSEND, Mz, C. A. H— .
Budget demaiid for Salt. 3415-3416.
Consideration of clause 106 of the Criminal Procedure Code (Amendment)
Bill. 2066-67.
Consideration of clause 2 of the Finance Rill. 3736-3737.
Oath of Office. 1769.
Resolution re adoption of a policy of protection. 2366-2369. e
TRADE—
Question re Indian Coastal ——. 1889.
TRADE COMMISSIONER—
Question r¢ High —— for India. 1007.
TRAIN—

#

Question re running of a throngh —— Express from Madras fo Delhi. 3120.

Question re search lights on ——.  1612.
TRAFFIC EARNINGS—
. Question re coaching
~ TRAFFIC INSPECTORS—
Question re jwesents taken by —— on the North-Western Railway. 1358,
TRANSPORTATION—
Agpouition oy —— Bmr—¢
Metien to refer to Select Committee, 3830.
~Adoptec. 3830.
~TRAVELLING CONCESSION—
Question re —— to the Staff of the Tmperial Secretariat. 3678,

R'TREATM'ENT OF PRISONERS—

of the Bengal-Nagpur Railway. .3859.

1361-1362.
TRIBUNE—
o Question regarding article in the
3239.
- TRESTS—
" See ¢ Charitable and Religions —— (Amendment) Bill **
TUBERCULOSIS—
- Question re vaecine for hovine ——. 1891-189%

€

u
UJAGAR SINGF BEDI, BABA—

Question re —— of convicted under the Frontier Crimes Regulations.

relating to passengér grievances.

» Questmn re action taken on Resglution of ——re voting in Landholders’

- egnstituencies. %2788, A
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UJAGAR SINGH ‘BEDI, BABA—contd. 2 57
Question ré” action by Government on the Arms RulesCommittee’s Repott:
“a 2474-2475.
Question re veting at Landholders’ Constituencies. 2742 =
UNCLAIMED COAL— % —

See ¢ Coal.” : =
UNITED: PROVINCES HIGH COURT— —

Question re pay, ete., of staff in ——. 999 and 1000.
UNIVERSITY, DELHI— | ~
Question re opening of a Faculty ot Music in connection with the ——. 1088.
UNIVERSITY ELECTIONS—
Question re nethod of conducting of ——. 1471 o

—
UPPER DIVISION—
Quention e recruitment of unpassed candidates to the ——. 1105-1106.
v
@
VACCINE—
Question re for bovine tuberculosis. 1891-92.
VAGRANTS (EUROPEAN)—
Question re charges ineurred on —. 1103,
VENDORS—
Question re amount of receipts from —— on Railways. 3731-32.
Question e food sold by licensed station —— 3864
Question re licenses for on railways, 1893,
Food at Railway stations see Vendors.
See “ North-Western Railway.” n
VENKATAPATIRAJU, Mr. B—
Budget. General discussion on — of 1923-24. Furst stage. 3081-85.
Budget demand for Railways (surplus profits). 3332-34,
Budget aemand under sub-head Catering and Advertising andrtment of
Bengal-Nagpur Railway under Railways. 3390-91.
Budget demand under sub-head Engineer in Chief for V izagapatam Harbour™
under Bengal-Nagpur Railway. 3392-3393. =
Budget. Demands for Grants. Forest. 3607-09, 3611 = c
Budget. Demands for Grants. Expenditure charged to Capital in respect —_
of railways. 3663. - —~
Discussion on Budget debate e Engineering in Chief for Vizagapatam
Harhour. 3392. -~
Cope oF CRIMINAL PROCEDURE (AMENDMENT) BiLn : ~
Consideration of — = -
Clause 17. 1251-1252.
Clause 20. 1376.
Clause 22. 1405-06. < -
Clause 24, 1474 2 >
» Clause 26. 1496, 1523-24.
Clause 27. 1549-1550. 2
Claase 29. 1563-1564. £ S = P
= 7
. : = - -
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- VENKATAPATIRAJU, Mg, B—contd. o
Gonsideration ofntue ‘Keport of the Select Committee on th€ Indian Official
Secrets Bill, 2773-2774, 2775. i 8 |
> Further consideration of Indian Mines Bill. 1679-80. !
= Further comsideration of Workmen’s Compensation Bill. & 1965-1960. e
—Sﬁ\ Cg.gg(l)ml Law Amendment Bill. (Consideration of )e 3013—3% 2620, :
Motion fo take into consideration the Criminal Law Amendment Bill. 2514,
2517-18, 25622, 2526-28, 2630, 2536, 2542, 2544, -
Question re admission of Indian cadets to the Royal Military Academy,
- Woolwich. 1011.
Question re admission to the Navy and Air Force. 1012.
i Question re ammesty to political prisoners. 1016. p
Question re appointment of Indians to Bacteriological Departmént. 1010 .

Question ve -cost of Military Colleges and capitationi grant for soldiers sent
to India. 1011.

Question re debt and taxation and expenditure on productive purposes. 1009.

Question re diseussion of Incheape Committee’s Report. 1007. 7

Question re emigronts for Fiji. 1007 ‘

Question re exodus to Simla. 1005

(Question re expenditure on: Defence of India. 1000.

Question re facilities for training in Ship-building, Aeronautics and Marine
Engineering. 1013.

Question re Forest Research Institute, Dehra Dun. 1009.

Question re grant of forestry scholarships by the India Office. 1009.

Question re grant of veterinary scholarships to Indians. 1010.

Question re High and Trade Commissioners for India. 1007

Question re import and export petrol. - 1016.

Question re Indians in higher Army posts. 1007,

Question re Indians as Commissioned Officers in the Army in india, 1011

Question re Indians in superior Railway posts. 1012 and 1014.

(Question re Institutes of chartered Accountants in India. 1014,

Qnestion re Military College for Indians. 1011. %
< Question re Military Expeditions and reduction in Civil Departments, 1008.
= Question re non-admission of Indians to the Officers Training Corps, Naval 1
Schools in England. 1010.
~  Question re proportion of Indians and Europeans recruited to Public Works r

Department. 1013. ]
Question re protection of deposits in Post Office Savings Banks from attach- {
ment for judgment debts. 1015. ¥ {
Question re recruitment of Indians to higher railway services. « 1013, 1014 :
Question re refusal of passports to American visitors to India. 1017.
, Question re research at Dehra Dun and Pusa Institutes. 1009.
» Question re settlement of Indian Railway Officers in Victoria, Australia. 1006.
Question r¢ special reernitment for the Indian Medical Service. 1005.
Question re Vizagapatam Harbour Scheme. 1005.
= Resclution ye scholarships to Indians for research work. 1443-4G “
Resolutien re stéppage of recruitment for services outside India. 3953-3955, 1
3956-3959, 3965.
5 Resolwtion, »é emigration of unskilled labourers to Ceylon. 2120-23.
AN . -
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VERNACULARS—"
See  Local —

VETZRINARY SCHOLARSHIPS—
Question re the grant of —— to Indians. 1010.

VICE-I'RESIDENT—

. Decision: as to discussion on their merits of amendments to Bills, 1179,
VICTORIA TERMINUS, BOMBAY—

(Question re second class waiting roow at —, 2961

VIJIARAGHAVACHARIAR, DewaAN BAmADUR—
Question r¢ —— work on Empire Exhibition, 2549.
VISHINDAS, Mr. HARCHANDRAI—
Budget. General discussion of the — for 1923-24.

. 3065,

Bugdget demand ; Customs —— Bombay. 3258-60.
Reduction in provision for Bombay. 3293-

Budget demand for Income-tax.

94.

First stage. 3061~

Btidget demand under sub-head Foreign and Political Department. 3494-95.
Miscellaneous (Public Services Commission).

Budget. Demands for Grants.

3641-3642,

Code of Criminal Procedure (A

1

dment) Bill (A

Motion to refer to Select Committee. 2559-60.
Consideration of the motion that clause 3 stand part of the Finance Bill.

3788-89.

Cope o CRIMINAL PROCEDURE (AMENDMENT) By :

Consideration of—

Clause 11. 1155, 1156, 1185.

Clange 12, 1190-1191.

Clause 21. 1394, 1396, 1402.
Clause 30. 1567-1568.
Clause 33, 2227-28, 2239-41.

Clause 109. 3826,

3828.

Clause 132. 2175-76,
Hindu Coparcener’s Liability Bill—Motion to refer fo Sulcut Coml;p.ttee

2572-73.

&

{ of Seetion 4).—

Motion to eonsider the Code of Criminal Procedure (Amendment) Bill. 1059,
Motion to consider the Cede of Criminal Procedure (Amendment) Bill as

passed by the Coouncil of State.

1312, 1319.

Special Marriage Bill —Motion to pass. 3924-26.
Question re appointment of a successor to Mr. Lalkaka, Assistant Col.lector,

Customs, Karachi.

3438,

Ouestion re Appraisers and evaminers of the Karachi Customs House. 3117.
Question re grant of house-rent allowance to officials at Karachi, 3119.
Question re increase in assessment work of parcels from England. 3LB
Question re increase in the prices of foodstuffs and increase in the pny of
customs establishment at Karachi. 3117,
Question re pay of income-tax officers at Bombay. 3118-19. E
Question re pay of British soldiers in India and of Indian soldiers abroad.

3124-25.

Question re pay of the Tncome-tax Officers in Bombay. . 3118
Question re payment of salaries in rupees or sterling. 8124 2 ~

~y
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VfSI{INU‘AS, Mg, HARCHANDRA I—contd. -
Question re payment of exchange compensation allowances” to Grovernment
employees. 3124, c e

Question re powers of sanction of the Secretary of State over and above the
budget grants. 3125. -
Question re reduction of Gold and Sterling obligations. 3122-23,
Question re remittance to England as home charges. 3123, =
Question regarding the results of passing the motion for adjonrnment in
connection with the question of the appointment of a Public Services
Commission in India. 3229-30.
Question re troops under various Commands, ete. 8487,
Question (Supplementary) re period for discussion of Budget. 1529-30.
VIZAGAPATAM HARBOUR—
Question 7e acquisition of land for the —— Scheme. 295556,
VIZAGAPATAM HARBOUR SCHEME— 7
Question r¢ —, 1005,
VOTABLE IITEMS— D
Question re placing of —— in Ruilway Budget before the Standing Finance
Committee, 4007.
VOTABLE AND NON-VOTABLE EXPENDITURE—
Discussion on nominal cuts relating to non-votable expenditure, general ques-
tions relating to votable expendiiure. 3372-3380.

VOTING—
Question re —— instructions to non-official nominated members. 3686.
Question r¢ —— at Landholders’ constituencies. 2742,
w
WAGONS—

Question re the short supply of —— to traders and merchants, 1350.
See ‘“Pooling of Wagons.”
WAGGN INSPECTORS—
©  Question re appointment of —, 1174,
WAGON SERVICE—
Question re —— on railways. 1366. Lo
WAITING ROOM(S)—
Question re —= at Moheshkhund on the Bengal and North-Western Railway.
1003. e
Question re —— for females at Santhal Hatum Serai Railway Station on
~ Oudh and Rohilkhand Railway. 3865,
nQuestion re —— for intermediate and third class passengers, 2150,
Question re removal of 1st and 2nd class —— at Delhi station to upper storey.
2150-2151.

Question re stations with raised platforms and —~, 1104
WAITING SHEDS (THIRD CLASS)—

Question s¢ inconvenience at third class —— at Moradabad, Lucknow and
. Bareify. 1618, % 7
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WAMHUDDEN, Har— -

General discussion on Budget of 1923-1924. Tirst stage. 3080-3081.

Motion to refer the Mussalman Waqfs Registration Bill fo Select Committee.
2307.

Question re alleged demolition of mosques at Delhi. 3103-3104.

Question re appointment of Assistant Income-Tax Commissioner, Meernt.
1066.

Question re area of ruined mosques and graveyards in Delhi. 2960.

Question re Assistant Income-Tax Officers appointed to the United Provinces
during 1921-1922. 1062.

Question re construction of houndary walls at religious shrines, 3104-3105.

ion re District Haj Committees. 2961. 7

ostion re encroachment on mosques hy Bungalows at Delhi. 3103.

Question re examination of Assistant Income-Tax Officers, United Pro-
vinees. 1083.

Quastion re Ferozeshahi and other mosques on Qutab Road. 3103

Question re firing of Time Gun at Cantonments. 2959.

Question re Hedjaz Pilgrims. 2958-2959.

Question re mosques in New Delhi (Alhcle in Lahore paper Daily Paisa
Alhbar). 1769-1770.

Question re mosques in vicinity of the Lady Hardinge Medical College.
3101-3102.

Question re mosque on Qutah Road used as Dispensary at Delhi. 3103,

Question re Muslim cemetery in New Delhi. 3104,

Question re number of Assistant Tncome-Tax Commissioners appointed to the
United Provinces. 1062.

Question re number of Muhamadans on the S. A. Service of the Post and
Telegraph Accounts Department. 2959-2060.

Question re opening of the port of Caleutta for Hedjaz Pilgrims. 2960,

Question re population of Meerut. 1066.

Question re separation of Saddar Bazar from {he Meernt Cantonment and
introduction of Hydro-Electric System. 2959, ~ -

Question re stoppage of repairs fo certain mosques in New Delhi. 8104~

Question re sufferings of the Hedjaz Pilgrims. 3019-3020, =

Question re wharfage charges on Fire Arms. 1066,

WAQFS REGISTRATION—MUSSALMAN —— BILL— o

See “ Mussalman Waqfs Registration Bill.”

WAR—

Question re expenditure on families of soldiers killed during the ——, 23%5.
Questionre reversion to duty of men serving ex-India during the ——. 2483,

WAR CONTRIBUTTON—

Statement re Tndia’s 3870. .—-
WAR DUES—

Question re India’'s —. 1237.
WAR-TAX—

Question re the on petrol. 2342-2343. -

“WARRANT OF I RECEDENCE—

Question re position of Members of {he Tndian Tegislature in ﬂle P 2951

WATCHMEN— a

Question” re —— on bridges. 1618 4 e =

—
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WATERWAYS— e
Question re —— on Bengal Railways. 989.
WATERWAYS AND EMBANKMENTS— 5
Question re provision of —— on Sara-Sirajounge Railway. 1235.
" WAZIRTSTAN— 2
Question re expenditure on and loss of life in —— operations. 1528.

Question re further policy in 1363.

- WAZIRISTAN EXPEDITIONS—

See “North-West Frontier.”

WAZIRISTAN CPERATIONS—

Question re cxpenditure and casualties in

WAZIR FORCE—

Question re disturbances in the ——. 983.

WEBB, S MONTAGU— 2
General discussion of the budget for 1923-1924. First stage. 3044-3049.
Budget demand for Railways (working expenses). 3307-3309.

Budget demand for Railways. {Molion for lump reduction). 3403, 3404-
3405.

Demand for the office of the Private Secretary to the Vieeroy. 3443.

Budget demand for Army Department (General Administration). 3557-3558.

Budget demand for Indo-European Telegraph Department. 3596.

Budget. Demands for Grants. Tnterest on Debt and Sinking Funds. 3620,
3621.

Budget. Demands for Grants. Civil Works. 3650.

Budget. Demands for Grants. Bxpenditure charged to Capital in respect of
Railways. 3665.

Consideration of clause 2 of the Finance Bill. 3752-3755.

Consideration of sub-clanse (2) of clause 2 of the Finance Bill! 3777-3778.

Consideration of the motion that clanse 3 sfand part of the Finance Bill.
3785,

“Cansideration of Schedule T of the Finance Bill. 3790.

Consideration of Schedule T of the Finance Bill. 3795, 3798.

Consideration of Indian Finance Bill. 3982-3986.

Consideration of clause 16 of the Code of Criminal Procedure (Amendment)
Bill. 1245,

Consideration of clause 21 of the Code of Criminal Procedure (Amendment)

»  Bill as passed by the Council of State. 1395.

Indian Cotton Cess Bill. (Consideration of Report of Joint Committee.) 2660-
2661.

Consideration of the Report of the Joint Committee on the Tndian Cotton

7 Cess Bill. 2751.

Further consideration of Workmen’s Compensation Bill. 1926-1928, 1952,
1985, 1986.

Motion for adjournment to discuss the appointment of a Royal Commission on
Indian Services. 1591. =

Motion to pass the Finance Bill. 3807-3809.

Point of orde? raised as fo whether annuities in purchase of Railways should

be treated as votable or non-votable under section 67-A of the Government

1364.
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WEBB, Sik MONTAGU—contd. 7
‘®ostpondmen!. of resolution re separation of railway from general finance.
2014-2915. ¥
Question re the alleged conferment of the title of Baronet on-——. 1004. s
uestion re circulation of one Rupee notes. 3862-3863. S hee
Questi I —

Question re control of high petrol rates. 2343.

Question re cost of Military Services. 3863.

Question re Geld Standard Reserve. 3938-3940.

Question re high charges for petrol. 2341.

Question re import of petrol from countries other than Burma. 2342,

Question re iriport duty on paper. 2474, >

Question re increase in public funds for pay and pensions of services. 1608. £
= Question.re Police Superintendent on Foreign Service ; contribution towards

pAnsion. 1607-1608.

Question (Supplementary) regarding Railway sleepers. 3236

Question re wireless installation in India. 1955.

Resolution re adoption of a policy of protection. 2407,

Resolution 7¢ emigration of unskilled labourers to Ceylon, 2131-2133, 2142.

Resolution re emigration of unskilled labourers to Mauritius. 3167-3168.

Resolution re State management of Railways in India. 2887-2890.
WESTERN COMMAND—

Question re abolition of the —— of the Army in Tndia. 3437,
WHARFAGE CHARGES— 5
Question r2 —— on Five Arms. 1066.
WHEAT— ;
Question re export of —— from India, 1175.

“ WHIPS ” IN LEGISLATURES—
Question re appointment of
WHITEHALL—
Question re attitude of —— towards reasonable demands of the Legislature.
1073.
Question re vefusal of —— of recommendations or resolutions puss?etf1 by the
Legislative Assembly. 1073. -
WILLSON, Mg, W. 8. J— 5
Further consideration of Workmen’s Compensation Bill, 1948-1949,
Consideration ¢f Schedule T of the Tinance Bill. 3797, 2
General discussion of the hudget for 1923-24. First stage.  3000-300%. -
Motion to pass the Finance Bill. 3806-07. —
Oath of Office. 955. 2 2
Question-re grart to the Tmperial Tnstitute. 1842-43, 7 »
Question re Ti:perial Tnstitute Occupation for Tndian purposes. 3861. -—
Resolution re State management of Railways in Tndia. 2891-2893. Gt P
Resolution re cmigration of wnskilled labourers to Ceylon. 2110, 2129-31.7
Resolution re emigration of unskilled labourers to Mauritins. 3167,
WINDSOR PLACT— bt a2
Question r¢ housing-of Members at Metealfe Houge and ——, 2669.
: Question re quurters at —— Raisina. 2478,
WINDSOR PLACE, RATSINA— -
Question re re-allotment of qnarters at ——, 2379, 0 o,
_Question re the unacenpied quarters st ——, 2479, 5

MQL"D i o ‘ ~a

by Government. 3688.
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WIRE FENCING— -, 3 i
Question re Railways with ——. 1105, L
WIRELESS— 4

Question re Amperial —, 3865-3870.
WIRELESS INSTALLATION—

\ Question re —— in India. 1855 aais

=

.)‘

WIRELESS TELEGRAPHY-—
Question re vesearches in —— «hd Telephony. 2056.
_WISAKHA RAM, BABU— 2
Question re trial of ——, Registration Clerk, Multan. 3930-3931.
WOMEN’S MEDICAL SERVICE—
Question re the probationary period for the Senior Branch of the ——. 2483
WOMEN WAGE-L/ \R\P RS IN AGRICULTURE— 3
See “ Agricultur
WOOLWICH ROYAL )IITAT'J'ARY ACADEMY—
Question re admission of Indian cadets to ——. 1011,
WORKMEN'S BREACH OF CONTRACT REPEALING BITT.—
:Ju!i(m for leave to infroduce. 2594-98.
Negatived.
WORKMEN’S Cﬁ\l]—’h NSATION BILL—
Presentation of Report of Joint Committee. 1415.
Motion to” consider Report of Joint Committee. 1850, «
Motion adopted. 1860.
Consideration of ——. 1860-1885.
Tturther consideration of ——. 1809-1954, 1957-1987.
Motion to pass. 1987.

£ Bill as amended passed. 1991, :
—— as passed by Legislative Assembly and amended by Couneil of State
laid on table. 2747, Z - i
Consideration of amendments made by Council of State. 2853-59 |
WORKMENS COMPENSATION—- 3
Sez= Agriculture.”
- x |
X’MAS CONCESSIONS— |
Question re —— on return tickets. 1610, i
S oy ~ !
YAMIN KHAN, M. MUHAMMAD— |
I\mtlou to consider clause 11 of the Criminal Procedure Code (A Amendment)
" BilL 1141,
Zonsideration of clause 15 of the Code of Criminal Procedure (Amendment)
- Bill. 1213.
- Money Lenders Bill—Motion for leave to introduce. 2586- 89, 2591-92. !
Motion to take into consideration the Criminal Law Amendment Bill, 2519, %,
9521, 2529. ;
Qnestion“re asSault on aMember of Legislative Assembly at Campbellpur.
o 1612. : S opal poees =
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7 - YAMIN ]\HAN.\[] MUHAMMAD—contd. :
= estion g Cantonment Magstrates as Sub- Divisional Magistrates under Dis-
- trict ’\Inﬂlstrutcs 3944,
Question re duhes and functions of Cantonment Magistrates. 3945. -
Question re Lans on Rohilkhund and Kumaon Railway. 1617. ~

Question re inconvenience at 3rd class booking office at Ghaziabad. 1617. e

Queston re inconvenience in 3rd class waiting sheds at Lucknow, Moradabad
and Bareilly: 1618.

Question re Military Accounts Dep'lrtment examination for recrnitment of -~
clerks at Meerut. 3026.

Question re platform and waiting room at Basal Station, North Western -

i Railway. 1618.
183« o Question_re search-lights on trains, 1612,

Qun~,1um re second guard on Oudh and Rohilkhand Railway. 1618,

Question re watchmen on bridges. 1618.

Question (Supplementary) re the election to the Council of State for the Sind
Muhammadan Constituency. 2414,

Resolution re change of method of examination for the Indian Civil Service.
1428-30. >

Resolution re King’s Commissions for Indians. 1457-60.

Resolution re ions for Indians and the Indianization of the
Indian Regiments. 2418, 2423, 2458-2463.

Z

I ZAHIRUDDIN AHMED, Kuay Banspur—
Motion for adjournment to discuss the appointment of a Royal Comrmsston on_
Indian Services. 1598-99.

i
|
:‘ Motion to take into consideration the Criminal Law Amendment Bill. 2521
}

Sthte | Resolution re King’s Commissions for Indians and Indxam ion of Indian
Regiments. 2450-2453.
| ZOOLOGICAL SURVEY— 2
| Budget. Dewonds for Grants —. 3670. 23
! -
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